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LA LT 2762007 8 The Applicant is working as Divisional
T Lppedebion .o S i Accountant on deputation basis under the
"’ 3 ;'«\w:.-z-: ;; r‘ N Y A : o - :
A0 administrative control of A.G. (A&E), Meghalaya
P &\8{9 92_5 67~ . etc and is posted in the office of Executive
Duted. $n 6009 b g : . . . R
; Engineer (Civil), Ziro, Civil Division, Deptt. of
‘ { Hydro Power under the Govt. of Arunachal
Do K. . cuistrar y_ .
S @4" _ i Pradesh. The A.G. (A&E), Meghalaya, AP. etc.
& Vﬂr’ ; Was requested to transfer the cadre of Divisiohal

3?.@,%" A\M/\A C:r’(\/\ }

Wi An Qe ' ' '

W ‘\\Q\\t@ . !Their deputation period was extended as per

CAY ‘

%% ‘ZQ%/U/\\/,ézﬁ r(" _ ,}orders of this Tribunal. The Commissioner of
0o le 1o glwiid

Accountant to the State of Arunachal Pradesh.

»Finance, Govt. of A.P. requested the Respondent

@_/; ' : ‘No.2 to allow the serving Divisional Accounts on
A Alep o \ wdeputation basis to continue. On 28.3.2005, 31
’ B ) Divisional Accountants were granted extension of
0 : deputation period inclﬁding-the present Applicant.
3 On 15.7.2005, Respoﬂdent No. 2 was requested

p to reconéider its decision on repatriation of the -

~ deputationists. A scheme was submitted before
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the Respondent No.2 by the Govt. of A.P. for
taking over the administrative control of
' Accounts set up from the Respondent No.2.
o Bes’pqndent No.2 informed that C&AG has framed
q : . a draft scheme regarding proposed transfer of
N D.A.s and the same was forwarded to the State of
AP. for-its comments. While so, the impugned
order dated 5.'4.-2_007 has been passed directing
recover)}fofatl'le élllege’d excess salary‘ to the
RPN g | L ;., +Applicant ,dﬁe to alleged overstay on deputation
Y whichis challenged in this O.A.
| ] N - )' eard Mr.B.S.Sarma, learned counsel .¢.
i N | for the Appl‘icapt. He submitted that as per erders
of this Tribunal 'which was upheld by the Hon'bte
High Court the deputation period of the _Appliea{lt

oA R
also was extended and the Respondents are now

attempting to recover the alleged excess
- payment made ﬂuriﬁg that perzfod also. Mr.
' ‘G.Baishya, learned Sr. C.G.S.C. representing the
" respondents submitted that notice should be

issued to the Respendents. o
Issue notice to the Re.spﬁndents.b

+ Learned counsel for the Applicant has brought:
. A . - - "

my notice to the status (J]:uo] ‘order dated
25.5.2007 (Annexure-14) pessed by,this Tribunal
in an identical matter being O.A. No.130/2007 and

" prayed for similar protection in this O.A. also.
Considering the is_sue and fog compliance of -
natural justice, 1 direct the Respondents to
maintain ;tatus quo in so far as the instant

. Applicant is concerned till the next date. Post the
case on 12.07.2007. Copy of the order shall be

furnished to the counsel for both fthe parties.

{_—

Vice-Chairman
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12.7.07. _-Counsel for the respondents wanted -
time to file written statement. Let it be done Post

the matter on 21.8.07. Interim order shall

Vice-Chairman

continue.

21.8.07 Six weeks time allowed to file written

statement.
Post onx 8.10.2007 for order.

Interim order shall continue.

Vice-Chairman
Pg
) :

s w[tMtcd by Mr(JBalshva, leamed Sr.
(,entral

08.10.2007

| jbtandmg Counsel aoneanng; for the
Government that steps shdll be taken by the next date for proper
representation of the Respondents,

Mr.G.Baishya, leamed Sr. Standing Counsel
éppeaﬁng for the Central (Government undertakes to
file appearance memo in this case and he seeks time
till 16.11.07 for filing Written Statement. Prayer is
aliowed. |
: Mr.L..Tenzin, learned Standing Counsel
appearing for the State-of Arunachal Pradesh has
not filed Written Statement in this Case. However,
the letter dated 06.07.2007, Director of Accounts &
‘{reasuries, =~ Govt. of Arunachal Pradesh,
Naharlagum . to the Deputy Registrar of this

1ribunal reads as under:-

w
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“I. It is a fact that the Gowt. of
Arunachal Pradesh has already decided to
~ take over the cadre of the Divisiona!
Accountant from the administrative control
of the Accountant General (A&E)
Meghalaya etc. Shillong. But the cadre with
its establishment related matters etc. have
not been taken over by th Gowvt. of AP as
yet from the AG (A&E) Meghalaya etc.
Shiflong due to the necessity of completing
some formalities at the State Gowt.. level.

2. 'The entire establishment matiers of
the cadre of the Divisional Accountant is
still dealt by the A.G (A&E) Meghalaya etc.
Shillong as deem fit by him.

3. Further, the impugned order of dated
5.4.07 is also an order issued by the A.G.
(A&E), Meghalaya etc. Shiflong,

4. In view of abowe, it is seen that }t is
still not withih the purview of the
Commissionér (Finance) (Respondent No.4) ~
or the Director of Accounts & lreasunes
(Respondent No.8&9 of this Gowt. to offer
their comments of views in above case ~*
this stage. '
5. Therefore, this is to request you
kmdly not to implicate or make the
Commissioner (Finance) or the Director of
Accounts & lreasunes of this Gowt. as
respondents.”

‘The Applicant and the Respondents should - .

take note of this statement of the Govermnment of
Arunachal Pfadesh.

Mr. L.I'enzin prays for time to file Written

—

Statement.

2 '
gt D/Ne- 12867 /3 Call this matter on 15.11.07.
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Send Copies of this order to the Applicant &
Respondents and free copies of this order be also
handed over to the Counsel appearing for both the
parties. |

Interim Order dated 25.5.07 shail continue
till the next date.

A

(Khushiram) (Monoranjan ty)
(Member (A) Vice-Chairman
Im '
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" 15.11.2007 Mr.G.Baishya, learned Sr. Standing

counsel for the Union of India undertakes f
to file his appearance memo for the
Respondent Govi. of India in course of the

- day. He files written statement for the Govt.
.of India dfter serving a copy thereof on
Mr.BSarma, learned counsel for the
Applicant; who iintends to file a rejoinder,
He may do so by 14.12.2007.

Call this matter on 14.12.2007

expecting rejoinder from the Applicant.
Interim order to continue to remain

in force till the next do%

(M.R.Mohanty])
Member (A) Vice-Chairman

In this case, written statement has

already been filed.

Subject to question of laws to be

examined at the final hearing, this case is

admitted. Leaned counsel for the

Respondents took notice of the admission
of the case on behalf of dl the @

Respondents. _

Cdall this matter for hearing on
06.02.2008. Rejoinder, if any, be filed by
25.01.2008. -

Interim order shall remain in force il

disposal of the case.

(Gautam Ray) (M.R.Mohanty)
Member (A) Vice-Chairman
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| 06.02.2008  Call this matter on

é—‘??(@\m\ﬂmy 'V\ﬁ?‘?‘
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‘/S]_% MW\ ' 19.3.2008 for hearing,

(Khushnam) {M.R.Mohanty)
‘ Member (A) Vice-Chairman
P ;.
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: S :
R 19.03.2008 Heard Mr ﬁ Sarma, learned

i 5 } 2;3)8“:

Counsel appearing for ‘the Applicant;
Mr G. Baishya, learned Sr. Standing
Counsel appearing for the Union of
India and Mr 1. Tenazin, learned
-~ - Govermment ‘~Advocate, —Arunachal

Pradesh, in part. ‘

4

I
‘Call this matfber on 02 04.2008,

}whenﬂ-the*Accountant Generai '(A&E),%
- Arunachal ~ Pradesh, Meghalaya, |

Mizogram etc. at Shillong, should

appear in persof , alongwith his

officers , to assist the Court for

effective adjudication\ of' the matter.

He should come  with \all details

- relating to . the genesis an-dv

continuance of the posts of Divisional

Accountants in various Engmeex’mg

Divisions of State Govérnments, Hé- |

v should also come . with uptodaberi

v S ‘ instructions in t:he matber relating to
finalisation of the Scheme for handing
over the .posts/staff of Divisional
Accountants to the State Government/
Arunachal Pradesh.
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Member (A)

nkm

‘Mr G. Baishya and Mr M.U. Ahmed

should  ensure  the  personal A
appearance of the Accountant
General (A&E), Arunachal Pradesh,
Meghalaya, Mizoram etc. at Shillong

on the date fixed/02.04.2008,

Call this matter on 02.04.2008

for further hearing.

Send copies of this order to the

.Respondents and free copies of this

order he han'ded over to the learned

Counsel for the parties.
e

(M.R. Mohanty}
Vice-Chairman
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42008 Heard . Mr.UK.Nair, leamed..—counsel ~~
Mr.G.Baishya,

leamed Sr. Standing Counsgl appearing for the

appearing for the Applicon%s;.

- Union of India and Mr.L.Tenzin, learned Govt. _

Advocate for the Arunachdl Prcdesh.
. ”" A "‘-f

Judgment s
e T

Hearing concluded.

reserved.,

Q&\Liro/m) (M.R.Mohanty)

: Member (A) Vice-Chairmaon
/ob/
11.04.2008 Judgment pror\m\ounced in open Court,
recorded in separate sheets.

The O.A. is‘dlsposed of in temns of the.

_H=

~

(M.R.Mohanty)
. Vice-Chairman

order. i

/ob/



LENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH

& Original Application Nos. 112, 130. 134, 143,
£ 144. 159 & 182 of 2007

‘  Date of Order: This, the ¥ doy Jf Apl 2008

HONBLE MR. MANORNAJAN MOHANTY, VICE- CHAIRMAN
HONBLE MR. KHUSHIRAM, ADMINISTRATIVE MEMBER

5

t

O.A. 112/2007

1. Shri Pradip Kumar Paul
SJo Late Paresh Chandra Paul
Divisional Accountant
Olo The Executive Engineer
Resource Division
Panchamukh. P.O: -\aartala

West Tripura-799 003,
Applicant in 0.A.112/2007

By Advocates Mr.M.Chanda. Mr.S.Nath & Mrs.U.Dutta .-
Vs,

1. Union of India
Through the Comptrol]er & Auditor General of India

10 Bahadur Shah Zafar Marg
New Delhi.

The Accountant General (A&E)
Arunachal Pradesh. Meghalaya, Mizoram etc. *

Shlllqng 793 003.

The State of Arunachal Pradesh

Represented by the Secretary-to the ‘
Government of Arunachal Pradesh _
Department of Power, Itanagar.

4 The Commissioner, Finance Department
Government of Arunachal Pradesh
Itanagar.

5. The Commissioner, PWD
Govt. of Tripura
Agartala - 799 001.

6. The Chief Engineer, I & FCD
Government of Arunachal Pradesh

Jtana %@




-\]

10.

The Chief Engieer
PWD (Water Resource)
Government of Tripura
Agartala — 799 001.

The Chief Engimeer
PWD R&B)
Agartala, Tripura-799 001.

The Executive Engineer
Resource Division
Panchamukh, P.O: Agartala
West Tripura — 799 003.

tJ

The Director of Accounts & Treasuries,

(ovt. of Arunachal Pradesh.
Naharlagun-791110.

Respondents in O.A. 122/2007

Ar MU Ahmed, Addl C.3.S.C. for the Union of India & Mr.L.Tenzin,

Govt. Advocate for the Arunach

0.A.130/2007

Sri Tashi Namgey
Divisional Accountant
Olo the Executive Engineer

£ IShri R.K.Deb

Divisional Accountant
Olo the Executive Engineer

Sri S.K.Dam

Divisional Accountant

Olo the Executive Engineer
Seppa Electrical Division
Arunachal Pradesh..

Tushar Kanti Baruah
Divisional Accountant
Olo the Executive lingineer

PWD. Seppa. Arunachal Pradesh.

1&FCD. Tezu. Arunachal Pradesh

al Pradesh.

R.W.D.. Khonsa. Arunachal Pradesh.

Sri Dilip Kumar Dey
Divisional Accountant
Olo the Executive Engineer

PWD, Boleng. Arunachal Pradesh.

—

r



6. Sri Bimal Biswas
" Divisional Accountant
Olo the Executive kngineer
RAV.D.. Tezu. Arunachal Pradesh.

7. Sri Debobrata Roy
Divisional Accountant
Olo the Executive Engineer

1&FC Division. Roing, Arunachal Pradesh.

8. Sri Pradip Paul
Divisional Accountant
O/o the Executive Engineer
Resource Division. Agartala
West Tripura — 799 003.

Applicants in O.A. 130/2007
(All the Applicants are working on deputation basis under the
administrative control of AG (A&E) Meghalaya, Arunachal
Pradesh. Tripura, Manipur etc. (Respondent No.2).

By Advocates S/Shri M Chanda, S.Nath & U.Dutta.

Vs.
- 1. Inion of India
bd{\n\strat;‘us Through the Comptroller & Auditor General of India

10 Bahadur Shah Zafar Marg
New Delhi.

The Accountant General (A&E)
Arunachal Pradesh, Meghalaya. Mizoram etc.

Shillong — 793 003.

3. The State of Arunachal Pradesh : -
Represented by the Secretary to the
Government of Arunachal Pradesh
Department of Power. Itanagar.

1. The Commissioner, Finance Department
Government of Arunachal Pradesh
Itanagar.

3. The Chief Engineer, Public Works Department.
Government of Arunachal Pradesh ‘
Jtanagar.

6. The Chief Engincer. Rural Works Department
Government of Arunachal Pradesh 1

T o s uema o



Itanagar.
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The Chief Engineer, 1&FCD
Government of Arunachal Pradesh.
Itanagar.

8. The Chief Engineer ' LR i
PWD (Water Resource) | SRR Lo
Government of Tripura Ch
Agartala ~ 799 001. :

9. The Director of Accounts & Treasuries
Government of Arunachal Pradesh |

Naharlagun — 791 110.

Respondents in O.A. 130/2007.

. Mr.G.Baishya. Sr. C.G.S.C. for the Union of India and Mf.i{lTeanin,
Clovt. Advocate for the Arunachal Pradesh. .. i g"’ SR

- 0.A.134/2007

1. Sri Takong Taboh

Son of Late Tapong Taboh

Divisional Accountant

Olo of the Executive Engineer .

Public Health Engineering Division o
Yingkiong, Dist: Upper Siang '
Arunachal Pradesh.

Shri Radhesvam Das
Son of Late Ramesh Ch. Das
Divisional Accountant
Olo of the Executive Engineer
R.W .Division, Pasighat
Dist: East Siang

,Arunachal Pradesh.

3. Sri Vijaya Kumaran Nair
Son of Sri Govindan Nair
Divisional Accountant . : _
Olo of the Electrical Division under  ~ . " -
The Executive Engineer .j RN
Department of Power, Bomdila, 8 '
Dist. West Kameng,

Arunachal Pradesh.

e
Applicants in 0.A.134/2007

(All the Applicants are working on deputation basis under the .

administrative control of A.G.(A&E), Meghalaya, Arunachal
Pradesh. Tripura, Manipur etc. (Respondent No.2). T '

'Yy
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Vs. o AR

1. Union of India SRR
Through the Comptroller & Auditor General of India ;-
10 Bahadur Shah Zafar Marg L
New Delhi. . :

The Accountant General (A&E) = -~ ! G itha

Arunachal Pradesh, Meghalaya, Mizoram ete. ™ - B (i

Shillong* 793 003. LT R

o

3. The State of Arunachal Pradesh
Represented by the Secretary to the
Government of Arunachal Pradesh
Department of Power, Itanagar. -

4. The Commissioner, Finance Department
Government of Arunachal Pradesh
Itanagar.

5 The Chief Engineer, Public Health Engineering Department
Government of Arunachal Pradesh, Itanagar. '

6. The Chief Engineer

Rural Works Department
Government of Arunachal Pradesh
Itanagar.

The Chief Engineer
Power Department ,
Govt. of Arunachal Pradesh '

Itanagar.

The Director of Accounts & Treasuries . -
Govt. of Arunachal Pradesh.
Naharlagun — 791 110.

9. The Union of India _
represented by the Secretary to the Govt. of India :
Ministry of Personnel, Public Grievances and Pensions
Department of Personnel and Training '

New Delhi. :
Respondents in 0.A.134/2007

Mr.G Baishya. Sr.C.G.S.C. for the Union of India & Mr.L.Tenzin, Govt.
Advocate for the State of Arunachal Pradesh.
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0.A.143/2007

1. Sri M.V Krtithikeyan Nair
Divisional Accountant

O/o the Executive Engineer

PWD Division, Kalaktang A co
Arunachal Pradesh. ; . 'I , ;.

'Applicant in O:A:143/2007

| ST N B

By Advocates S/Shri U K Nair, B.Sarma, A Chetry & B.Chakrabbkty.

) ! ‘ |:;';-: RO

Vs. ! ‘ ,

1. Union of India
Through the Comptroller & Auditor General of India
10 Bahadur Shah Zafar Marg
New Delhi.

1o

The Accountant General (A&E) ,
Arunachal Pradesh. Meghalaya, Mizoram ete.
Shillong- 793 003.

3. The State of Arunachal Pradesh
Represented by the Secretary to the
Government of Arunachal Pradesh ‘
Department of Power, Itanagar. - -,

The Commissioner, Finance Department
Government of Arunachal Pradesh

Itanagar.

The Chief Engineer - o
Public Works Department TP
Govermment of Arunachal Pradesh ' e T
Itanagar.

6. The Executive Engineer
PWD Division, Kalaktang
Arunachal Pradesh.

7 The Director of Accounts & Treasuries R
Government of Arunachal Pradesh S

Naharlagun — 791 110. | .
Respondents in O.A. 1_43/2007

Mr.M.U.Ahmed, Addl.C.G.S.C. for the Union of India & Mr.L.Tenzin,
Govt. Advoeate for the State of Arunachal Pradesh. : :

o owic fvdie )



0.A.144/2007

1.  SriR.Pratapan :
Divisional Accountant ;
Olo the Executive Iingineer (Civil) '

Ziro. Civil Division, Department of Hydro Power .

Arunachal Pradesh. S el
‘Applicant in OF: 14

Vs.

1. Union of India

L
'v
.i\.‘

By Advocates S/Shri UK Nair, B.Sarma, AChetry & BChakrab
) ; .i‘ ;!E q

Through the Comptroller & Auditor General of India.. |

10 Bahadur Shah Zafar Marg
New Delhi. '

The Accountant General (A&E)
Arunachal Pradesh, Meghalaya, Mizoram etc.
Shillong - 793 003.

1o

3. The State of Arunachal Pradesh
Represented by the Secretary to the
Government of Arunachal Pradesh
Department of Power, Itanagar.

4 The Commnissioner, Finance Department
Government of Arunachal Pradesh
Itanagar.

The Chief Engineer -

Public Works Department
Govermment of Arunachal Pradesh
Ttanagar.

The Executive Engineer, Ziro
Civil Division, Department of Hydro Power
Arunachal Pradesh.

7. The Director of Accounts & Treasuries
Government of Arunachal Pradesh
Naharlagun — 791 110.

44
nif

w“

Respondents in O.A. 144/2007

Mr.G Baishya, Sr.C.G.S.C. for the Union of India & Mr.L.Tenzin, Govt.

Advocate for the State of Arunachal Pradesh. j’p



0.A.159/2007

1. Sri Santanu Ghosh
Son of I Ghosh
Divisional Accountant
Olo of the Executive Engineer
R.W Division. Yingkiong
Yingkiong. Dist: Upper Siang
Arunachal Pradesh.

Applicant in 0.A.159/2007

(Applicant is working on deputétion basis under the
administrative control of A.G.(A&E), Meghalaya, Arunachal
Pradesh. Tripura. Manipur etc. (Respondent No.2)

By Advocates S/Shri S.Sarma, U.X.Goswami, H.K Das & Mrs.D.Devi.
Vs.

1. Union of India
Through the Comptroller & Auditor General of India
10 Bahadur Shah Zafar Marg ) :
New Delhi.

The Accountant General (A&E) |
Arunachal Pradesh, Meghalaya, Mizoram ete. - ;
Shillong- 793 003. ' '

The State of Arunachal Pradesh

Represented by the Secretary to the

Government of Arunachal Pradesh : ..
Department of Power, Itanagar.

4, The Commissioner, Finance Department
Government of Arunachal Pradesh
Itanagar.

5.  The Chief Engineer, Rural Works Department
Government of Arunachal Pradesh
Itanagar.

6. The Executive Engineer
R.W Division, Yingkiong .
Yingkiong. Dist: Upper Siang
Arunachal Pradesh.

The Director of Accounts & Treasuries
Government of Arunachal Pradesh
Naharlagun — 791 110.

_-1

>

a -



8. The Union of India
Represented by the Secretary : ,
to the Government of India ; :
Ministry of Personnel. Public Grievance & Pensions '
Department of Persomnel and Training
New Delhi.

Respondents in O.A. 159/2007

\fvoM.Das. Addl, C.GS.C. for the Union of India and Mr.L.Tenzin
learned Govt. Advocate for the State of Arunachal Pradesh, " _' Lt

e
o

0.A.182/2007 | N

1. Sri Malay Bhusan Dey
Divisional Accountant
Olo the Executive Engineer
1&FC Department. Tawang
Tawang. Arunachal Pradesh.

o

Shri Nikhil Ranjan Nath
Divisional Accountant

O/o the Executive Engineer
P.H.E.. Tawang

Tawang, Arunachal Pradesh.

3. Sri Upendra Chandra Debnath
Divisional Accountant

Olo the Executive Iingineer
R.W.D. Tawang

Tawang, Arunachal Pradesh.
Applicants in.0.A.182/2007

JAdvocates S/Shri M.Chanda, S Nath & U.Dutta.

Vs.

1. Union of India _
Through the Comptroller & Auditor General of India
10 Bahadur Shah Zafar Marg '
New Delhi.

The Accountant General (A&E)
Arunachal Pradesh, Meghalaya, Mizoram etc.

Shillong — 793 003.

Lo

3. The State of Arunachal Pradesh
Represented by the Secretary to the
Government of Arunachal Pradesh o
Department of Power, Ttanagar. f Ceo

= @ i ; , ':|_
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The Commissioner. Finance Departinent
Government of Arunachal Pradesh
Itanagar.

5. The Chief Engineer , o
Public Health Engineering Department : i
Government of Arunachal Pradesh . :
Itanagar.

‘ : S R
6.  The Chief Engineer G N
Rural Works Department ’ : o i
Government of Arunachal Pradesh T
Itanagar. R

The Chief Engineer, I&FCD o
Government of Arunachal Pradesh” . ;& 75500
Itanagar. R

_%]

8.  The Director of Accounts & Treasuries 4 o
Government of Arunachal Pradesh o N .
Naharlagun — 791 110. ‘ : S

- A . ’ T :, - .
Mr.G Baishya. Sr.C.G.S.C. for the Union of India & Mr .L.Tenzin, Govt.
W dvocate for the State of Arunachal Pradesh. - ; - '

4

ORDER

ORANJAN MOHANTY, (V.C)

#

Heard the learned counsels appearing- for the 'i)a;i'tié'seof the
above cases one after the other and all the cases are being disposed of

by this common order. ' N

2. Rule 3 of the Rules fr.amed- under Arti(;lé 148 of the
Constitution of India (relating to recruitment o‘f‘ ’l_)i\_;isional
 Accountants) called “The Indian Audit and Accounts jDepéirtment
[Divisional Accountants] Recruitment Rules, 1988 reads as under |-
“3 Method of recruitment, age limit,, qualifications,etc - The
method of recruitment. age limit, qualifications. and other

matters relating to the said post shall be as specified in columns
5 to 14 of the said Schedule.” } , | .
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Note:1 The direct recruits w ill be selected on the basis  of an
entrance examination conducted by an authority specified’ by the
Comptroller and Auditor General of India. During the perlod of
probation. they chould qualify in the presmﬂ)ed Departmental

Examination. 3

* Note.2:Vacancies caused by the incumbent being away ‘on transfer
deputation or long illness or study leave or unde li oth

circumstances for a duration of one year or moiré may be- ﬁ]l‘e‘dr --
i k .

on transfer on denutat)on from-

( Accountants [Rs. 1200-2040] and Semor Aooountant’s;
(Rs.1400-2600] [belonging to the Accounts and Entitlement

Office in whose ]lll’le.lCtJO!J the vacancies have arlsen] who
have passex the Departmental Examination for :
Accountants and have 5 years regular service as
Accountant/Senior Accountant including 2 years expetjienoe
in Works Section -
or

[ii] State Public \Works Clerks holding posts equivalent to or
comparable with that of Accountant/Senior £ Accountant on
a regular basis for B vears including 2 years expenence in

Public Works Accounts.

Note:3.The period of deputation including the period of
\ deputation in another ex-cadre post held immediately preceding
\this appointment in the same OT some other
roamzatlonfDepartment of the Central Government shall

ordinarﬂv not exceed 3 years. .

In exercise of the powers to recrmt D1v151onal Account,ants

on transfer/deputation basis, the Apphcant.s of these cases (who are

¢t employee of the State Govermnent of Arunachal Pradesh)

’ r( 6",'1

permanen

were appointed as “Divisional Accountants” and posted n dlfferent
Engineering Div isions of the State Government of Anmachal Pradesh '
being posted as such by the Accountant General. One’ of them

(Applicant of O A.No. 112/2007), of course, was posted in the St.ate of

Tripura.

i
.11 o
1! ‘
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4. \While the Applicants are continuing as Divisional

Accountants, on deputation basis. the State Government of Arunachal
Pradesh resolved to take over the entire Dlwsxonal Accountant etc.
posts from the oont.rol of the Government of India (Acoountant

GenergllCAG) and, accordingly, proposals were plaoed before the
T o

' Central Government Organization. | I

5. In the said proposal it has been proposed that, ;lpoin.taking
over the posts of Divi;ional Accountant etc., the incumbents -of those
Divisional Accountant posts (who are continuing on deputation basis)
would face a test (to be conducted by the State Government of ,
Arunachal Pradesh) to be finally absorbed and such of them, who would
not qualify despite three chances, would not be absorbed/retained in
mism the posts of Div sional Accountants and would be repatriated back to®

\loti’az

parent posticadre.

The entire proposal, having been examined by the Central

'““"‘/ 4 overnment Organisation. counter 1)10posa}s were given by them V(the
Central Government Organisation) and, as it appears, the proposal and
counter proposal are still at a not final stage. It appears, further, before
giving a final touch in the matter, the Government of India
Organisation has sought options from the members of regular

Divisional Accountants Cadre.

\

7. Since the posts of Divisional Accountants are born in the

establishment of the State Government (although recruitment.

appointment, posting and control are with the AcopunZtan:Ia

=

\;.
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General/CAG/Govt. of India), at one pomt of tnne the Stét.e~

Government of Arunachal Pradesh raised object;lon : relatmg
o g
recruitment {of Divisional Accountants) by the Central ;Govgr_mnent
. , | TR
Organisation and. as it appears, in the said premises, t.here has not
NI
. :i' :a o

t

been any recruitment (direct or deputamon) of Divisional ! Acoountants

v‘“{?.‘ {‘ }

) for the posts (about 61 in number) lymg vacant m' tl;e State of

Arunachal Pradesh.

8. At the above juncture, the Appliéants, who are oo&tinuing

as Divisional Accountants beyond the 3 yearé of their deplllt.atio:xi, were
asked not to get theiwr deputatioﬁ allo“fanges/higher f)gy iné:Qnt for .
Di\-'isi;mal Accountants. Hence, these Original Applicatiohs have been
filed under Section 19 of the Administrative 'I‘ribunals’ Act, 1985.
Before hand, attempt to repatriate the Appiiéénts frome theu' A:'*I -
deputation had to be abandoned awaiting the views and oounter '\news

of both Central Government & State Govemment pertammg to takmg

;

over of Divisional Accountants etc. posts by the Stat.e Government of

"!1' :

Under the Recruitment Rules of 1988, the depuiatib;list.

. G ('\ y .
Guwa2” . .
I Divisional Accountants are available to continue even beyond 3 years of

their deputation period, of course, in extra ordinary circumstances. As
it appears, the Central Government Organisation, _while{-"a'wajting the
question of finality of the point of taking over of Divisional Accountant

Cadre by the State Govermment, did not recruitlabandoned the

recruitment of Divisional Accountants; as & result of thch about 61
I_ : .! i| .



'-(97 : i 20
o o
) ; |
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_posts of Divisional Accountant etc. are lying vacant in the State of W

i
o
H

Arunachal Pradesh and. if the present Appliéarits are repéﬁ'iétéd; then
there shall be total disruption of Acéounting in varioﬁs‘_Engitneering
Divisions. of that State. We are informed in the Bar tﬁat several
Engmeermg Divisions of State of Aruvachal Pradesh are’ bemg
managed by one Divisional Acoountant —\pparently that is the
compelling reason for which the Accountant General did not give effect
to the repatriation of the Applicants (those who are occupymg the posts
of Divisional Accountants) as yet; though they have covered mofe than

3 years of deputation.

10. Since the Applicants are continuing on deputation (beyond
3 years of their deputation period) on the above said compelling/ extra-

rdinary circumstances and since they are, by implication, are

wances/highei' pay in the post of Divisional -Accountant should be
Continued to be paid to them, they should not be compelled to get salary
in their previous post and nothing should be recovered from them; until

they are actually repatriated.

11. In the peculiar facts and circumstances, the Accountant
General/CAG/Central Government should promptly proceed to recruit
Divisional Accountants for the posts (61) lying vacant-ih ti:e .Stape of
Arunachal Pradesh and while deing so, in all fairlaegs:of things, t.lgley

should associate the State Government; as the posts are funded by

them/State Government. Recruitment, as aforesaid, can be done safely;
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a?’f?here are 10 prohibition 10 that effect In the recruitment Rules of
1988. That should be doné pending finalization of the issue relating to: .
handing over & taking over of the Divisional Accountant etc. Cadre,;

(rom Central Government Organisation to State Government. i T ;
' ‘ . , i
i i i;! :

-

12. Once {he. recruitment (direct or by deputat.iou) is done (]omtly by' .

4!.

PR | L
the Central and State Govt.). there shall be no pxoblem to repatnat,e
H ‘.E'._ . (,
(he Applicants from their deputation. Tn the event the State
Government takes over the Cadre of Divisional Accountants, then the

Applicants (even if repat.rieued) need be given @ chance to face the test

(proposed to be held by the State Govern.ment) for bemg ab:sérbed in

the Cadre taken over by the State Government. The Applicﬁnts,bn
repatriation. after the W aitingloooling period, can also be recruited on

-Dutation basis as D'i\risioual Accountants.

The Applicant in 0.A.112/2007 has been repatrlat,ed by the
w2 uthorities of Tripura State. apparently, without leave ﬁ‘om the
Accountant Genera_\l(‘ent.ral Government Organisation. But in the
peculiar circumstances. the Accountant General need post him as
against a vacant post of Divisional Accountant m Arunachal Prades}.r,

until he 1s repatriated from his deputation.

All these cases. subject to above directions, are_disposed;'of.

ae of Application S eI P ) //

gte on-which cCTv 7 JyE »§,>, - S~

jyate oo whichk <77 e Manorenjan Mohanty

o Vice Chairman

certified to L. oo -
Khushirai
Member (A

g\m; )
Sectt \ vJoan

c.a. L Guw abau Bench

Guw;hatr/(g)slﬁg | .!, :




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

(An application under Section 19 of the Administrative Tribunals Act, 1985)

0. A. No. 1//4 12007

Sri R. Pratapan
....... Applicant.
-Versus-
Union of India & Ors.
...... Respondents.

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

That the applicant is presently working as Divisional Accountant on
deputation basis under the Administrative Control of A.G (A & E), Meghalaya,
etc., and he is posted in the office of the Executive Engineer (Civil), Ziro, Civil

Division, Department of Hydro Power under the Govt. of Arunachal Pradesh.

15.11.1999-  Director of Accounts and Treasuries, Government of Arunachal

Pradesh requested AG (A&E), Meghalaya, Arunachal Pradesh etc
for further 2 years extension of deputation period of Divisional

Accountants.

(Annexure — 1)

' 12.01.2000- The Respondent No. 7 requested AG (A&E) Meghalaya, AP etc to

take necessary action for transfer of the cadre of Divisional

Accountant to the State of Arunachal Pradesh immediately.
- (Annexure — 2)
22.06.01 ~ This Hon’ble Tribunal in an Original Application filed by thersome
| similarly situated Divisional Accountants extended period of
deputation for 2 years as sought by the State of Arunachal Pradesh
Hon’ble Court vide judgment dated 16.02.06 upheld the direction of

the Learned Tribunal.

(Annexure — 3 & 4)



11.03.2002 - Commissioner of Finance, Govt. of Arunachal Pradesh requested

respondent no. 2 to allow serving Divisional Accountant on

deputation basis to continue.

(Annexure — 5)

14.03.2005 — Respondent no. 2 sought clarification form office of C&AG, New

Delhi regarding continuation of Divisional Accountant who are
serving on deputation basis.

(Annexure — 6)

28.02.2005 — Respondent no. 2 issued a letter to the Respondent no. 4 intimating

confirmation of the Headquarters i.e. Respondent no. 1 on the matter
of extension of deputation period of 31 DA (including the present
applications).

(Annexure —7)

15.07.2007 — Respondent no. 7 requested respondent no. 2 to reconsider its

decision on repatriation of the deputationists.

(Annexure — 12)

31.07.2005 — Govt. of Arunachal Pradesh submitted scheme for taking over of the

administrative control of accounts set up from the control of
respondent no. 2.

(Annexure — 10 series)

July, 2005 — Govt. of Arunachal Pradesh handed over the scheme to the

respondent no. 2.

(Annexure - 11)

25.11.2005 — Respondent no. 2 informed that office of the C&AG has framed a

N

draft scheme regarding proposed transfer of Divisional Accountants
cadre and the same is forwardec{ for acceptance in terms and
conditions of the scheme of Govt. of Arunachal Pradesh.

(Annexure — 13)

16.01.2007 — Respondent no. 2 intimated that Divisional Accountant working on

deputation basis will be under the administrative control of the

respondent no. 2 till finalisation of court cases or till such time Govt.
of Arunachal Pradesh has not taken over the cadre.

(Annexure — 9)

05.04.2007 — Respondent no. 2 issued impugned letter dated 05.04.07 directing to

make recovery of the alleged excess salary paid to the applicants due



to alleged over stay on deputation basis to the post of Divisional

© Accountant.

(Annexure — 8)

25.05.2007 — This Hon’ble Tribunal vide its order dated 25.05.07 passed in O.A
No. 130 of 2007 directed the respondent authorities to maintain
status quo with regard to the order dated 05.04.07 in so far as the

applicant in that O.A. is concerned.

(Annexufe - 14)

Hence this Original Application.

\FC Led ﬂzép: - |
roats
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI

(An application under Section 19 of the Administrative Tribunals Act, 1985)

0.A.No._ (41 12007
Sri R. Pratapan
«eseeee Applicant.
-Versus-
Union of India & Ors.
...... Respondents.
INDEX
SI. No. | Annexure | Particulars Page No.
1. --- Application 1- 1%
2. --- Verification 19
3. 1 Copy of letter dated 15.11.1999 26 -2
4, 2 Copy of letter dated 12.01.2000 22
5. 3 Copy of judgment and order dated 22.06.01 23 -28
6. 4 Copy of Hon’ble High Court’s order. 29-23
7. 5 Copy of letter dated 11.03.02 234
8. 6 Copy of letter dated 14.03.05. K-3 ¢
9. 7 Copy of letter dated 28.03.05 37
10. 8 Copy of impugned letter dated 05.04.07 28 - (5
11. 9 Copy of letter dated 16.01.07 46-50
12. 10 Copy of W.S. filed in OA No. 115/05 along with .- 5?
(Series) | letter dated 31.07.05 and Scheme. !
13 11 Copy of letter dated nil July 2005. 59 - 60
14. 12 Copy of letter dated 15.07.05. 61- 62
15. 13 Copy of letter dated 25.11.05 ¢3- €6
16. 14 Copy of the order dated 25.05.07. C7-68
" Filed By:
Gropors —

Advocate

»
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 g %
GUWAHATI BENCH: GUWAHATI Q. é’) AN
| &HE D
(An application under Section 19 of the Administrative Tribunals Act, 1985) %)
{

0.A.No. L ItH 12007

£ cedly
FhrMig U@% > —@?ﬂq‘ﬂl&

BETWEEN:

1. Sri R. Pratapan, Divisional Accountant,
O/o The Executive Engineer (Ciwil),
Ziro, Civil Division, Department of :
Hydro Power, Arunachal Pradesh.

-AND- | : %
1. Union of India, Through the Comptroller
& Auditor General of India, 10 Bahadur
Shah Zafar Marg, New Delhi.

2. The Accountant General (A&E),
Arunachal Pradesh, Meghalaya,
Mizoram etc. Shillong 793003.

3. The State of Arunachal Pradesh,

. Represented by the Secretary to the
Government of Arunachal Pradesh,

Department of Hydro Power, Itanagar. |

4. The Commissioner, Finance Department
Government of Arunachal Pradesh,

Itanagar.



5. The Chief Engineer, Public Works
Department, Government of Arunachal

Pradesh, Itanagar.

6. The Executive Engineer, Ziro, Civil
Division, Department of Hydro Power,
Arunachal Pradesh.

7. The Director of Accounts & Treasuries,
Government of Arunachal Pradesh,

Naharlagun-791110.

........ Respondents.

1. PARTICULARS OF THE ORDER (S) AGAINST WHICH THIS
APPLICATION IS MADE:

This application is made against the impugned order bearing letter
No. DA Cell/ 2-46/ DDA/ Vol. T/ 2007/ 10-15 dated 05.04.2007, whereby
direction has been given to re-fix the scale of pay of the applicant, in respect of
scale of pay in the State Govt. from the date of alleged unauthorized overstay on
deputation and with further direction to make recovery of the alleged excess drawl
of pay and allowances and increments drawn after the date of alleged unauthorized
stay, and for deferment of increment due in the state scale of pay with cumulative

effect till the date on which the officer rejoins his parent department.

2. JURISDICTION OF THE TRIBUNAL:

The applicant declares that the subject matter of this application is

well within the jurisdiction of this Hon’ble Tribunal.

3. LIMITATION:

The applicant further declares that this application 1s filed within the
limitation prescribed under Section- 21 of the Administrative Tribunals Act’ 1985.

o



4, FACTS OF THE CASE:

4.1 That the applicant is a citizen of India by birth and as such he is
entitled to all the rights, protections and privileges as guaranteed under the
Constitution of India and the laws framed thereunder. The applicant is presently
working as a Divisional Accountant on deputation basis under the Administrative
Control of A.G (A & E), Meghalaya, etc. Shillong and he is posted in the office of
the Executive Engineer (Civil), Ziro Civil Division, Department of Hydro Power
under the Government of Arunachal Pradesh.

4.2 That the applicant states that the respondent No. 2 invited
application from the willing employees of the State of Arunachal Pradesh to serve
as Divisional Accountant on deputation basis in various works departments under
the administrative control of the AG (A & E) Meghalaya, Shillong. Pursuant to the

said advertisement, the applicant who is regular employee of the State of

Arunachal Pradesh applied for his appointment on deputation basis to the cadre of

Divisional Accountant and the respondent No. 2 after necessary scrutiny found the
applicant eligible for appointment on deputation basis in the cadre of Divisional
Accountant. Since the date of his initial appointment on deputation basis as
Divisional Accountant in the year 1996, the applicant is continuing as such till this
very date and presently his discharging his duties as a Divisional Accountant in
the office of the Executive Engineer, Ziro, Civil Division, Department of Hydro
Power under the State of Arunachal Pradesh.

4.3 That the applicant states that he was brought over on deputation to
serve as a Divisional Accountant under the administrative control of the
Accountant General (A&E) Meghalaya, Shillong from the services of the State of
Arunachal Pradesh in the year 1996. It may be stated here that, initially the period
of deputation was for 1 year, however the said deputation period was extended up
to 3 years at the instance of respondent No. 2 with due consent of the parent
organization of the applicant. It is also categorically stated that the applicant is still

continuing as Divisional Accountant on deputation basis as above mentioned.



4.4 | That the applicant states that while he was working as such, on
deputation basis, the Director of Accounts and Treasuries, Govt. of Arunachal
Pradesh wrote a letter to the respondent No. 2 and requested to take necessary
action for transfer of the cadré of the Divisional Accountant to the State of
Arunachal Pradesh immediately. It is further stated in the said letter bearing No.
DA/TRY/ 15/99 dated 12.01.2000, that it was under active consideration of the
Govt. of Arunachal Pradesh for sometime to take over the Accounts Cadres of the
works departments totaling 91 number of posts from the existing combined cadre
being controlled by the AG (A & E), Meghalaya etc. Shillong and that the Govt. of
Arunachal Pradesh has decided to take over the said cadre under the direct control
of the Director of Accounts and Treasuries, Govt. of Arunachal Pradesh with
immediate effect. It is also stated in the said letter that no fresh Divisional
Accountants on deputation would be entertained and cases of those who are
presently on deputation and serving in this State of Arun;ichal Pradesh should be
examined by the Govt. of Arunachal Pradesh for their further continuation even
after their completion of the existing term on deputation It is specifically stated in
the letter dated 12.01.2000 that formal notification is under issue and shall be
communicated in due course. Apart from that the Govt. of Arunachal Pradesh vide
an order dated 15.11.99 extended the period of deputation of the Divisional

Accountants after expiry of their respective tenure in the interest of public service.

A Copy of ‘the letter dated 15.11.99 and
12.01.2000 are annexed as Annexure- 1 & 2

respectively

4.5 That the applicant states that in the meanwhile the State Cabinet,
Govt. of Arunachal Pradesh formally approved the decision to take over the
administrative control of the entire accounts set up from the A G (A&E),
Meghalaya, Shillong on 02.12.2001. It 1s stated_that the said news was also
published in the “Arunachal Times”, a local newspaper on 02.12.2001. It 1s
pertinent to mention here that, ét the relevant point of time, the respondent No. 2
had issued repatriation order in respect of the applicant @mee and other similarly

situated Divisional Accountants who had completed 3 years period on deputation,

‘with instruction to the concerned Chief Engineer, Executive Engineer for issuing

necessary relieving order.



In the aforesaid cireumstances, the applicant as well as the other
similarly situated persons approached this Learned Tribunal as well as the Hon’ble
High Court against the order of repatriation, more particularly in view of the
decision taken by the Govt. of Arunachal Pradesh for taking over the entire
Accounts cadre under the control of the Govt. of AG (A & E), Shillong.

In view of the letter dated 12.01.2000 issued by the Govt. of
Arunachal Pradesh and also in view of the approval granted by the State Cabinet,
Govt. of Arunachal Pradesh for such takiﬁg over the entire accounts set up, the

present applicant who is basically an employee of the Govt. of Arunachal Pradesh,

was under the legitimate expectation that since the Govt. of Arunachal Pradesh

had decided to take over the entire accounts set up, there will be fair chance on his
part to get absorbed in the existihg vacant posts of Divisional Accountant in view
of the fact that he had acquired long practical experience in the relevant field and
with this view of expectation, he along with other similarly persons approached
the learned Tribunal/ Hon’ble High Court praying for direction upon the
respondents to consider their case for absorption in the cadre of Divisional
Accountant in the light of the decision communicated by the Govt. of Arunachal
Pradesh vide letter dated 12.01.2000

It is pertinent to mention here that the Original Application preferredl
by the applicant was aliowed and the order of repatriation was interfered with by
this Hon’ble Tribunal vide order dated 22.06.01. The- said order was carried on
appeal by the respondent authorities before the Hon’ble Gauhati High Court and
the Hon’ble High Court vide its order dated 16.02.06 declined to interfere with the
order dated 22.06.01 passed by this Hon’ble Tribunal.

It is pertinent to mention here that some of the similarly situated
Divisional Accountants namely Rathindra Kr. Deb and Moloy Bhusan Dey and 7
others who had approached the learned Tribunal by filing Original Applications

“praying for a direction upon the respondents to allow them to continue on

deputation basis till the process of taking over of entire Accounts set up by the
Govt. of Arunachal Pradesh from the administrative contro] of the respondent No.
2 is completed and with a further prayer for absorption in the light of the Govt. of



Arunachal Pradesh’s decision communicated through letter dated 12.01.2000. The
learned Tribunal disposed of the said O.A on 22.06.2001 extending the period of
deputation as requested by the State of Arunachal Pradesh to the respondent No. 2.
The respondent No. 2, being aggrieved by the decision of the learned Tribunal
approached the Hon’ble High Court by filing a writ petition under Article 226
which was registered as WP (C) No. 3992/2002 [AG (A& E) Meghalaya, Shillong
- Vs- an‘i R. Prathapan and others]. The said writ petition came up before the
Hon’ble High Court for final hearing on 16.02.2006 and the Division Bench of the
Hon’ble High Court after hearing the parties upheld he decision of the learned

" Tribunal.

Copy of the leamed Tribunal’s judgment and
order dated 22.06.01 and the order of the
Hon’ble High Cowrt passed in WP (C) No.
3992/2002 are annexed as Annexure- 3 & 4

respectively.

46 That the applicant states that some of the writ petitions that were
preferred by similarly situated Divisional Accountants namely Sri Bimal Biswas,
Tushar Kanti Baruah, etc., were withdrawn in view of the fact that the Govt. of
Arunachal Pradesh in the meanwhile requested the respondent No. 2 not to
repatriate the existing Divisional Accountant’s working on deputation till the
process of taking over the entire accounts set up is completed. It is relevant to
mention here that in the meanwhile Govt. of Arunachal Pradesh had prepared a
scheme for taking over the entire Accounts set up and submitted the same to the
respondent No. 1 and 2 for approval of such scheme, wherein provision has been
made for regular absorption of the applicant and others who are working on
deputation basis provided, they qualify in the prescribed examination. More
particularly in view of the Joint Director of Accounts, Directorate of Accounts and
Treasuries, Govt. of Arunachal Pradesh, Naharlagun, wrote a letter bearing No.
DA/TRY/15/99/9629 dated 15.11.1999, whereby Directorate of Accounts and
Treasuries requested respondent No. 2 not to make further recruitment of
Divisional Accountant/ Divisional Accounts Officers in view of the financial
condition of the State Exchequer. It has been stated in the said letter dated
15.11.1999 that the pay and allowances of the Divisional Accounts Officers/
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Divisional Accountant since borne by the Govt. of Arunachal Pradesh from the
State Exchequer, therefore request was made to allow the serving Divisional
Accountants in the works department on deputation basis to continue to work by
granting extension for a further period of 2 ye‘ars from the date of expiry of their
respective tenure in the interest of public service and same would provide succor
to the péor financial condition of the State prevailing at the present time. Even
after expiry of 2 years, the Govt. of Arunachal Pradesh, more particularly,
Commissioner of Finance, wrote another letter, addressed to respondent No. 2
bearing No. DA/TRY/15/99 dated 11.03.2002, wherein the respondent No. 2 has
requested not to make any fresh recruitment to the post of Divisional Accountant
against the works division of the state of Arunachal Pradesh, putting the reference
of letter dated 15.11.1999 and further stated that the recruitment of the Divisional
Accountant would be made by the state Govt. through A.P.P.S.C and also
requested the respondent No. 2 to allow to continue the serving Divisional
Accountant’s on deputation as emergency Divisional Accountant’s for the time
being as working arrangement. It is further stated that a scheme has already been
formulated for submission for obtaining approval of the appropriate authority for

issuance of a formal notification.

~ Therefore, it is quite clear, apart from the Court cases, The Govt. of
A P had requested respondent No. 2 for extension of period of deputation of the
present applicants due to poor financial condition of the State of A.P. therefore the
present applicants cannot be held responsible for extension of the deputation
period from time to time. More over in view of the judgment and order dated
22.06.2001 passed in O.A No. 200-208/2001 (R. Prathapan and ors. -Vs- U.O.I
and Ors) and also in view of the Hon’ble High Court’s order dated 16.02.2006
passed in WP (C) No. 3992/2002, no fault can be attributed on the part of the

Divisional Accountants for their continuation on deputation.

Copy of the Govt. letter dated 11.03.2002 is

enclosed herewith and marked as Annexure- 5.

4.7 That the applicant states that the respondent No. 2 vide DO letter
bearing No. DA Cell/1-8/Court Case/2000-2001/1898 dated 14.03.2005, addressed
to Director (legal), office of the Comptroller & Auditor General of India, New



Delhi sought an advise as to whether the deputationists (Divisional Accountants)

~ shouid be reverted back as the judgment has come nearly after 4 years on 10.02.05

in case of the 12 Divisional Accounts who had preferred writ applications before
the Itanagar Bench of the Hon’ble Gauhati High Court. The respondent No. 2,
again wrote a DO letter bearing No. DA Cell/1-8/Court case/2000-2001/1909

“dated 28.03.2005, addressed to Commissioner, Finance, wherein it has been stated

that the H.Q has confirmed consideration of extension of deputation period of the
31 Divisional Accountants. working on deputation basis in the establishment of
AG (A & E). It was further pointed out that the Division Bench of the Hon’ble
Gauhati High Court had issued an order dated 10.02.2005 regarding the 12
Divisional Accountants on deputation who are to be reverted to their parent
departments in the Govt. of Arunachal Pradesh and it has been specifically stated
by the respondent No. 2 in his D.O letter dated 28.02.2005 that the order of the

Hon’ble High Court is not being implemented presently and the remaining 19

Divisional Accountants whose cases are pending before the Hon’ble Court/ CAT

may be immediately requested to withdraw all their Court cases and once this is

done their continuity on deputation would be considered. It is further stated in the

DO letter dated 28.03.2005 that on the question of absorption of this 31

deputationist, the HO has informed that the modalities would worked out and

further requested to take urgent action to ensure that the pending Court cases are

withdrawn to facilitate their continued deputation/ absorption.

Therefore, it is quite clear that even the respondent No.. 2 also
assured the Govt. of Arunachal Pradesh that the deputationist will not be
repatriated and modalities for absorption would be worked out. It is also
abundantly clear from the DO letter dated 28.03.2005, that the respondent No. 2
did not propose for repatration, for public interest even after the Division Bench
judgment passed by the Hon’ble High Court of Itanagar Bench, dismissing the
writ petition on 10.02.2005 in respect of 12 Divisional Accountants.

Moreover, it is quite clear from DO letter dated 14.03.2005 that in
the event of repatriation of the Divisional Accountants to their parent department,
there will be a tremendous problem relating to the closure, finalization and
rendition of accounts of the Govt. of Arunachal Pradesh. Therefore the applicant

and other affected persons cannot be held responsible for continuation on



deputation basis even after the expiry of normal tenure, rather the deputionists

have been retained on deputation after the expiry of the normal deputation period -

on the request of the State of Arunachal Pradesh in public interest. It is needless
to mention here that all the applicant is a regular employee of the State of

Arunachal Pradesh and he is serving in the post of Divisional Accountant on

“deputation basis for and on behalf of the State of Arunachal Pradesh and the

payment of his salaries is being received from the State Exchequer. The
respondent No. 2, is only vested with the administrative control of the post of
Divisional Accountant/ Divisional Accountants Officers, but the pay and
allowances are being paid by the State of Arunachal Pradesh. As such, the AG (A
& E), Shillong has no jurisdiction to issue the impugned order dated 05.04.2007
bearing letter No. DA Cell/2-46/DDA/Vol 111/2007/10-15 directing to make
recovery of the alleged excess salary paid to the applicant due to alleged overstay
in the deputation post of Divisional Accountant after expiry of the specific period
of deputation, relying on an O.M of the Govt. of India, DOP & T bearing OM No.
AB 14017/30/2006-Estt (RR) dated 29.11.2006. Such decision of the respondent
No. 2 is not maintainable in view of the Govt. of Arunachal Pradesh letters dated
15.11.1999, 12.01.2000, 11.03.2002, 14.03.2005 and 28.03.2005 issued by the

respondent No. 2, is in the interest of the State.

Copy of the letter dated 14.03.05, 28.03.05 and
the impugned letter dated 05.04.07 are annexed

as Annexure- 6, 7 & 8 respectively.

4.8 That the applicant states that the respondent No. 2 have issued the
impugned letter bearing No. DA Cell/ 2-46/ DDA/ Vol .IIl/ 2007/ 10-15 dated
05.04.2007, which is based on a DOP&T’s O.M bearing No. AB 14017/ 30/ 2006-
Estt (RR) dated 29.11.2006. The said O.M of DOP&T cannot be applied in the
instant case of the applicant in view of the facts and circumstances narrated in
preceding paragraphs. It is categorically stated that the respondent No. 2 have not
implemented the order of repatriation and the reason for non implementation have
been elaborately explained by the respondent No. 2 in D.O letter dated 14.03.2005
as well as in the D.O letter dated 28.03.2005, besides the decision taken by the
Govt. of Arunachal Pradesh in their letter dated 15.11.1999, 12.01.2000 and
11.03.2002, whereby the Govt. of Arunachal Pradesh categorically requested the
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respondent No. 2 not to repatriate the applicant and other similarly situated
persons for the interest of the State, more particularly in view of the poor financial

condition of the state as because fresh recruitment and posting on deputation

“involves huge investment from the State Exchequer. In view of the aforesaid

posiﬁon; the decision of the respondent No. 2 for recovery of pay and allowances
on the alleged ground of excess drawl of pay an allowances by the applicant after
expiry of the stipulated period of deputation is contrary to the decision
communicated by the respondent No. 2 through DO letter dated 28.03.2005, as
such the impugned order of proposed recovery and re-fixation of pay is not
sustainable in the eye of law. The respondent No. 2 is barred by law of estoppel,

waiver and acquiescence.

It would be pertinent to mention here that the respondent No. 2 have
passed the impugned order dated 05.04.2007 directing to make recovery of excess
pay and allowances on the ground of alleged overstay after the expiry of the
deputation period, whereas the said respondent No. 2 vide letter bearing circular
No. DA Cell/81 dated 16.01.2007 invited optiohs for permanent allocation of the
employees holding the post of Divisional Accountant/ Divisional Accounts officer,
Grade 1 and Grade 11, Sr. Divisional Accounts officer serving in the state of
Arunachal Pradesh, Tripura and Manipur w.e.f. 01.05.2007, consequent upon the
decision of the Comptroller and Auditor General to separate the cadre of
Divisional Accountant/ Divisional Accounts officer etc. In the said letter dated
16.01.2007, it has been decided by the respondent No. 1 and 2 that the employees
of the State Arunachal Pradesh appointed on deputation basis as Divisional
Accountant would be under administrative Control of the AG (A & E),
Meghalaya, Shillong, till finalization of the Cowrt cases pending in different
Courts/ CAT or till such time the state Govt. of A.P has not taken over the cadre.

" The relevant portion of clause 10 of letter dated 16.01.2007 is quoted below; -

“10. Employees of the State of Arunachal Pradesh
appointed on deputation basis as Divisional Accountant will be
under administrative control of the Accountant General (A & E)
Meghalaya, Shillong till finalization of court cases pending in

different Courts/Central Administrative Tribunals or till such
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time the state Government of Arunachal Pradesh has not taken

over the cadre.”

It is relevant to mention here that there is no case pending either
before the Hon’ble High Court or before the Hon’ble CAT, as such, the decision
contained in clause 10 of the letter dated 16.01.2007 of the respondent No. 2
would confine to the extent that the deputationist will remain under the
administrative control of respondent No. 2. In clause 11, it has been stated that,
there is every likelihood of taking over of the cadre of Divisional Accountant by
the State Govt. of Arunachal Pradesh in near future.

A Copy of the letter dated 16.01.2007 1s

annexed as Annexure- 9.

4.9 That the applicant states that the State of Arunachal Pradesh have
already prepared a scheme and submitted the same to the Respondent No. 2 vide
letter No. DA/TRY-27/2000/1060-68 dated 31.07.2005, secking approval of the
said Scheme for taking over the administrative control of the cadres of Sr. DAO/
DAO Grade-l/ DAO Grade-II and Divisional Accountant and the said scheme was
ultimately handed over to the respondent No. 2 vide letter No. DA/ TRY-27/ 2000
dated July 2005, whereby approval is sought on the proposed scheme submitted by
the State of Arunachal Pradesh.

It would further be evident from the letter bearing No. DA/ TRY/ 15/
99/ Part dated 15.07.05, whereby the Govt. of Arunachal Pradesh requested the
respondent No. 2 to reconsider the decision of repatriation of the deputationists,

since the scheme for taking over the Accounts set up is being submitted.

It is relevant to mention here that the respondent No. 2 vide letter
bearing No. DA. Cell/1-1/2000-2001/1509 dated 25.11.05 whereby draft scheme
framed by the C&AG’s office regarding proposed transfer of DA’s cadre was
forwarded to the office of the Director of Accounts and Treasuries, Govt. of
Arunachal Pradesh for comments, suggestion, if any, on the proposed scheme for
transfer of DA’s cadre. Therefore, it is evident from the above correspondences

that the Govt. of Arunachal Pradesh all along requested the respondent No. 2 for

3 .
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retention of the deputationists in public interest and accordingly the respondent
No. 2 also conceded such request considering the interest of the State, therefore
the present applicants cannot be held responsible for retention for overstay in the
deputation post till date. There is no ovérstay on deputation by the applicant as
well as other similarly situated persons inasmuch as their continuation on
deputation is with the due consent of both the parent as well as the borrowing
departments in larger public interest. As such, there is no question of over stay on
deputation and the applicant cannot be sought to be penalised for the action on the

part of the departmental authorities in such an arbitrary and illegal manner.

Copies of the written statement i OA No.
115/05, letter dated 31.07.05 along with
scheme, letter dated nil July 2005, 15.07.05 and
25.11.05 are annexed herewith as Annexure-

10 (Series), 11, 12 & 13 respectively.

4,10 That the applicant states that in O.A-No. 114/ 2005 as well as O.A.
No. 115/ 2005 which were filed by the some of the Divisional Accountants on
deputation before this Learned Tribunal praying inter alia for a direction upon the
r_espondénts to consider their cases for absorption in the light'of the decision
contained in the letter dated 28.03.05 issued by the; respondent No. 2. In the said
Original Applications, Govt. of Arunachal Pradesh submitted written statements
on behalf of the respondent No. 11 wherein in para 7 of the written statement the
Gowt. of Arunachal Pradesh had reiterated its stand for continuation of Divisional
Accountants on deputation till the process of taking over administrative control
from the Respondent No. 2 is completed. In view of such specific statement for
and on behalf of the State of Arunachal Pradesh who have paid the salaries of the
applicant during the entire deputation period from the State Exchequer and has
never asked the present applicant to refund the alleged excess salary which is aid
against the deputation post, as such respondent No. 1 or 2 has no jurisdiction under
the law to issue the impugned order dated 05.04.07 claiming refund and re-fixation
of the pay of the applicants, when the State of Arunachal Pradesh has no objection
in paying the salary to the deputationists from the State Exchequer and further the
State has no dbjection in continuation of the deputationists in the deputation post

till the process of taking over the entire Accounts set up is completed.
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In the circumstances stated as above, the impugned order dated

05.04.07 is liable to be set aside and quashed so far the applicant is concerned.

4.11 That the applicant states that the D.O.P&T circular dated 29.11.06
has been relied upon by the respondent No. 2 while issuing the impugned order
“dated 05.04.07, but while passing the impugned order the respondent No. 2 in a
most arbitrary manner sought enforcement of the said decision/order with
retrospective effect directing the Chief Engineer PWD, PHE, I & FCD, RWD,
Power Department, Govt. of Arunachal Pradesh to recover excess pay/ re-fixation
of pay with retrospective effect i.e. on expiry of 3 years service on deputation
whereas the said O.M dated 29.11.06 does not confer and such power. As such the
respondent No. 2 has no jurisdiction to issue the impugned order enforcing the
~ same with retrospective effect. It is categorically submitted that the respondent .
No. 2 has no jurisdiction to pass such an arbitrary, unfair and illegal order of
recovery of alleged excess withdrawal of pay and allowances as well as for re-
fixation of pay of the applicant in the lower scale and on that score alone the

impugned order dated 05.04.07 is liable to be set aside and quashed.

4.12 That the applicant states that he is apprehending recovery of the
excess withdrawal of pay and allowances from the salary bill of the current month
and as such the Hon’ble Tribunal be pleased to pass an appropriate order/ inferim
order directing the respondents not to make any recovery or refixation of pay in
terms of impugned order dated 05.04.07 so far the applicant is concerned till
disposal of Original Application.

4.13 That the applicant states that in the fact and circumstances stated
above, the impugned order dated 05.04.07 is not sustainable in the eye of law in
view of the categorical stand taken by the respondent Govt. of Arunachal Pradesh
who is liable to pay the salary of the applicant from the State Exchequer as such
the impugned order dated 05.04.07 is liable to be set aside and quashed so far the

“applicant is concerned.

4.14 That the applicant states that there is no scope to submit any

representation against the impugned order dated 05.04.07 as because there is a
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specific direction to take action in regard to scale of pay of all the Divisional
Accountants to be refixed in their respective scale of pay in the State Govt. from
the date of their unauthorised over stay on deputation, (ii) excess drawl of pay and
allowances and increments drawn after the date in every case is to be recovered
(iii) increments due in the stayed scale of pay to be deferred with cumulative effect

till the date on which the officer rejoins his parent department.

In view of such arbitrary order passed through the impugned letter
dated 05.04.07 and apprehending refixation of pay and recovery of alleged excess
drawal, the applicant has approached this learned Tribunal with the prayer to
protect the valuable legal rights and interest of the applicant by passing an
appropriate order setting aside the impugned letter dated 05.04.2007 so far the
applicant is concerned and further be pleased to declare that the applicant 1s

entitled to the scale of pay of the deputation post.

4.15 That the applicant states that in a case under similar facts and
circumstances preferred by similarly situated Divisional Accountants being
Original Application No. 130/ 07, this Hon’ble Tribunal was pleased vide its order
dated 25.05.07 to direct the respondent authorities to maintain status quo with
regard to the order dated 25.04.07 so far as the applicant in that case is concerned.

The present applicant being similarly situated prays for a similar direction from
this Hon’ble Court.

A copy of the order dated 25.05.07 is annexed

as Annexure — 14.

4.16 That this application is made bonafide and for the cause of justice.

S. GROUNDS FOR RELIEF (S) WITH LEGAL PROVISIONS:

5.1 For that, the respondent No. 2 has no jurisdiction to issue the
impugned letter dated 05.04.2007 claiming recovery of the alleged excess amount
of pay and allowances drawn in the higher scale and re-fixation of pay and

deferment of increment on the alleged ground of over stay in the deputation post,
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as because the pay and allowances of the applicant in the deputation post have

been paid by the Govt. of Arunachal Pradesh from the State Exchequer.

5.2 For that, the Govt. of Arunachal Pradesh repéatedly requested and
made their stand clear for retention and confirmation of the applicant in the
deputation post by extending the period of deputation through Govt. of Arunachal
Pradesh letter dated 15.11.99, 12.01.2000, 11.03.02, 31.07.05, July 2005, 15.07.05
as such question of recovery, refixation ‘of pay, deferment of increment and
placement in the State scale of pay does not arise, more so when the Govt. of
Arunachal Pradesh has no objection to continue the deputationists a1l the process
of taking over of the entire- Accounts set up is completed, as such the impugned
letter dated 05.04.07 is liable to be set aside and quashed so far the applicant is

concerned.

5.3 : For that, the Govt. of Arunachal Pradesh have made their stand clear
regarding continuation and retention of the applicants on deputation basis till the
process of taking over the entire Accounts set up is completed as indicated in para
7 of the written statement filed by the Govt. of Arunachal Pradesh i.e. respondent
No. 11, Director of Accounts and Treasuries, Govt. of Arunachal Pradesh before
this commpetent Court in OA No. 114/05 as well as in QA No. 115/05, as such
question of recovery, refixation of pay in the State scale of pay, deferment of
increments and placement in the State scale of pay as contemplated by the
Respondent No. 2 through impugned letter dated 05.04.07 1s not sustainable in the

eve of law.

5.4 For that, pay and allowances of the applicant in the cadre of
Divisional Accountants is being paid by the State of Arunachal Pradesh and the
respondent No. 2 has no jumsdiction for reduction of such pay scale with
retrospective effect and for placement of the applicant in the State scale of pay as
decided by the respondent No. 2 through impugned letter dated 25.04.07, when the
applicant is discharging higher duties and responsibilities in the cadre of

Divisional Accountants.

55 For that, respondent No. 2 has also decided not toc repatriate the
Divisional Accounts through D.O letter dated 14.03.05 as well as through D.O
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letter dated 28.03.05, rather decided to allow them to continue to work in the
deputation post in spite of the judgment and order passed by the Division Bench of
the Hon’ble Gauhati High Court on 01.02.05 for the interest of the State
respondent. As such respondent No. 2 is barred by law of estoppel, waiver and

acquiescence to enforce the impugned letter dated 05.04.07 retrospectively against

the interest of the State respondents.

5.6 For that the Hon’ble Tribunal upheld the decision of the State
respondents for extension of period of deputation as requested by the State of
Arunachal Pradesh vide judgment and order dated 22.06.01 passed in OA No.
200-208/ 2001 which was further upheld by the Hon’ble High Court on 16.02.06
in W.P (C) No. 3992/ 02 and the said judgment has attained finality. As such
respondent No. 2 has no jurisdiction to issue the impugned letter dated 05.04.07

~ and on that score alone the same is liable to be set aside and quashed.

5.7 For that, the DOP&T O.M dated 29.11.06 has no retrospective effect

as such the respondent No. 2 is not entitled to enforce the impugned order dated

105.04.07 with retrospective effect, however the said circular dated 29.11.06 has no

applicdtion in the instant case of the applicant, in the facts and circumstances as

explained above.

5.8 For that the continuation of the applicant and other Divisional
Accountants in their deputational posts is with the due consent and knowledge of
both the parent as well as the borrowing departments and as such their
continuation against the deputational posts cannot be attributed to the applicant

and others and there is no overstay of deputation for all means and purposes.

6. DETAILS OF REMEDIES EXHAUSTED:

That the applicant declares that he has exhausted all the remedies available

to and there 1s no other alternative remedy than to file this application.

7. MATTERS NOT PREVIOUSLY FILED OR PENBDING WITH ANY
OTHER COURT.
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The applicant further declares that he has not previously filed any
application, Writ Petition or Suit before any Court or any other Authority or any
other Bench of the Tribunal regarding the subject matter of this application nor

any such application, Writ Petition or Suit is pending before any of them.

8. RELIEF (S) SOUGHT FOR:

Under the facts and circumstances stated above, the applicant humbly prays
that Your Lordships be pleased to admit this application, call for the records of the
case and issue notice to the respondents to show cause as to why the relief (s)
sought for in this application shall not be granted and on perusal of the records and
after hearing the parties on the cause or causes that may be shown, be pleased to

grant the following relief (s):

8.1 That the Hon’ble Tribunal be pleased to set aside and quash the
impugned letter bearing No. DA Cell/2-46/DDA/Vol. 111/2007/10-15 dated
05.04.2007 (Annexure- 8) so far the applicant is concerned. '

8.2 That the Hon’ble Tribunal be pleased to declare that the respondents
are not entitled to re-fix scale of pay of the applicant, recovery of excess drawl of -

pay and allowance and increments drawn and defer increments due to them.
83 Costs of the application.

8.4 Any other relief (s) to which the applicant is entitled as the Hon’ble
Tribunal may deem fit and proper.

9. INTERIM ORDER PRAYED FOR:

During pendency of the application, the applicant prays for the following

interim relief; -

9.1 That the Hon’ble Tribunal be pleased to stay operation of the
impugned letter bearing No. DA Cell/ 2-46/ DDA/ Vol. 1II/ 2007/ 10-15 dated
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05.04.2007 (Annexure- 8) so far the applicant is concemed till disposal of the
Original Application.

9.2 That pendency of this application shall not be a bar to the

“respondents to provide relief prayed for.

11. PARTICULARS OF THE LP.O

i)  LP.ONo. . R8G 92536¢

ii)  Date of issue : a5 -GL- 2L00F
iii)  Issued from C Guwobkalt

iv)  Payable at C e bost- Offcce

12. LIST OF ENCLOSURES : As given in the index.
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VERIFICATION

I, Sri R. Prathapan, aged about 55 years, Son of Late V. Raghavan, resident
of Ziro, in the State of Arunachal Pradesh; do hereby solemnly affirm and verify
that I am the applicant in this instant Aapplicaﬁon and conversant with the facts and

circumstances of the case, the statements made in paragraph 1€03, 4-(14,2,

3,10,11,42,25,960 16) 40 12 o are true to my

knowledge; those made in paragraphs /; (4L, 56,79 900015)

are true to my irformation derived from the records and the rests

are my humble submissions before this Hon’ble Tribunal.

And 1 sign this verification on this the 6+ day of June, 2007.

DEPONENT
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DIRECTumATe UF Avouddls o TdeaAsundes & NAAAALAGUN
Lo UGH FAl/sPeep PusT )
dnua i S15/ 99 uatuea danharlagun the 15th Nov 'Y

ot e e
fo,
The Accountant general {(AsE)
meyhalaygparunachal Pradesh etc,
ohillong.

SUD i- Hecruitment/ positiny of reyular pivisional
Accountants. .

el o= Your letter o pa/uell/2-46/92-93/1241

dtd 4=1U-99 & this oftice letter No.uA/29/85/

(Part)/63v4 dtd 8-9-99 ‘
Sir, ) ]

The issue of recruitment and posting of Divi-
sional Accountants to 38 public works divislon of this
state which are presently manned by deputatiopis} were under
active consideration of the state Governk g%;ggég Govt. of
A.P. has observed that prior to this cotxespofidance under
reference the state Govt. as well as this Directorate were
never consulted while recruiting and posting of DAOs/DAs,
though these posts were borned in_the establishment of
uxecug;ggvggqigeg£§“ggd¥gaid from the state exchequer, It
hias al'so been_obperved that prior to declaration of the

~state-hood (2VU-2-87), the cadres of the DAQSs/UAs were

~enjoying pay scales without anomaly with the comparable

Wt

\

status of ACcountant/Assistant/superintendént in the state
LOvVt. working either in the uvirectorate of Accounts & v
treasuries_as_well as in_other pirectoratesg 'or in the
Jstrict estaplishment. The [irectorate 0f A¢counts and

S [rEasurfes _Now_eXpress_concern_on the pay scules presetly

~enjoying Dy the cadres of DAUs/DAs WifAfwhicl wére
enhanced witnout havin, approval of.the''state Govt of A.P.
[he higher pay scales presently enjoying py the cadre of
UAUS/UAS has Deen posing a problem for granting huye
amount in the form of pay and ailowances during 4#4 the
proposed training periou of 48 uivisional Accountants.

—

i v

The wovernment oi Arunachal rradesh is of the
view that recruitment anu postiny ot the vals/uas for 38
working pivisions of Pwl may not be gone at this staye,
since final decision of the yovt is still awaited. The
serving uivisiogal Accountantants in the works deptts on
deputation basis may be allowed extension for a futther
period of two years from the date of axpiry of their

\ “preésent respective tenure in the interest of public service.

" This will_ provide succour to” the poor fimancial position
5f the state prevailing at the present timeé. This arrangement
is proposed till view of the state Govt. in final shape could
pe put forward to your esteem office,

Yours faithfully,

( CeM. MoONgmaw )
Joint upirectéor of Accounts
ulirectorate of Accounts & Treasuries
' ) Sovt. of Arunachal Pradesh

Fas L. Y300 244281
1. The r... Lo the don’pble Chief Minister,

Arunachal pradesh,itanagar for information of
the don'ble Chief wminister,

contda.p/2

Cory

pe tru€

Certified

£ Advocute
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The P.s5. to the Commissioner(Finanée)Govt.
qf A.P. ltanagar for information.

The Ps to the Commissioner PWD/RWD/PHED/IFCD/
power for information. DR

[he accountant ueneral (Audit) Arunacha,
meghalaya etc shillong for favour of
information.

The chief Enyineer, PWu(LZ/WZ)/KWU/PHEL/
LFeb/pPower tor information please. They are
requested to give continuation ‘to "the serving
UAS who are on aeputation for a further period
of 2 years on expiry of their present term

. of deputation s meanwhile’they may! glease

direct the txecutive gngineer:concerned not-.to
accept joininy report of new apointee(bA)
without consultiny the state Govt/uirectorate
of Accounts and [reasuries, Naharlagun.

[he uhief Accounts ufficer PWD (E2/WZ)/
AWL/ PHEU/LFou/ Power for information.

Qffice copy.

sd/-
\,//// ( C. M. Mongmaw )
Joint pirector of Accounts
Directorate of Accounts 8 Treasuries
Govt. of Arunachal Pradesh
Naharlagune.
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GOYERNMENT OF ARUNACHAL PRADESII

| Dircctor of Accounts & T
Naharlagun-791 110

o
s ‘ .

Gram : ARUNACCOUNTS
Phono :M4281 (O)
271637 ()

‘casurics

No.,.20).7RY/.15/ 99 Dated, the./2.7%.747, 2,000
‘s ‘-/__,7
- A4
‘ To, '
: | i
S The Accountant General (A&E), ‘ !

Arunachal Pradesh,Meghalaya, etc.,
Shillong - 793 001.

Sub: Transfer ofijze Cadre of Divislonal Accounts
OfMicer / Divistonnl Accountants to the State of
Arunachal Pradesh - regarding.

Sir,

It was under active consideration of the Government
of Arunachal Pradesh for sometume lo take over the Cadre of the
Divisional Accounts Officers / Divisional Accountants of the Works
Department  totaling 91 ( Ninety one ) posts rom the existing
combined cadic being controlled by you. Now, the Govemment of
Arunachal Pradesh has decided to take over the above said Cadre under A
the direct control of the Director of Accounts & Treasuries, Govi. ol !
Arnunachal Pradesh, wath immediate elfect. ;

Persons those who are borne on segular Losis in the
cadre and opt to comc over to Arunachal Pradesh state Caudie, will be
l ..cn over on sletis quo subjecl to acceplance of Ihestalé Goveinment, '
1{is also decided that henceforth no fresh Divisional Accountant(s) on :
deputation will be éntertained. Cases of thuse who are preseniy on
depulation and serving in this stale shall be examined at 0 ¢id for
their future continuation cven aller completion of the existing fenn o
depulation.

N
* [t is, therefore, requesled to take necessary action at
your level so that the process of the transler of the Luﬂon;, wnlh thc

\wlluw persoiiel Tan be completed mnnudl.\lcly

P

s e e 1 n

Fonunl noliication is wunder issue and shall be
comnmunicated int due course,

Yours faithfully,

(v ria'gu’ﬁ?‘déo
Ducctor of Accounls & Treasuries
& Ex-Oflicio Dy. Secy. ( Finance ),

Govt. of Arunachal Pradesh,
NATARLAGUN.

¢ truf copy.

1] I [y
Ceﬂified {’i@/ |
A pdvocdt
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Ockglnal Appllcation tlon, brum 20000 o 0ty o ,:'._u_n,

]

Oatu of Ordor 1 Thio ks the 22nd LDay, of luna, 2001,

'HON'ULE ME. JUSTICE M.t THEVELD, <10 i pman,

HON'ULE MH. oK. SHATEA, RONINTISTRAD v S ERgait,

S B /fg,n,ug,zou/zuulﬁ) (in C.0, 6037/98):

’ . R. Prethapan NI e WL Applleant,
By f\d\anto Nr.V.Ka Shnrmn & nr.l’ Kool Lt.-ul._
=:Vo - e * .
‘;l } :. i StatO Or ﬁ-tUnnCha'.l rp{‘g‘.dﬂgh & DIs . “_Bspondnnta.

By Mr.8.C.Pathak, AdUL.C.C.5.Q,

~

/f‘l.n.No.zm/mmU)' (Lnv.pb.(e1117/2000 & >

“Shri Habung Lalin v v e Applleant,
" By Advocate Nr. Tagla nichl ’

- Yg -

’ﬁ"{;Unlon of Indla & Ors. . . e e tsopondents,

tgt s .of'. Atvnachal Popadesh & Urp Hnnpom,lm‘ﬂ.s.
:D.b RDy, Sr.c.c.s.AC. ) Lo o '
10.203/2001(T) (1n W, P.(c) 257/2000) 1
Gamboh Hagey .« v . Applicant, -
"4 f ' '

- f

.:,.“'.J. . R .
Ve By Advocato MxuM.Chendo & Nr,5,0ults
‘ — .UU -
Thd State of Arunachel Prodostt & 4r3, Herpondents,

nr.U.C.Pnthnk, AYdL.C.0.5.C. :

S U.A.208/200V(T) (Ln U.p.(c) 373/ 2000}
Shrli flathlndrae Kusar Onb . e . Applleant,
By Advocvate Nr,Amlitava Moy & B gt e

- Vg -

. . . Vo g -
ThuoStuto . 0N Ainsohal Drasteshon = Powr o ent «,

mrv A. UUU HU)’, SI‘ C.Uosutr
3
T“‘,Cn{'

bed
Ceri‘f 18‘1 g/
« ' dvgcﬂ“'

A
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. ‘ | \
‘o | CENTRAL nummmmuuL IRIGUNAL, GUUP RNNEX’UR ‘¢Q5 /- /) %

&
Uriginql Appllcation Noa.Prom 200(T) rto 203(1) ol 2001% .,
.
' Datu of Order t This La the 22nd Dey of Juna,

2001,

"HON'ULE mE, JUSTICE N.R.K. THIVEDL, VILE CHA LA N,

/
A HON'BLE M. K.K. SHARGA, ADMINISTRATIVE MEMBLN,
B S A
ok ) f . ) .
P /D.A.rlo.zou/zuul(T) (Ln C.H,6037/98)1
{ [ _ R. Prathapan - . v e Applicant,
; ; s By Advocate Mr,B.K.5harme 4 Mr.P.K,Tiwvard,
'“ , —7U9.—4
v vstati of AtunachalrPradesh & Ors 4o, Respondonts,
v//[‘l.f\._No.Zlﬂ/Z()O'\(T) (in W.P.(c)1117/2000 oS i
% Shrl Habung Lalin « v Applicant.
‘ By,Advpcnto Mmr. Tagla Mlchl :
. - Vg - : 7
) Union of Indla & Ors. M Regpondents. r
: . nr.ﬂ.c.vpathak, AddlnC¢G'SOCQ '
-:F‘ . . » . .J‘
o+ 4//ﬁﬂ N0.202/2001(T) (In W.P.{c)374/2000 gy
f? 5¢l Kemhab Chandre Uss ) Appllcant, ' %
| By Aovocate Mr.Amitava foy & N Dutta - ;
[N v 'f‘l'.‘ T US -
_ Sy AN 5:!1.@1' Qf' Arunachal Poadesh & Orp Respondonts, |
i— o .05 Roy, Sr.C.6.5,C, |
\ _
’ 10.203/2001(T) (in U. P.{c)257/2000j2

Applicant. - !

Gamboh Hagey
At ’ '
By Advocate Mr..Chanda & Mr,5,0utta

- Vg -
1hé Stato of Arunachsl Pradash & Ora, HRo° pondents,

Mr,0.C.Pathak, AUdl.C.G.5.C,

+/0,R,206/2001(T) (Ln W. P, (c)373/2000)

Shrl thhlndra Kumar Dab Applicant.

8y Advocate Nr.Amlt1Vn Roy & Nr.S. Qutta

Ihﬂ'uSﬁ.ﬂ'KE.('}n;!\zt{lr'\ﬂ'oiﬁal pradgahc& '0[‘3. R.SpondantS.

Mmr. A, Dob Roy, Sr.C.6.5.C,

g a . lQ ) " Contd.. 2



/ 0.h,205/2001 (1) (10 u.b.(c) 376/2000) =
Applicant.

’ shri Utpal Mahanta
neRoy & Mr.5.0utta

/
R ' By pdvocat o Te
- \{n =

(;\[unuohal pradesh feapondenta.

\Tl\ﬂgstgtelo &.0}01‘ v

6 reCaGaSs Lo

) Mr. A.Deb Rovy
s a \/O.R.206/2001(T)(1n V. P (c) 696/2000) 8
Hageo Muberaﬂa . s Applicant.
h.Chanda & Nr,S.Dutte

gy Advocate N TAROYs Mr.

- Vs -
RB'spondants.

la & Ors.

Unlion of Inv
50.CeGe5eCo

- mr.R.Deb Ro

4&?’,‘

o.n.zovlzovk(r)-(xn u.p.(c)uvelzoun) 3
Malay ghuel an DY o« b @ aApplicant.
s By AduoCaLj.Nr.D.C.Uas & mr.S.Dutta .
i TEA T : |
e Y g
J ottt Tan A &
. oo, & - o [ ¢‘{\\é‘\ 7 ," o
: ;L§?ﬁiﬁy~ L4 %ln of 1ndio L Ume . . o ° Reopondants.
S Y ‘ h“ v r
tl' gi‘ ( ’1. " .‘/}, r Dol oy, St.C.G-S.C.
LW\ g AJ( v X .
| Sy -:“S—;m iﬂ;ud;zuu/zﬂu1(T)(Ln U.p.(c)STS/ZDOO) !
o ”f’.wvqu“fV Y '
) ‘:I}g?;? /t\\,/l's‘{]ri H‘gg Tamin -. . Rpplicant.
"r....t A W ‘
“-b—:-//lay Advocat® Mmr.A.RaYy nr.M,Chanda & Mr.S.0utta.
- \,l) - ’
The Statno of A unachal pradesh & Or9e o * Raapbndants.
nE.A.DOU “DY’ SI.C.G.S.C. .
pROER
gjn.ﬁ-!xxvggL,lLLiLQLL,i
" s have heard MTe n. Chanda fort the applicants
and nr,ﬂ.Deb Ré}, Learned Sr.C.G.S.C. for the raspondents.
(J\,\r) .:S‘—:'(

n in ell afor® the questlions of lau
\atG gimilar ang thay S 41

spos ed of by a common

contdes 9
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{
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_Nov'99 from tha date of explry. In tho meoantime theo Gtate

. o ¥
h . ":2‘5" W.€?

-

.

ordor, agalnat uhich loarnod counsel for the porties

“have no objection,

3. Tho appllcants of ths prasont U.A.3 are sarving
in Ul rfferent capscltins undec tho State of A runachal
pradesh, Tho applicants aro serving on the basiulor
doputation, Thoy are mainly involved uith Divisional
Accountant in the organlaatl;;/hhdi}ﬁ;inistrativecon—
trol ovaccnuntant Géncral (A&E) ,Arunachal Pradesh and
Meghalaya. After expiry of the parfod of depu@ation/
oragqfhava bean passed for repatrlation to thelr orlglnal

gepartment, Agriévad by the order of repatriation tho

applicahta{%nvésriled the Urlt Petitions in High Court,

uhich have been transferred to this Tribunal, ‘ “
4, "Leorned counsel for the applicant hes submitted ' ;if

that by ordor datwnd 15;11—199. the Covernment of Arunschal

pradesh hag exlended tho period of doputation for a
period of tuo years from the datuv of expiry of thelr
present respective tonure! in the intprest of publlc

service, The operative part of the order reada as under !
(/’"Tho Govt. of Arunachal Pradesh is of the
. viseu that requitment and posting of the OAOQ/DAS

for 38 vorking Divisions of PUJO may not be done {i

at thls stago, silnce finel decislon of the

Govt., is still awaited, The serving Divisional
;}f Accountante in the works Deptts on deputation
: busis may be allowod extenalon for a further
period of tuo years from the date of explry of
their present respective tenure in the interest
of publlc sorvice, This uwill provide succour
to the poor financisl position of the state
prevaeiling at the pregent tima, Thig arrange—
mant 1o proposed till vieu of the Stste Govt,
in finnl ahnpe could bu put fornded to yout:
_ostueom offlce,” .

Ihua,thltporiod.of oxpl1y stands extonded by order dated 15th

T T

of Arunachal Pradnah hag Laken n declaion to abserve the

{ ~econtd.. @
260
//”’/’) /M,Af

(\l
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doputationlet applicanta o the Stato Cadre by orcar
dated 12-1-2001, copy of which has been filed ss

Annexure-9. The lottoer 1s bulng reproduced belouw:

"To,
Tho Accountant Genseral(A&E)

. A runschsl Pradesh, Meghalays, etc.,
Shillong=793 001,

subt Trannfer of tho Cadre of Ofvisional
Accounts Officer/Oivisional Accountants

to the State of Aruaachal Pradesh -
ragurding,

Si r' N
It wag under asctive copnajdnration of the
Government of Aranachal Pradesh for spmetime

t6"EEEE‘Eer"thn—tnﬂfﬁ"ET"fhu Diviaional
Accounts UTTIcers / Oivisional Accountants of

of the Uorks Depattment totallhg 91 [(Hioaty ong
posts from the oxisting combined cadre helng e
gontrolled by you, How, the Government of “
Atunachal Pradesh has dncided to tzke gvar the
above said Cadre under the direct control of -z
: the DLrector of Accounts & Tréasuriss, Govt., 7.F
o of Arunachel Pradesh, ulth iremedist .

_________...._..-——‘—“-——"‘—“"""_

Pernons those uho ara borne on . regular
basle In the cedre and opt to come over to
Arunachal Pradesh stete Cadre, uill be token
over ogn status quo subjsct to acceptance of
tha state Government, 1t is also dieidod that
huncoforth no f{;%Eélkii%%%gi%‘%égggggggl(9)
on dowtation v & en alned. Cases of
” EEEEEE%bU ate presently on deputation and
- serving in this state shall be sxamined ot thls
' end for thult fukture contirnuation evan aftar
completion of the exiating term of deputation,
1t is, thorefors, requestod to takae
noceasnry action at your level so that the
process of the transfer of tha Cadre along uith

the willing psrsonnsl cen be complsted imneo-
diataly. |

Formnl notificotion is under issuoe and
ahyll be communicatod Ln duo.coursa,

Youra fafthfully,

(Y.Megu)
Dfrector of Accounts & Treasurles
4 Ex-Gfficlo Dy$Becy.(Finance ),
Govl., of ARrunachal Pradesh,
HAHARILAGUH ..M

contd.. 5
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5 " As the Stats Governmont has extended tha poriocd

of doputation and further hep teken a declsion to abaorve

‘tho .applicants in the State Cadre by order dated 12-1-2001,

in our opinlan; nothing ls left to be decided by this

Tribunal in those 0.A.s. Tho order of repatriation impugned
S )A ‘3‘rIJ gk)-\
in these 0. A.s stands lgushended by ordor dated 15-11-1999, .

A

FiludLi Annoxure-17,

“Tho .epplicationa are accordingly, dlsposed of,

1t {s mado clear that {f change i{n the pregsent situation

<N el
arises, it Lsjopen to tho applicents to app}onch this

Tribunal,

There shell, hgusver, be no order as to costs,

sdfvice AT
Sd/MEMBLR (Adm)

VIR ITA S ¢ asny ¢ -

TRUE OF’V

wlalaty

,),.r(\
e

!M-‘.%on et (N
;qmﬁmmrﬂ( 3ilios T
TR SPmninfeativd Trlbumy

i aomelm GlE9
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{ stampg and follos, follo.

\\ Dl!e ol” appncnl'
A the copy,

1 GAUIATI G

w.«..;.goﬂku ﬁls‘ghﬂj .
>L:ﬂ & Afteehal Pr

“‘C‘?i‘f‘?‘i.".:aziz‘fgif!.!;,‘\'i‘;:é:“'.wn';i:"“"" I —

N 2? G 2.

H]»%inn : g

Potis Wolker

%’?‘ZT‘ ade. el
2k

Respombent
L LT S haaade o L TRCEY

(}';\"w Ly 1 Ayt

1'; H!Eﬂﬂ‘q.‘(

Kooy Yl‘“?c?“’_ I\i?j‘ u r }‘\’: f\(am ) A;lvo C‘Z}, b( Q‘j‘ Na, di p

j

z
¢ iod 10 be ! ¢
. ertlf'e ;
; e
.? | gvoc? *
f
.
¢ i : A
1 i M Pl
! f : -
; { j
i
: :
: v‘h-ww‘ ey s - - At l PR, . . —— . L L A G Ay - . ¢

R B e

B



(),
[
AT

SHINTHEMATTEROF

1)

[ ]

- Accountunt General (A & E) Meghalaya etx, Shiliong, :

LPelitioner

- Vg .

. Shri R.Prathapan,

S/o Stiri V.Raghavan .
Diﬁslonal A-ccounmnt .
Olo Exccutive Engineer (Civil)
Ziro Civif Division, Department of Pywer.
I-".IO. Ziro, Dist. Lower Subansiri,

Arun achal Pradesh.

Shri Habung Lalln

Sio Shrl Habung Tagsa
A-Sector, Naharlngun :
st.- Papumparo

- Arunachal Pradesh.

B



shr Keshab Chandra Das,
Sio Shri Kamint Kumar Dag,
Puvivional Accnuntant,
Bomaddila R.W.L, Singchu ﬁg

Tenga Valley, West Kameng

Digtrict, Arunachal Pradesh.

Shei Gamboh Tagey,

Yo Shiri LN Rhat,

Pivisional Accountand,

()0 the Faeculive Fngineer,

RV Ziry, Arunachal Pradesh.
P15y, romEX SUBANSrET
& Shri Rathindra Kumar Deb, ,
K/n 1 ate Ramani Viehan Deh, l
S Ditvisinuat Aceountant, .
(3o the Exccutive Engincer,
] & FOD. Tern, Arunachal Pradesh,

DisT LAMT

shri Utpal Viahanta, i

o

Sio Shiri Krishina Kantn Mahania : ’

Drivisinnal Arcountant

’ - - N - . ‘,
‘/ /o the Executive Iingineer,
(

— Daparije PHE Division,
T L) . '

i

A// ~ Arunavchal Pradesh,

' | PILT LPPLE SULANS LY. | l

R A s

A

daenteror




LIl B oo

Shri lage Mubi Tada,

Sfo SHi 1 age \ubi,
Divisional Accountant,

Lo the Fxecutive Engineer,
Pagwnpare, ROWD,

Aroeachni Pradesh.

8. Shri Malay Bhusan Dey
Rtu Shri Brajendry Chandra Dey,
Divisions .'\rt.'nunh;ni.

O¥o the Executive Engineer,
Tawang F&T'E l)iwi.\"iun,
.=’&£‘uuu\:ha.si Pradesh,

O1s7 TALLNE,

Y. Shri Hage Tamin,

S0 1.ate Hage Vivrehi,

Divisioual _r‘-.cz‘u:;nt:m!.,

Ol tie Executive Enginer,
- Flectrical Division,

Daparflo Department of Power,

Arunachal Pradesh. ’
prev. U ppr® SUBAHSteE.
...... Respondents,

The legvhie petition of the Petitioner above-nimed

[/‘/ : 10, leicdiald Vs foecin s T T nde e
R— = fotird alads (Comct, zsu)\] abati
— !

: /- Ateb o Apenn clnd  Flaledt, .
ftr. Clih- Aeene (iﬁzi 2. s
° £aud 4~. ,.7%4.0 fan rlo e
Odrw-sz/«, \

Sanploaded icle veodk (L3005 @ R Nb S

,, ;
e, .
Mf\ﬁ\"”
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Noting by Officer or Serial Date Office notes, repors, orders o proceedings
. Advocate No. with signature
1 2 .3 4
§ . ' WP(C) No. 3992/2002
BEFORE

HOQN'BLE THE CHIHF JUSTICE MR BS REDDY
HON'BLE MR JUSTICE T NANDAKUMAR SINGH

The |view faken by the Central
Administratiye Tribgnal, in our considered

opinipn, is| not \itiated for any reason

16-0p-2006] | ?

;
whatsoever requiring{our interference exercising 1
the | power| of cqhiorari jurisdiction. " The F
impuggned otder doeg not suffer from any error

on the face ¢f the reqord.

e

The writ petition shall accordingly stand

L | | dismissed. mew_,%
e sssss oS R RS ' Q(', 2 L ' K)( ’Jﬁ -

.\‘L‘{ N(_\“JL (\v‘ngl) x:ndfw Vs

l

o B LA GOV 4 . | | |
. \Q/lL ~\7b ,m _____ V2% , i
3’!;‘{ r.;:? e ‘ \'l ],]. an {(m ]\%? 1
-y | 1 ] | ‘I‘
Aty { ll‘ N I 11 I'
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GOVEOFF ARVITACHAL l’l?/\l)l NIE ANNE*URE-S

U ' DUIECTORATE OF ACCOUNTS & TREASURIES
~ NALIARLAGUN

NO. DA/TRY/15199 . ‘ Dated Naharckagun the THh March *02
' e

To, : ) .

The Accountant General ( A&LE)

Nendmbes Aovmehind Prabeady e

Sl "

S, .
L would like to inform you that the state cabinet of Atunachal Pradesh has already
taken a decision {or taking over ol the administrative control of the cadres of
Sr.DAQ/DAOIDA ol works divisions belonging to PWO/PHIED/HFCD/RWD and Power
depariment of Avunachal Pradesh. In order to ensure smooth transition of the conllolllng3
authorily of the suid cadres a scheme has alrcady been formulated which is being
subiitted to you shortly Tor obtaining '1|)j)'0\/.\| of the appropriate authority lor |sxmnt.c
ol formal *Notilication”.

Meanwhile vou are requested Tor not (o make iy fresh recruitment to the post ol

the Divisional Accountants seainst the Waorks divisions of the State of Avonachal Pradesh
which is i continuation to our letter Noo DAZFRNVZSO9 dated 157117990 Fresh

recruitment vl the Divisiomal Accountants will be made by the, state govermnent throuph

Sub:- Continuztion of seivice i respect of the Divisional Accountant on deputation.

Avunachial Pradesh Public_ Service Commission. Therelore the Divisional "Accountants
those who arc .||)pomlcd by you on deputation from the state scrvice of Arunachal

Pradesh ay e owed 1o_continue as Emergenty Divisional Accountants’ for tiic Tinie -

- T M"‘-*l——————‘-"“"""\'
being 5T Working werangement. But o their absorption on regular basis they will be

uiven chance to qualily themselves in the Divisional Test cxamnmllon-whmh will be

conducted by the slate govepnment through the authorized  ollicer_of the” statc

sovernment aller taking over the administrative control of the cadres. !
B !

Yo (s f'mh(tu

(A I\ (;\lh.l)
C(HHHH\'.IUHLI (Finance)
Ciovl, of /\mn whal ' uh h
ll.m.w.u e

Memo No. DASTRY/1S/99/ " Dated Nabacagun the 1th March’02.
Copy 0 - v ‘ .

! (R
1). © The Chicl” Engineer, PWD ("/Z, WIZYPHEDAFCD/RWD  and
I er Department of Arunach: Pradesh for information. ;

LAY

te

! . i FETERY ‘
\/{ AL Excculive  Lnvincers, PAYD/HEDAFCHAUNT & Ponver

depattment o Aronachal P adesh Tor jelusmation, They e i_.'
requested Tor not to refease the Divisional,  Accountinits, who are
on deputation Irom the statc scrvice of Armachal Pradesh . on

expivy of their deputation teon, until Turther order Trom thes erd
. B 4

~

e “
‘/'/2

(A Guhiay
Commissioner (Fioangee)
? Govt. of Arummichal Prad b
' Ad‘?ocaw “Hanagar,

CopY
Ceriified 19 pe true &0

\

yi

S,
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Lo ' 3570 AnnexvRe-6

. '(H*Il'l(‘l‘ OF vy acce ()UNI,\I\'I CENERAL (A
MLGHAT AN A ARUNACHAYL PRADESH

SHPLLONGI93 o1
Pl s 080223091 (0) Fan 2 030y SN

&,
& Mlum,\m

feting <y

L. R Solonon
Accountant General
PO NG DA Cell/1-8/Court Case/2000-20017/1 898
. Dated:March 14, 2003,

( .
Dcar Shn Ji{ T

£ _ It contmation o this ottice LLO ster NolloA Celi/t-8/Coust Clase/ 2000

AL Rt SR

e

¢

A Ay

PEEL

d 2001/1867 dated 257272005, 1 wou'd reques! vou ia advise if these Divisional

o S X

Accountants on deputation shouid now be reverted back o therr prirend
o " )

— —— e,

R P ENR LT

departments based on lhe judgerien: and orders of the Division Bench,

P

S

S5 2

However, as discussed wiint vou, if these deputationists are reverted back

A

-—

bascd on the Courl’s orders there will be tremendous problems relating (o the
’—‘—‘“’—__-_"‘_—’_ —————— ' .
c:.'n:;us*c,‘hlmln;:m:u! and rencittioe of accouats :r! the Goave of Arunacha! Pracicsi.

(& P .-y e o et .« - [ JP—
coalso enclase o um\ di e e f\r.i AR 20K Gatee ULy o
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Pt oomloms you G i 999 G Govs of Arunaciial esdoesh biad
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fes

unlaterally passed ae order of tiang over tiie cadre of Divisional Accoutients

=
<

SR S

but during my discussion with the Chisl sSceerctary o the Govt. of Arunachal

Pradesh on the 24Y February 2005 the Chiof Scerctary was very.clear that tie

r
cadre would not be taken over and would continue to be adininistered by the
148,
g

/\LL()UJ!LN][ (mmrdl In order (o overcotne all these dl_ﬂvlbll“lbh 1 seeh POy, uuiu _

[ e s

PSS

; : as to whelher llmsc deputationists (Divisional Accountants) blmuld be reverted

U e e et et i e ot

back as the |udgunur£ hits conme alter ncznl\ fnm years.
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-\ i~ Yours sincerely,

Lfv\.‘( “oee) § h\b"‘ll ’

Shet R Srinivas .. | : o
Director (Lepal), ) '
Office of the Conptroflar & Auditor General of Tudia,
10, Bahadur Shah Zaln Vg,

Indraprastha ead Post Office,

NEW DELIE 110 002,
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filed erm the CA l,ln i Conete e st the el transter ol the cadre ol”

DAS to the State Governoesnd, oy

4,  The State Govermet is ot by requested to take :\‘l' a5 o ask (he
22 persons (o withdraw all thett conrt cames unconditionally and once this s done.
the ball for transfer of the i to Uos Government ol Arunachal Pradesh will be scl

in motion.

¥
Yours Laithfully,
AN
\'\\\_,\1!.,
Deputy Accountant General (A2
.
o
i ‘et
'
N
'



S - R
4,./ - ' 3? ,,f,/;i‘ffii.-_?f/ffiw i

S , a Anmessne

COFFICE OF THE ACCOUNTANT GENLERAL (A&L),
MEGIALAYA, ARUNACHAL PRADESH & MIZORAM
SHILLONG-793 001
Phone: 013642223191 (0) Fax 1 03064-2223103

E. R. Solomon

. Accountant Gehernl '
N ' 15.0.No.DA Cel/1-8/Court Casc/2000-2001/1909

E : Dated: Mageh 24, 2005
1R 4V 30
%}‘ Decar (9’(/(”\,\) s 2 [t it 2303
f Please rcc_:jll our telecon 2 Little while ago rcgandin’g the Divisional Accountants on

deputation to my ollice and presently posted in the State of” Arunachal Pradesh. With
reference t your D.O letter No.DATRY/27/2092 dated 10.3.2()05’1 ant Lo idonm you that
my IHeadquariers bas confirmed hat we could consider extension ol the deputation ol the
present 31 Divisional Accountunts ;)t‘csct\li)' on deputistion to our department. Ay you ae
- awvare the Division Benek of the Qavhati Hhgh Court Banagar Bench had issucd an order

—an - R

“dated 10.2.2005 regarding the 12 Divistoe! Accountants on dcpum'vm who are Lo be

L S, et i

reverted buch 0 Gir parent departments in the Goverunent ol Arunachal Pradesh, Trus

R o —- —

order 18 not [)uuu mpicnentcd JFCS\.H“_y ane e rc,n.dlm.tL, “) szmwu' Accouutanls

” ——

who have cager uumg:, in the Couar'l AT av e ummuulcly ruquutcu lo wiinarew ali

their court cascs dllJ once thiy is uon.)ulur continuity on deputation will be considercc.

On the question of absorption of Uu,sn, 31 dc,puldlmmsls my LQrs. has m.omu.d

e e e e et s T

thai the modahtncs will be wor Lu,c. oul aud lip_& nay be convcycd lo these db])uhﬂl(()!llgl\

Twmo_ [ - ——-—-————'—’_“‘ T e

lrc.quu,l Jor yuur urgen! ac lm' Lo snsure lha{ the pending court cuscs of the l‘)

Divisional Accountants  on dcpuwtlun are withdrawn o facilitate  their contned

-

g “deputatio/absorption.

&r%

Yours ¢ cerely

: v
. " .

Shn Otem Dai, .
Financial Commussioner to the Govl. of Arunachal Pradesly,
Hanapar,
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OFFICE OF THE ACCOUNTART COENER AL (AE) MEGHALAYA L
SHIT VNG 79001

No. A (3011/'2—46.{7)1)f\;‘\’nl.l]I/f!m??/l0" 15 7 w54 dcect

- Ta

' Chief Engincer _ .
PWDL,PHE, T&ECD. RWD, Pawer Department

Clovernment of Arunachal Pradesh,

Itanagar,

Subi. Implications of overntav while on deputation,

Sir, - : o
i Please find herewith a copy of the Olfice Memorandum of Govt. of India, - - o
Ministry of Persormel Public Chicvances and Pension Departinent of Personnel -
andl '1’("".i1:1ir*.g No.  Q.M.No. )\H MO!7-’3“"20()6-}’.8}{ (RR) datea &v.11.2000

reparding implications ot overstav while on deputation without the approval of

Compelent Authority. The Gowt. of India has decided that all the cases of

deputation ghould e regulated ag per the conditions laid down in thr sbnve O
In this conneclion T am to atate that a cond number of cnwplnyﬁc«“«'ﬁ"ill;e
Crovt. of Arunachal Pradesh who have overstaved their depulation period inspite
of their (!cpmmidn period which had alrcady cxpired ave not willing to join their
p':rrc.m' department cven after repatration. Thev are enjoving, the 1. .. Central
pay seale for Divisional  Acconntant cmnmré to the pay.scale of ihe State
: 77

Government. - . -

3

A per para I of the  oftice memorandum, the Govt.  of India has
decided that in e event of the  doptationist over staying for any reason
whatanever he in liable to disciplimary action and olher adverse Civil/Service
coneequences which should include that the peried of unanthortecd overstay shall
not count againgt service for the purpose of pengion and that any * ~~menf e
dnring the period of werriborised oversiny chall he deferred . with cumnlative

elTect tili the date on which oflicer rejom his parent cadre,

L conY
N ru€
ified g™
ertif .
C ﬁ%{;dwcﬂtﬁ
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“l‘l‘mc.v.c'w'ill cqually apply fo all depulationist including State ('3()\4. Oflicer/ Al
India Scrvices Officers joining Central Govt. Post on deputation nhd {0 officers
proceeding on depatation to state govt. awlonotene o statutory
in_uritmiom.’fhi\'eign bodien €tc.

Therefore you ars rogucated to take action in regards to the soale of pay of

all Divisional Accountants tn be re-fixed in their respective scale of pay in the.

State (Govt. from the date of their unauthorised over stay on deputation. (il) excess . -

deawl of pav &.allowance and increments drawn after the date in every case to be

rocovered. (ii) Iorements due in the state scale of pay to be deferred with

cumulative eﬂ'ccf_(ill the date on which the vfficer rejoins his par ¢ lepartment,
You ore therefore, kir\clly requested to take action as regards to pars 3 of

the (HOT order against the deputationmist (Fist enclosed)  who have overstayed

~ their deputation perindg under intimation o this office.

Fncto:- Ag stated above. A

Yourg falthfully,

/f‘b‘t o™ |
Dy. Accountaiit General (Adimn)

Memo No. DA Cel2-46/DID A Vol III:M()?/ Dated:-

Copy torwarded to:-

The Pr. Accountant Cicncral (Audit). Meghalava ctc., Shillong with the
request to kindly issue instruction to the ficld parties to verify with reference

to the instructions passed by rhis office regarding over pavment of pav &
allowvances o Divigional Acconntant an deputation

S.q- :

v Accountant Gonoral {A)

19
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RAI{AL& - ‘(i

ftd %)

Copy fordarded 1o -

- R r“ “~ * .
Dated:. 5 ‘\‘ r}lhf

13 APR 2007

R R s Rt S P S S AR T N T Eloweivity
Le f‘..\_ht.:s.)_.._ﬁ&m%,@t&,,,.__,... '

A

Office of the Exceutive F npanese WD RW D LGy PHE/

Electricity

Department,

(_H\/ }}\\\C&t\*\‘q" !

SroATcounts Offlcer
e DA Cell
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A List of the employees of the Gowt, of Arunachal Pradesh appointed au
4 Divisional Accountants on Deputation
'5 - H Numpof DA | Pugent Division/ Duts of Date of Roamurks,
‘ No. | on deputation Department State where joining 23 oXPIry
ol’ Arunachal presentiy posied | D\ on Deputatio
- : Pradesh & post deputation | n periods.
o from which the
! person came on
- deputation ,
. [T 3 ""‘“J_L 3 , 4. s 6. | 3. 1
L. | Shri VK Nair | the CEPHE, Elecirical 471999 3132002
Itanagar, Phvision
. (Power),
- . tead Asstt, Bomdile N . 1 .
2. Binith Kr.Dus C.E.(Power) Ziro PWD, FE2.0997 [ 11.2.2000 | Releused from
' Aumshcal the Division on
Pradesh, : - ' 30.6.2001
b UDC . i Py -
301 UCDebmath | The CEPWD | 7KW 0.91998 [ 90300
Itanapar, Tewang,
UDC - - —
4, Radheshyam The CE. Pusighst RWD | 2581998 | 2582001
. Das. Power,Itanzger |
. . UDc. . , _
5. | Takong Taboh The C.E. Yingkiony, P LA1999 | 1.4.2002
: : Power,Arunacha FHE '
| Pradesh
LDC ra e e e b e e
| Bimal Blawar | The C.E 187C | Tezr R WD L1biwow | 731.7.0000
Hamugur, - '
1| Debobrat Roy | “The Clibowa, | iame 1erc [ 153 joai i 5o |
: Jaanagur. i
UDcC e I -
VA TKBawa |7 CE Khensa, 21.6.1999 | 21.6.2000
PWD, Ilunugur, RW.D.
. upc — -
9. | TTTCEEZ) Tawang, 1461999 | 14.6.2007 |
N.R Nuth PWD,unagur PHE :
upc
o?Y
el
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RS

VA Appal Rt R PWD,

MVE L

-

{tnnapar,

une
CFE {(W7)
WD, Itanagar,

LDC I

Qantapu (thosh

"1 Tendi Chatung

R
AV g

Assty,

C.LE. Power,

[tanagar

upC

14,

1S 1 Dam

‘Tankeswar
Borah

C.E (12) PWD
[tanagar.

onc

lLave Ran

DA
f.

‘ Ditip Kr.Dey

| une

C.E.(E7),
s TAVD,
i
i
U
P CEPW,
{ Nanagar

,-._J.I_JD_CH-
Twmmi Kamun i C.EDWD,

lanagar

CEPWD,
ltanagnar

ubDC

-43-
honsa PHE

Kalnkiang PW1)

Y inpkiong,

1AVD)

“Along Eleet.
Division

Tem PWD

Seppan.
Flectricnl
I iviston

Along Civil
Divn.
(Power)

il’v] ')')(\

ERAC

KA 1999

1 %(;I-‘ij(\_
[&FC
Division.

Toleng
LWD

R

2002

A0

812002

Refzasod finin
v on

1 251200000 b

it yment,

B RTRTHIT F et

TWefireon
30.5.2005

EERL I .

EXNEED

B RRERL A

TRR2001

R

ALAB002

e
N -~
i 19.
i
.11’
30

‘,
Ty
!
L
3

Tasghi Nnmg(:y'—n

Tani Bhusan
Foarmakar

centificd”

C.E.
PAVD, llanagar

upc

"CEPWD.
Itanapar.

T

(34
seppn.

PWD

Durapotijo,

TR 71998

PMVD

fruf

&

AdVe

12500

“IIRT 00

1282000 |

1
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Resource

‘ 9819 oRa002 |
Departnient. Division ,I&FC,
'. : Agartala,
- UDC Tripune
Tnge Murtény CLEIRFC ~ Yomcha. EEARERY
{ ' Department. PWD
T A (U

Mihir Das | C.EPower | “3eke Gyt Laivn 14 9GR 1.0 290

212000 |’* e

I ey n(\(

b.opm - ek Ah\j.b,\c l :‘;""""" from the
4 . . VIS4,
FATOEN Mo \"\f“ l, ITowever he wae
:-.u.)vth| A r 1clensc on
: ~ oo | RB200S .
R.Prathapan CE(EZ)PWD | Ziro Civil Divn | 2011996 29,1, 1009 '
) B (Power) )
Habung Lalin ) Cli Power Bameng PWVD (13777007 7 T30 5000 7]~ o
Gamboh Tiagey |~ 8y T T RWD TS TS A o |
Mg |
Rathindra CCEEZ)PWD | Tea I®FC 3111057 21.1.2000 o
Kr.Deb L _
Malny Bn.Dey CERWD | Tawang I&FC 11023567 ] 10.2.2000
| Hage Mubi Tadn |- - CE 1&FC Fapumpome, | 14.2.1997 [ 1322000 ]~
~ , , RWD o . | e
0.} Keshab Ch.Das |~ CEEZ)PWD T Bomdiin RWD 1 2221997 (2222000 | Retiredon ™
- (2042006 ]
M. | Hage Tamin CEJ&FC,Depit. | Daponijo 1411997 | 1412000 |
. AP Elect.Divn N ‘
32 | Debabrato Roy CE Power Roing [&FC 13.3.1900 18.3.2002
L2 L I S
O v
ST f\llnlllll ()ml(l'
DA Cell.
+n be UV e CoPY
Certified
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AR OFFICE MEMORANDUNM £ 9‘_NO§' 2006 $h Ak Lonag 5et
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“~
—
o
h\w

B . ' .\ . : . . gl s ;f“;‘_f/’”
Subject; _himphications ol overstiny whiles on doputation. )

It has bean brought to notice of the Government that- that oven
though the terms and conditio s of depulation insuoed by the vinine,
I\.fh'n'lslt'ief.:/{)'::p::1rln‘u‘:nl:‘,lOHicq;s specily the oeriod ol deplaton, theve
h:?we been a number of casey of overslay withoul (he aPRroval of {lie

compotent authority. A number of PIOposaiy for regulianization of siueh
overslay are alwo buing received tor approval by the Conpetont Aulhwority.
i necessary Lo ensure that thereis no taxily on tha pusl of the controlling
“autharilies in relleving (he deputationist and the depndationist should not

g0 by the: prasumption that he needs to juin his parent cadre oniy ofter

being fornally relieve by the honowing dapartment. It has, hieneatore, //
bewn decided that in futuie all cases of: depulation Shall be regulislad by /
the following condlticns viz. -

. (i) The letms and conditions of depulation shali clearty oy

) aown not only penod of depulalion oy per the Recruibueni
Rules for the post or as approved by the competant oty
. -/ ‘bt alco the date of rolloving of the deputationist No furtive:
' orders for relieving (he officer will b necessary;

\

!

(D The deputationist officer including those who are presently
f on deputation would Lo deemed o have beon religvead an -
A the date of expiry of (he deputalion period unless fhe

. competent authority has wilhy reqgulsde approvels, extandod

the period of deputation, in willng, prior 1o the date ol 1

DIy ILwill bo the responsibilily of the irmedings U

T officer o ensure thal e dopnlationis doos niot OVCitslisy in
G, e o cases where offices oire on depulation on the dile of issoe o
L hese orders and e normal lenyras sug etting over i o

S period of sik monlihs, the concerned officer s/QOmgamisstions
may be allowed an extension of ot more than ane manll,
On a case (o case basis with Ihe approval of the DOP ]

\iii) That in the evenl of tha oflicor overstaying lor any reasor
l whalsoover, he is lable (o diseipl

MUY Achion ard o
adverse CivillSarvice consequences which woukd  inelde

. that 1the paricd of unaathorized ovesstny shalt oot o
.‘::Yl‘ﬂ\"é\(\( :ﬂgainst gervice '!'nr. e purpose O pensicn o LNIR] IRTTRYY
' ncrement dun durineg e

: i ol asetbion e TR T PRIV
\“Q/\ K\})‘f Shall De oo, iy, e L P B 11 B 1 I O L
M“‘ \ - oowhleh e ot oo e L
\ -

H . toaLt

e trué CopY

Certified 9 :
/Advocat/e ‘
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3. These inshucliori_u will apply o all deputationivts including State
Government Otlicers/AL  (ndia - Sarvices  olficess, jolndng  Cebrad

Gm’cmmunl posis on depatation wnd o ollicors procesding on deputilia
1o State )-mrnm—m(/ attarvatacouy, & statitory institwiensfoneiya Dodise,
e

Ao N the booesing Unguotcaiions would b o tebecatdon Denn v
tenng, they should oblubn Lppioval of Del? ) lo il peior 1o the shat of
deputation,

5, Hingl veision folloves,
I:'&’\LIL'-~
‘ull\lta 1’\12.11“&4]
(NYTRSTH OOY)
To
1Al MinistriesOIs ot nis ol Gosramaont of tncdis,
w2 Chuel ' Socretucios of S Stake Coocinne ity
Yoo The Poanidont's, Seoretanind, Pl Euetba,
A phe Prine Rinisiar's OHce, New Dl
5. The Cabinet Soactariat, Mo Dicthi,
G. The Raya Sablin Seerelariat, Now ! \‘"n
7. The Lok Subha Scerotanat, Saw Dol
bt The Complrollor and Asditon Generad ol badia, Mo Lot
9 Lhe Undan Paidic Soepeas Cormedesion, Pl Oeihi
Copy to -
1AL Allachied Offices under ihe Mineiy o
Pueisonned, Public Gric;vunu whd Patisions.,
o 20 Cstablishunent Qi afand Seoretan ACE (0
: copies).
3. AL Officers and Sechions in ez Doportaaant of
Personnel & Tiouning
4. Secietary, Stall E;‘th' Batonal Counal (ICEY,
13-C, Ferozeshah Road, New Ciolin
S, Al SHaff Members of Nabional Councit (IGRY
G AN Sl Membor s ol the Deparoeamtd Civspeil
(JCW), Blinisliy of Hersennel, PG Dansions
oo lstablishinent (RUCDivisiond 2200 copbes)
\\
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OFFICE OF THE ACCOUNTANT GENERAL (Atul2) MEGHALAYA ETC,,
SHILLONG ::: 793001,

oA

4
. No. Circular No. DA Cell/ 81 Dated:- 16.1,2007.
" Co
. Conscquent upon the decision of the  Comptroller and Auditor Gumml to

scparate the cadre of Divisional Accountants/Divisional Accounts Officer Gmdc l «Sc
H/Sr. Divisional Accounts Officer in the States of Arunachal Pradesh,Tripura and
Manipur w.ef. 01.052007, all rc;,ulm' l)/\b/D/\Ob/SI D/\Ob under  the
administrative control of the Accounlanl General (A&L) Meglnlaya Arunachal
Pradesh and Mizoram, Shillong are hereby lcthWt'

allocation o llle office of their choice in the prescribed Opll()ll Form enclosed
e s e

herewith.
\/1/ The proposcd Sanctioned Strength and Person- in- position in the three states,
~

L.e. Manipur, Tripura and Arunachal Pradesh is shown below:-
b

Name of | No. Strength of the cadre and men on roll

the state of

Divi S U

si- 1 Sr. DAO DAO-! DAO -l Regular DA,

on ‘

lclzlch Sancti { Men Sanc Men Sz.m- Men | Sancti- | Men-

stat -onecd | on (- on ction- on Q(l on

e Stren | roll | oned | roll ed roll Stren- | roli

gth Stren Streng gth
‘ glh -th

Arunachal { 91 13 16 23 9 23 1 2 32 0
Pradesh
Manipur 79 | 12 8 20 § 4 20 1 27 0
Tripura 52 8 8 13 0 13 0 18 0
AG(AS&LE) 01 01
Shillong. | : R . :

223 33 32 Ao 13 50 3 78 0

2. The Sanctioned Strength will be determined for the States of Manipur ,'l'ri[.)ural
and Arunachal Pradesh on the basis of number of existing Divisions {or which
post of DAS/DAOs/SI.DAOs have buen sanctioned lor these States. -

| Contd..2
nijic? of the ""‘f bt dnar
" !J A T
1: nq f ‘ {/ g {
. Toayv

oo €

Certlfl ed
é/ pdvo
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Contd..2

pPermancnt allocation of existing D/\s/_DAOs & SEDAOs to the States of their

choice wiH: be made by the present cadre Controlling Authority i.c. the

Accountant General (A&L) Meghalaya, etc., Shillong.

Allocation ol DAs/DAOs/Sr.DAO opting to a particular Stales will be made on

the basis of their seniority in the concerned grade starting from the senior first. .

If the number of optees Rn 4 State is more than he sanctioned posts in a grade,
the junior most person in the grade in excess of the sanctioned strength of that
State who can not be accommodated in that State against the existing, posts shall
be posted temporarily to the State for which the number of optees is less than the
sanctioned strength .Such persons will be posted to the State for which lhey have

exercised their options on availability of subsequent vacancies in that State.

After scparation of the cadic, the seniority of the cadre members will be fixed as
per the existing inter-sc seniority.

The vacancxes remaining unfilled in a Stale afler scparation of cadre will be

filled up by the concerned  Accountant General officc as per Recruitment Rules

for the concerned post.

Dircct récruiuﬁcn‘l will be done in the deficit State only against the requisition

already placed/io be placed to the Stafl Selcction Commission. ty

i
<

After final separation of the cadic, the cadre of Arunachal Pradesh will be

controlled by the present Cadre Controlling /\uthonly i.e. Accountant General
(A&E) Meghalaya, cle., Shillong Gl such time a separate Accounts &

Entitlernent olfice is not functioning from Ianagar,

N
\)4). Fmployees of the State of Arunachal Pradesh appointed on deputation basis as

Divisional Accountant will hc under  administrative control of lhc, /\Lcounlnnl

General (A&L) Mcg,hah)a SInHonE titl ﬁndllqatlon of courl casces _pc,ndmg: in

dl[fcmnt LOUI[S / Ccnlml Adnmnxtmhvc hlbunalq or il such time . the State
—_____.._—_’—""———__—_’ﬁ

Goveriment of Arunachal Pri adesh has nol taken over the cadre.

e =T ———s
o i R

o ' : E Contd..3
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12.

13.

14.

/5.

-

There is cvery likelihood of taking over of the eadre of DAs by the State

Government of Arunachal Pradesh in the near future.

All the Divisional Accounts Olficer Grade | & Grade 11 and Sr.Divisional
Accountants Officer are lo exercise his/her one time option in the enclosed
Option Form and submit the same Lo the undersigned within one month from the

date ol issue of this Circular.

[f such option is not received within one month from any person, such person
will be allocated to the State for which number of optees in the concerned grade

are less than the sanctioned strength.

The option once excrcised will be treated as final and cannot be revoked under

any circumstances.

The oplior?to be exerciscd by the regular Divisional Accounts Olficer Grade-1 &
’\ .

Grade-1l and Sr. Divisional Accounts Officer and not by the Divisional

Accountants appointed on deputation basis.

Authortiy:- C&AG’s lelter No.909-NGE(App)/32-2006 dated 17.1 1.2006.

A

Dy. Accountant General (Admn)

Cohld..d
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Memo No. DA Cell/BOC/2006-2007/927:937 Dated:-
Copy forwarded to for information and necessary action:-
The Accountant General (Audit) Tripura, Apartala, _ /’_’N Zilr

I
2.
3.

10,

1.

13.

[ 1777

" Olo the Executive Eogineer

The Accountant General (Audit) Manipur, Imphal.
The Sr.Dy.Accountant General (A&E) Ofo the Sr.Dy.Accountant General

(A&IL), Tripura, Agartala.
The Dy.Accountant General (A&l Ofo the Sr.Dy.Accountant General

(A&E) Manipur, Imphal,

The Scerctary, PWD, [&IFC, RW.D. & Electricity  Department, Govt.
Tripura, Agartala. '

The Secretary, PWD, I&FC, R.W.D. & Electricity Decpartment, Govt.

Arunachal Pradesh, Itanagar.
The Secretary, PWD, I&FC, RW.D. & Electricily Department, Govt.

Manipur, Imphal

The ChiefEnginccr,PWD,I&FC,R.W.D.,Electrcily Department of the States
of Manipur Imphal..

\//('
The Chief Engincer, PWDI&FC,R. W D, Electreity Depactiment of the  States
ol ,Arunachal Pradesh, Ttanagar.

The Chicel Engincer,PWD,I&FC,R.W.D . Electreity Department of the - States
ol Tripura, Agartala.

The Executive Engineer,

Shri

Sparc Copy.

Sr.AccOunts O[l\"l‘t Lﬂ/

C)

I/¢ DA.Cell.

ey

et

.
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Form of Option

In the cvent of scparation ol Divisional Accounts Olflicers/Sr. Divisional
Accounts Ollicer cadre in the States of  Manipur/ Tripura/Arunachal Pradesh,

1L Shit/Smti/Ms

working  as (designation) under  the

administrative control of Accountant  General (A&I3) Meghalaya, Mizoram and
Arunachal Pradesh, Shillong do hereby opt to be finally allocated in the State of

(name of the State),

under the administralive conlrol of the ~ Accountant General

(A&E) in knéwing fully that thé option so
exercised shall be final and no l'urll:\!cr chnﬁgc in the above option shall be allowed in
any case. |
Date

——————————

Station

(Signature)

Name — —-
Designation
Division
Stale
COPY

be rué

ced W N
Cemflf @/ Ad\’o cot®
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
| GUWAHATI BENCH : GUWAHATI

0.A. NO. 115 OF 2005

Shri L. Appal Swamu & Ors
-Versus-

Union of India & Ors

WRITTEN STATEMENT ON BEHALF OF THE RESPONDENTNO. 11~

I, Shri ‘Jayanta Kumar Bhattacharya. son ~ of  late Aml  Kumar
Bhaliacharya,a@d about 47 vears, presently posied as Finance & Accounis Officer m
the Directordte of Accounts, Naharlagun and residing at Naharlagun,P.O. Naharlagun,
Arunachal Pradesh do hereby selemnly affirm and state as follows :

1. Thata copy of the original application being No. 1140f 2005 has been served
upon me wherein [ have been amaved as Party Respondent No. 11, I have red the
averments made in the application along with its annexures and understocd the

contents thereof.

2. That save and except what is specifically adnutted in this Wnitten Stateizent

and the statements made in the application which are contrary to and inconsistent with
the records shall be deeraed to have been denied.

3. That the applicants filed the instant application seeking the relief viz -

) That the applicants who are on deputation entitled to consideration as
Divisional Accountani working under differeni Division offices of ihe
Executive Engineers in the State of Arunachal Pradesh.

ofY
be e
ate

et & , 5000
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i) Thai before dealing wilh the said relief as praved for. the deponent
deals with different paragraphs made in the instant application for.

conveniences of the case in hand.

4. That with regard to the statements made in paragraphs 4.1 and 4.3 of the

instani application the deponent stales thai these are maiiers of record and any

statement made therein which are contrary to records shall be deemed fo have been
. denied. |

\{ That. with regard to the statements made in parngraphs 4.4 of the application
the deponent states that the Siate of Arunachal Pradesh lhrough ils Prmcnpal Secreiary

gF mance Govemment of Arunachal Pradesh{bas formulated a schemefor taking merL

!

the Admnustrahve mntrol of the cadres of %xnor DAODAO Grade-UDAQ Grade-II

zmd DA of wodung divisions alleging to PHERRWD/IF CD:’PWD/Power Department
of Anunachal Pradesh from the control of Acca;n—mﬁt 6&1;;&1 (A&E) Meuhalaya
Arunachal Pradesh, ec. Shillong. The said scheme has been seni io (he Awouuimg: N

General (A&E) Meghalaya, Arunachal Pradesh etc Shillong for't:mn_ﬁ'_g  over of the

administrative control of the cadre of Divisional Accountant from the later vide office

letter dated 30.7.2005. This has been done in cmomfwﬁﬁkﬂ
w2000 ) |

[ - .._/’

6. That with regard to the statement made in paragraph 4.5 of the application the

deponent states that the quesiion has been dealt with in the scheme which is guoted

hereunder:/

P

/
«3 7. The Divisional Accountants { on deputation) those who have cotnpleted

P

" the existing terms of depulation wﬂl be cnntmued as Emﬂrgency Dwmﬂnal

Accouniant for the ime being as workmg mangemem But for |hur abqorpuon As

regular Divisional Accountant they shall have to qualify lhcxmel es 1 lhe T‘l dsional

e T T e i

test examination within two vears tmm the dme of Inking over the cadre rrnm U

et e et i o b i
e et

r""-—-““"—"—'_"'"
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adln'uﬂsirai;ve control of the Accouniant General (A&E‘) , Meghalaya, Arumchal
Pradesh etc Shillong, for which they will be given three ch'mces fo qualify in 1he

__—__.____,

Divisional - test examunation. If any bodv fails to qualify i the Divisional oal test

mwom shall be revered to theu parent department as and when quahﬁed lmnd

become available” L

 The said paragraph of the scheme ha put certain conditions and these

conditioils are required to be fulfilled in order to get the permanent absorption in 1he

cadre of Dmsmnnl Accountant working under dxﬁ”erent divisions of the Gmermnent

—_——————

e e =

of Armlachal Pradesh. .

Coptes of the communication dated 30.7 2005
and the scheme are annexed hereto as Annenxure

A and B respectively to this Written Statement.

7. That with regard to the stalements made in-paragraphs 4.6 and 4.7 of the
apphcahon the deponent states that lhe Govemment of Arunachal Pridesh _bad.

relterated its stand for continuation of Dmslonal Accounts on depulaiion fill the

.

e

process of takmg over a@mﬁaw (A&E)

T T

Meghelaya, Aruanchal Pradesh etc. th]]onn I Lompleted \xhlch 15 evulenl from

e

—

 Annenxure | of the application dated 12.1.2000.

8. Thal with regard fo the staiements made in paragraphs 4.8,4.9,4.10.4.11.4.12
and 4,13 of the 3pplicatjon the deponent states that these are matters of record and any

statement made therein which area contrary 1o records shall be deemed fo have been

denied:

9. That with regard to the statemenis made i paragraphs 4.14,4.15 and 4.10 of

‘the a’;ﬁplicalion the deponent stafes that before submission of the scheme for taking -
. 6
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over of ihe cadre, the Siaie of Arunachal Pradesh hns[consenwd for pemmnent )

o @orphon -

£ the deputationisls under the admxmstmtxve mccounmm

General ( A&E ) Meghalaya, Anuachal Pradesh elc. Shlllong

The deponent further states that the Divisional Accountnnts on deputation be
allowed o continue till such time the cadre is taken over by the Siate Government of
Arunachal Pradesh keeping in view of the experience gathered by the serving
deputatjoniéts and if the scheme is impleniented and control of deputationists are taken
over by the State of Arunachal Pradesh, the deputationists shall have to qualify

themselvesifbr, permanent absorption indicated above.

VERIFICATION

L, Shri Jayanta Kumar Bbaﬁachaxya son of late Anil Kuma: Bhattacharya,
aged about 47 years, presently posted as  Finance & Accounts Officer in the
Directorate of Accounts to the Government of Pradesh, Naharlagun, do hereby verify
that the facts states herein above are true to my knowledge, information and belief
denved t';om relevani records. Nothing substantial to ihe issue raised by way of ihe
present OA has been concealed.

Veiify at Guwahati on this day of 26" September, 2005

. j_///——\
—_—

DEPONENT

1
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) "t_ / . ' ' — — .
AN - . .
ar (N L R o
/ . ) |
| /. \ ‘
. /The Accountaunt General (A&L), :
T\lcglmln)"u,'/\rmnn::hul I'radesh, cte, ;
Shitlonp. ' 1
. !
Sub :- Submission of scheme for taldng over the ndministrative contro of the
. cadres of Sr. DAQ/DAO Grade =1 DAQ, Crade - Il and l)i\'isibn:\l
{ Accountant = thereol. o
Sit, :

I am ditceted o submit herewith the propesed scheme for taking over the
T i

administrative control ol cadre of Divisional Accountants comptising St DAQs / DAOs

Grade — I & 11 and Divisioual Accountants by the Government of Arunachal Pradesh presently
vested under your kind control. I
[ am further direcled lo state that the State cabinet had since approved the

proposal lo take over the cadre and the Departments of Law & Jmlicinl'_, Peysonnel &

Administrative Reforms o the state have duly vetted the scheme alter thorough examination.

In view of the progress as stated above. | am directed 1o request you Lo convey

your approva fncililutvn‘\g amooth taking over of the cadie of DAs/ DAOs I DAOs Grade - 1 &1l

{iom your kind contiol.

Kindly acknowlcdge the receipt of the schemie enclosed in quadruplicate.

i

Enclo @ As stated nbovc ' Yours faithfully

ol -
-, (CM. Mohgmaw },
. Director of Accolints & Treasuries,

- Govt, of Arunachal Pradesh,
Naharlapun - 791 11O (AT

Memo. NO. l)/\fl'l_{\'.-l'lll()UO Dated July'2005.

—_—

Copy o . ' | ‘ :
1. 1S 10 Principal Secretary (Finance) to the Govt, of Atunachal l’llndcsh, Hanagar :
for infotination. / ;
I
2 The Secretary, Law & Judicial to the ovt. of Arunachal Pradesh for inforination
please. ;
3. The Secretary. Personnel & Adminisuiative Relorms, to \117 Govt. ol A ’unnclml
Pradesh, Hanagur (o inlormation pleas .
, ‘ ;
!/ ;’ l .
/
. / ! )( / u[{/

. (’CAM:"T\‘itmp,muw ).

Ditector ol Avcounts & Trennuies,

s . -
. ) : . Govt. ol Arunachul Pradesh,

PR : ) AR
— o . \')\ . T\lah;nlu’mn\ - TR0 (AT

e
ied w be.
cen é/ ~ Adw“'“w (
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The Scheme oy (ul(li_gg over_of the A_tlmi_uish':\li\}'__go_gl|'.ul of the Cadres of
S'l‘. DAO/I)/\Q”(;r:ldi_.f—l/l)i\() Grade-1l and DA _of Working Divisions ln-lum;i_m;ﬂ:{—
PHEARWNAFC/PWD/Power Department of Arvunachal Pradesh from the cm:lnﬂ uf

the Accountant Generad { A& L), Mcghalaya Arvunachal Pradesh, cic. Shillung.

The posts of Divisiona Accountanls were created by the State Govcmnlcm in the

Public Works Department / Rural Works Department / Public Health E jgineering
!)epn{lm?m Mrrigation & Flood Control & Power Departiment. but the udminislralivc control
i.c. appointment, wransfer, posting & disciplinary control, elc. vested with the L ccountant
General (A&E), Meghalaya, Arunachal Pradesh etc. Shillong. The Divisional /\l}counlnuls
comes under the immediate control of the Executive Engineet of the Divisions. 'llhcy assisl
the Executive Engineers while rendering accounts 1o the Accountant General (A&E),
Meghalays, Arunachal Pradesh, etc., Shillong. Their pay and allowances and other service
condition are at present governed by the Central Goverrunent rules in force, but they are paid
from the stale Gove‘mmenl‘svexchcqugr, The question of taking vver the cadics of the
Divisional Accountants [rom the administrative control of the Accountant General { A&L),
Meghalaya, Arunachal P'radesh ete. Shillong had been under aclive consideration of the state
Government for quite sometimes past in order 10 have proper conlrol over expenditure and
other accounts matlers of the works Divisions, since it has become essential Tot the state
Govenunent 10 hav;' better control on the heavy expenditute incurred in various engineering
divisions of the state, Now, the.Government of Arunachal Pradesh has decided in'pursuance
of cabinet decision ‘of the State for taking over of the administrative control of the cadres of
Sr. DAO/DAQ/DA from the Accountant General ( A& E), Meghalaya, l\mnachai‘l Pradesh,

elc., Shillong. |

1 Accounts Ofﬁccrleivisional\. Accounts
Officers/Divisional Accountants from the adniinistrative control of the Accountait General

(A&E), Mcghalaya, Arunachal Pradesh, etc., Shillong, shall be subject 1o the following tetms
B |

and conditions.

1. Absorption of DA/DAO

the A.G t0 State Cadre.

unts Officers J Divisional A
on the cadie of

To take over the cadre of Sr. Divisiona

Repul

and St ar)borncon the caldre of

ccounts Officers / Di“\l'\sional _
the Accountant Gc|ncm\ who
al Pradesh may opt {o serve in
Divisional | Accounts
tants ('lll(cgutar )

i1 S¢. Divisional Acco
Accountants ( Regular) borne

_are presently waorking in the State of_/\runach

the State cadre on status  Quo. The willing Sr.
O[‘ﬁcers/Divlsional Accounts Officers {Divisional Accoun

working in the State may submit their options {0 the Sect
Goverrunent of Arut '

TUnance, Arunachal Pradest, [anagat”
conccrncd_[’,xccuiivc Engineers within 2 (Two } months from 1
issue of the ‘Notification’ under inimation to their parent department.

The St Divisional Accounts Officers 1 Div
[Divisional Accountants ( Regular ) who do not opt
condition, but willing 10 continue in the post shall be allo
ctandard terms and conditions of deputation duly approv
-Government for petiod up 1o 3 ( Three ) years which may bee
“(Two) years in the ‘nterest of Public Service. 'L'h(:)"s\ml\ be

: acdialcty on expily of their respe

parent Department han
!

12

periad.

O[ﬁc:rleivisional Accounts o
L Lo serve in Arunac
pension ant

~The Sr. Divisional Accounts

Accountants ( [Regutar ) wno OF
10 be govcmcd by the Central Rules for

as applicable [y time to time.

| other rctir

A4
visional Accounts Otficers / Dmsxonz\i

Repular) who opt for the State
inter-se- genionity #s

1s Ollicers Gryade-|

The inler-se- senjority of the Sr. b
Accounts O(ﬁccrs/DiVisional accountants { .
Service shall be fixed in the state cadre basing ob their

Sr. Divis'\on:\\ Accaunts Offcers /! Di\'is‘icm:\\ Accoun
vy Officer Uin-'.‘lc-Hr“D'\visionu\ Accountnts o

Divieional ACCOU
Coyovet ol the cwire

be trut Co??

Cerﬁjied “g
i Advocate

- . R Y e e~ o

A -+ s AL ST

to ther
wachal Pradesty Departinestt of

1
through  the
he date of

isional Accounts Ofhcers
for statc service
wed (o scrve on
ed by; the statc
xlended up.to 2
reverted 10 their
clive ‘\dcpm;uion

(licers leivisionnl
hal Pradesh shall continue
cment heneius

the date ol

o
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.\\I[l)' l'-".“‘F-lvn:\l' Avcounts ()1'['|r_‘cm-‘l)i'-‘iﬂiun:\\ Avceounts Officers Grade” <
ivigionnl Acrowns Glndoll"l?i‘.'\':iun;\ll Agcountangs (Repalar) e n(;" '

drawing the _lol}&yﬂug_scnlc of pay as pet cental pay pattern
i

Ay Divisional Accountant ’ 125.5000-150-80007

] oy Divisienil Accounts Officer (Grade-11) '1(.;15500-\55-9000/'-

¢) Divisiunal Accounts Officer (Grade-1) - 1t £500-200-10,500/
D) Divisional Accounts Officer {51, Grade) Rs. 75‘00-250—12'()0()1-

- I'he cadte of St Divisional Accounts Officers/ Divisional Accounts - Officers
Grade-l & W Df\visiolma\ Accounts who ar¢ working in Arunachal Pradesh u;m ‘
regutar basis shall be allowed to continue for drawal of ll\éir ipa); and

iélov:ances i:n {he existing scales of pay even afler taking ovel by the state
ovl. . :

16 The Accountant General (A&E), Meghalaya, Arunachal Pradesh, c\c,! Shillong
~shall obtain the option i triplicate the prcscribcd form as annexed herewith
from (e St. DAO/DAO Grade-1 DAO Grade-11/DA borne on fis cadre and
serving in the state of Arunachal Pradesh on the date of taking over the cadic
by the state _Govc:"mncnl thiough the [xccutive Engincer of the Divisions and
fq:mish one. copy of cach option exercised by b Sr. Divisional’ Accounls
Oﬂ'iccrs/Divisionn\ Accounts Officers Grade-1 Divisional Accounts officers
Grade—ll/l)ivisiona‘l Accountants 10 the Secretary (o Government of Arunach al
) -

Pradeslt Depurtment of Finance, On receipt of the options.

//2. l)ivision:ﬂ Accountants on \)cpu\nliun ‘

. e A
s who atc working 11 the works divisions 11l Arunachal

2.1 \/Divis'\onnl Accountaut
Pradesh on depulation shall be altowed 10 continue serving. in lhe post of
Divisional Accountant on deputation ull they complete their normal terms ol —
-— - e -./‘ ‘/-"’“‘_'

2.2 The Divisional Accountants ( on deputation ) those who have completed e
vill be continued 88 Emergeney Divisional

existing term of deputation ¥
Accountant fot the time being ag’\g,o_ﬁ;_i_!lg_arfangcmcnl.w
as repular Divisional Accoum;{nl they shall have 10 qualify \hcm§clvcs w the
Divisional test cxamination within Lwo years (rom the datc of taking 0Vl the
cadre from the adminislra\ivc control of he Accountant Gcn“cra\ (/\&.E),
‘ Mcp,\m’iaya. Arunachal pradesh, etc. illong, for which they \f?'ill be given
A (hree chances 1o qualify in the Divisional test cxamination- If unyibod)f fails 0
qualify in the Divisional test examination shall pc reverted 19 their parent
department a8 and when quzﬂiﬁcd yand become available. :

3. - -Adu\inislr:\li\:c Control .
Uivis'\onn\ Accounts ()H‘lccrsl\)iv\.\’imu\\

Accounts Oﬂ'wcrsl\]ivis'\ona\ Accountants chall be vested withithe I'"l'l'mrlcc
chal Pradesh, Jranagar and will be

qur(m'mrl, Goveriit \ ’
- Governmett of Arunachal Prodest

The adn\m'\sm\l'\vc comrol of St

cxercised bY
pepartment of Finance.

4. ’Rc‘cruiuucn\
ent through Arunachal pradesh 11 TR \n.‘.'.n\lt‘d'-li)\\
A o avasionse

“The state governh una
jes of meom\\ Accouninnt’

“ghatl GlLup ail the vaeant

- il\(c‘ll_\ml of R(‘_gl’llih_l_\’l;l_'lrl"..

‘5 A T oThe 4\1\171:\(1'..\\ Poadesh Pabiic Gepvice Conmx'\ss'\on shn\\'nxlxk'c rcuuih.\:cm 'u"‘
| the Cadre of Divisienal Aceonniant by sc\rc\ioq on merit i\‘\.j.\lﬁ\ng \mm‘ \‘\IL'
Tollowing g Cs duoungh e o ct):wfg!ckiklx'c and quaifying lC.sl"_'.\\'-un

cinaten {or \)'\\'\s'\()nu\ Accoitant L !\\\\\L‘?‘.\'-L\‘\\

e Initad R::":\x\’:'.'.w:n‘,'. Vo

absorption
D3O

Anchoniidr
K
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Ape Limit for ** Direct Recruitment™:

| -
'

.

i

-

Candidate should not be less than 18 years and more than 28 ycmi?i of :\—gc..

provided that the initial age limit may be relaxed up to 33 (thity 1
incasc. of APST candidates in accordance wilh the order of
government from time (o time. In case of existing 7 working
Accountants, upper age limit is relaxable upto 52 years.

Education ()unliﬁcn(;lun:

Mintmum Educational quaiiﬁcalions for direct recruil shall be a
Degree / graduate with any one of the subjects namely Mathematics
Comncrce, Economics, from a recognized University.

m;cc) years
the state
Divisional

i
o
University

JStatistics,

Notc:- Age Limit and Education as prescribed at serial 5.2 & 5.3 above shall

not be applicable in case of eligiole departinental candidate(s).

Appointing Authority:-

'
!
3
H
i
i

e !
fhe Seerelary fo the Government of Arunachal Pradesh Department of

Probation and Training:-

“Candidates recruited through the [nital Recruitment Examination

Finance shall be the appointing authorily subject 1o the approval of ihe™

Goverpiment.

'will be on

probation fora period of 2 ( Two) years before their absorption in l}\c cadie of
Divisional Accountant. During this period he/she shall be given \r;xjning fora

period of 6 six ) months in the Administrative Training lustitute an

therealter

intensive practical tiaining in all aspects of public works accounts for a further

period of 6 (Six) months.

After this training , the candidates nre required to pass the Divi
which will be conducted by Ducctor of Accounts nnd Treasutic
time as the trainees, they are pusted as Divisional Accountant ot
After passing the Divisional Test Examination supernumerary po

sional lest,
5. Ll such

probation.
$1S equal ©

itic number of such trainees will be deemed to be created for their absorption ‘
_on complelion of probation period. |

Transfer & Posting:-

Divisional ~ Accountants | Divisional Accounts
“anywhere within  Arunachal Pradesh and are liable for
cstablishments of Chief Eugincers /T iector of Accounts & Treasui

|

t

“such posts exisls.

‘Transfer of record:-

Officers aré
trafsfer 1o the

i
|
1
1

1o scrve

ies whereon

The Accounlmﬁ General ( A&k Mephalaya, Arunachal Pradesh etc. Shilleng

“ghall take neeessary action to by
e Government of Avunachal Pradesh Department ol Finanee witl

months from the date of issuc of the notificption.

Sd/- ‘,
( Tabom Bam ),y

ansfer the relevant records to the Secretary o

w3 (Vhred)

Principal Scerelary (Finance)

Govt. of Arunachal Pri
lLanagar.

wesh
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ANNEXURE- 41

{Typed) | sErcEmeRs -

- GOVERNMENT Of ARUNACHAL PRADES)
OFFICE Or THE DIR ECTORATE OF ACCOUNTS & 'T_T{E»\JSL{RTEF
_ NAHARTAGUN- 72 44y o 6 )
No, DATR 27206640 Dated 1 uly” 2003
: SRR AL T A
l'_",- ‘ R ! ‘ B
The Acccuntant Geveral (A1)
Meghalaya, Armachal Pradech atc,
Shilieong,

: :l‘“-: ' » b

Suls - Gulnission of suhenre jor taking wier the adititistrative coirof of the
cadras af Gy DAQ/DAO Crada-l DAQy, Grade-T gnd Mint anal
Avconntant: theeeof v S |

Y2 direcied to submit herewith the Propased scheme for kking over (e
Admir bty centiol of cadge of DHvisional Accountans: OMprising Gy,
DAQ:. 'Tvan, Crade 16 11 and LAy isiona] Accountants by the Covenmuent of

Arutiachal Pradasi Presentiy vestad under vaur kind contret,

Lam fnvthes diractid to Slate that the State cabinat had sthice approvad sha -

Proposal to taly oo e cadre Gm! the Departments of Livw, Judicial &

Administragive Fetorms of the <igaqe have Jitlv vetted the scheme afier ﬂmroz)gh
SXamination,

SRS LI ;_,‘;:fcegrrtss Y5 syt .1¥~u'\'a:,' Foov directod {0 request vour o
FOMVEY Sy ur apron a facilitating smovti taking over of e CRATE OF isAs)
DA DAk Cradin. T& i from rour bind control,

N TR aclaiiedge tha tecetplof the scheme eaclased begiadeuplicg e,

Fade:- As stated abus-e Yours {allh( ully

/-

ML Movgavi
Frirector of Acrounis & Treasurips,
Covt of Arunachal Prudeh,
Nahachapune S8 i A L)

Memae. Mo, A st YT TG Dated fulv 005,

.5};



- =60~ M

~

o i. L PS5 Lo Princlpal Secretary (Finance) to \the Gent. of Arunachal

I Praclesh. [tanagar tor intormation
L The Sccrhtdr}‘, Law & Judicial to the Covt of Arunachal U'radesh tor
,. information piease,
. L gy b , ) , ‘ .
riy Ihe becretary, Persot el & Adnunistrative Ketorms. (o te Gove, of
v Arunachal Pradesh. T inagar for infermation please.

Sd/- Demble
Co N Mongomay) .
Mrectar of Acreunts & Treasurios.

. . G T Of ATt hai Fradesh,
T . Nalarlapua- TO11I0 04 P)
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GOVT. OF ARUNACHAL PRADESIT .5 .+,

DIRFCTORATE O ACCOUNTS & TREASURIES - . - .
- NAHARLAGUN. S
NO. DA/TRY/1S/99/ Part Dated Naharlnpan, the 15" July'2005.
To, ‘ ' = -
' ‘Tlm A(‘('uQr\Mllt-Gcnern! (A&TED.
* Meghutaya, Arunachal Pratech clc.,
Shillong. -
Sub : o Di\'isim;;nl_‘/\ccouutnuis on deputation - regardlng.
Refl Your lctter No. DA/Coli/1-8/Court Casee/2000-01/147, dated 24.5.2005.
Sir,

I am dircr;lcd 10 reguest you to refer the D.O. No. DA/Cell/1-8/Count
Caszs/ 2000-01/1909, Qat;e:d 28.3.03 from Shri C.R. Solomoen, Accountant General (Aél:)
o Shrl Otem Dal, Financs Commissicner to the Govt. of Arunachal Pradesh,

2. The /\cco:t ntant General (AE&E) had In hls above D.O. letter mentioned
that the order of Divisict al Bench of Hon'ble Gauhati High Court, Itanagar Permanent
Berch, Naharlagun dated 10.2.2005 1egarding tepatrlation of 12 Divisional Accountants
to their parent departments in the Govi. of Arunachal Pradesh Is not being implemented
and had urged this department to immediately request the remaining 19 Divisional
Accountants whose caset are pending in the Court/y CAT to withdraw their court case.
This department had pursued the matter with representatives from both the group of
19 and 12 Divislonal Accountants but nothing specific result Is forth- -coming.

3.+ This directorate also acknowledges rcceipt of Sr. Deputy: Accountant
(Jcncrul (Admn.) teuer Wo, DA/Cell/1-1/Ceurt Ca2c3/2000 017147 dated 24.5.2008
stoting that In the llbh:( of m_dcg passcd by Hon'ble Gauhati High Court, Hanapur
P¢rmanent Bench, Nn'h:‘:rvlagun_. repatriation orders In respect of 12 nos. Divisionnl
Accountants to their parent department are betng issued,

4. From the-endorsements received from your office, repatriation orders in

respect of 12 Divisional Accountants as stated above have been jssied by your good
oftice in the imonth of Mny’2005.

5 It i3 to bring to your kind notice that the 12 nos. of Divislons! Accountants.
whose rcpatrialion orders were issued by your goed office had made fresh appeal to the
Hen'ble CRT; for issung a stey order agafnst the order dated 10.2.2005 issucd by
Hon'ble High Court, {tariagar Permanent Bznch, Naharlagun.




et | - & '
o . - .
A - N :, 20IOES QMI27EM R
S OCCTSRTRYS ML_GLAR ! A S sl 20 oes ‘
/- . '
s far

-
——
f
‘

0. Firnder oy

Mephalaya,

Cil('t!fl!‘ INEEF
Ariachal Pradesh,

reputtiation of te depmtationiers.

of the endre of DA/ D
o your geod ol

the atli ¢oor e ACCOUNLALL Cepery CA&L),
Mested 19 ceonviday s decision on
The scheme oy tking over (i administiative contrel
AUs by the Gavernment o

FArunachal Pradesh 1e being submitted
cewlthin gy For[n:ghl fer perusnl &

N necessary approva) please,

cles Shilleng s e

Yours faith futly

-
-
)

«7
C(CM. Monpmaw )
Director ol Accounts & Treasusies,
Govt. of Arunachal Pradesly,

Nalirlagun.
Memn. NO. DA/TRY/15/93/ Payt . Dated Nahay lagun, the ™ July*2095.
Copy to:

. b The Clﬁc(‘ﬁngimrer, PWD ( /7, W,
Sk DHP Department of Arunachal |
. ‘ . convey the matter 1o gll the Cxecutj

Y2V PHED 1 IrCD RWD / Power &
radesh for information with
ve Engineer concerned.

2. Office copy. \

reanest lo

7 . .
~
L~
/‘
//
—
(C. ngmaw )
Directon ulf Accuunts & Trcasurles,
Govt. of Arunachal Pradesh,
Naharlagun.
-
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No.DA Cull/ 1-1/2000-2001/ 1509 Pratod:- 23.11,2005

‘Tu

Shiri C.MLMongmawy,

Director of Accounts and Treasurics,

Govenmment of Aranachal Pradesh,
3 Flaha fagun = 791 110
£ Arunachal Pradesh.
” tubi- Sehomd Tor frannlor ol cadie ol DA AON Tom o Adminintrative control
E | of AGL(A&L) Meghalaya, cte, shillong o the Gov ol Arunachial Pradesh,
3 o |
5 sy ‘

1) -8/Cournt RAUTIRITATIA N

S

I inviting, arelerenee o his oftice leiter Bl 1A ol
dated 23.2.2005 wothe suhject cited above, T to shale that the draftseheme Dramicd by
the C8&AG's oflice reganding proposcd tansfer ol DA cadie has been peceived by

e in fornwarded herewith for acceplinee ob the Jems

N AT

this ollice. A Copy ol the dratt sche

p

i

18 : . coy . :
and condilions cinbodied i the geheme by Anmachal Pridenh Government,

Comments/supgestion il ay, ol the povermment iy be communicated (o this
oftice Tor onward ransiission o Hie Gl e C& At ol hdia [oy consideration/approval.
tetter Mo, 1A Cell/ -

(ale Ciovernment on his olfice

Also  (he action faken by the S
0 ploase b communicated

1/2000-2001/1390 dated 31._10.'2(105 ( Copy enclused) iaay als
al an carly date. ‘

\

Lnclo- Ay stuted nbovo.

| | : _ Yoo l'nill;l"qu,

ot
10 u“: , (AT D)
U Cef\»ﬁ.\e . ,'AMOCOW ] )_\‘.f\t,umnl.ml Croneval (Adnem)
4 k , -
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Dysdl Selieme Tor e transder ol (e cadie ol Divisional Accauntonty /ivion

Accounts _Oflicces Drom the_administative conteol ol ALGAAS F) Nephalayn,
shillong Lo the Govermment ol Avuoaclid Pragdesh,

e Goveronent of Avanaechal Pradeshs b decided to0 e over the existing:
cachie ol Jnvisiomal Aveoontuds £ Divisional Aveoonts O licers oo the adiministiative
:(nmul of the Aceos comt Geneeal (A8 1) Rbepdabeya, Shallongs tor i sadinanistodive
unnl’nlnnllu lnliu\"nn; terme and conginons
I, Administeativie Contiol:

' The adminishalive (mlhul of the Invisional Aceountants /7 D ivisional

| ind e working under the administiative contiol of Accountant General (A& 1)
Meghalaya, Shillong shall.on their tanster to services of Govl of Aranachal Pradesh,
vest with the Direclor of Accounts and “Frcasurics, Govt, of Arunaclial Pradesh under
Department of Finance . who would excicise all the adminigtrative powers  like
seeriitment / prootion / leave / tunsfas & postings / disciplinary nuters ele, -

2. Statug and composifion of the cadre on (ransier:
() The existing Divisional Accountints 7 Divisionad Aceounts Oflicers under the
administative control of Acdbuntant General (A& 1) Mephalaya, Shillonp, have (e
folluwing cadre cmnpu.';itiuu Ly
SL ]viIECGIIiE'GITZCEIIJC_ Seale ol Pay (Re) | Parcentape composition
No. Ui stength
l. l)i\'isiunu.l Accomtants [ 5500-175-9000 5%

(ordinary Gravle) : L e
2, Divisional - Accounts G500-200- 10500 - 25%
_JOftiers @adedt) e
3. l)iviaiun.ll Accounts [ 7450-225-11500 2050

et ] PR P Dl\’l‘l()ll l] —Accounts | 7500-250-1 2000 e - Ny

JOtieas ’ et

(h) “Alter mkm[, over 1 the service of Govt ol Anmachal Pradests, llu"r\'i‘linp

repudar Divisional - Accoul mis / Divisional Acconnts Officers would conlinue o
~constitte.aseparte.cadveavithutheexisting cadre stoocture sud desigations:,

3. Option tor transter to service ol Govt, ol Avueln) Pradesh
== () === Aller publication™of therorder for the proposed tumsker ol cadre in the-olTicial
" Gazetle of the State Govermment, Accountanl General (A&li) Meghalayy, Shillohy shall
call upon all the regnlar Divisional Accountants / Divigional Accounts Officers of the
combined cadre, who lind place, on the date of Gazette Motification, in the Gradation lis

maintained by his ollice to exeicise ther nlmun in the prescribed proforma_appended__

herewith tirouph the respective, exeentive enpineers within o period ol tvo month for
wing over 1o the service of the State Gove. of Auachal Pradesh or for their continuance
i the Central Government " Seivice under the adwinistialive control ol ALG(AKL)
Meghalayi. ‘The option so excicised shall lw"linul and in no case whatsoever if shall be
sltered. Those -who-do not exercise suth option within the specilicd period for shiitever
reasons shall be deced (o lave mide an option o ramain in the Central Govt, Scrvice
under e Administiative contiol of A GUA&L) NMephalaya, The pension and other
retivement Babilities of those who apt Tor e State Serviee shidl e borme by the Gove ol

o Anmachal Pradeshe '

contimumee in tic Centtad Government Service noder the sdiministiative contral ol the

AL (AN r\'li'}'_llill;;|\-’il vl Lo e by B e £ e,

]

. (/ ."..'-_J’.ﬂ .‘,_,'4,_.( )

Accounts olficers, who are presently povermed under the Cential Civil Scevice Rules

o)

/.

(L) Those Divisional ;\((mml nes £ Divisional Acconuts Officers who upl for their

BRSSPI,

e




and the eni

el anorclened daan elanae

lag!

v} l“‘“ llnpln)v vl uHm ul the Avvontand lh pernd (A& Mepladays, Shillong

Aceonntndl] } Divisionsd Aceounts OFticers shialb oot e allowed fo exercise any aptivn to
o oover o Ihu pltite Clavt Sueh e wployecs b vegquiied Gy the stnte Gioet, oy he allowed
tn serve o the r.lmul et and conditions of depitation duly appaved by the Htae
o,

4 Repalathon of ( Janditiong of seaviee
‘ Subgequent 1 taeder oo the Sate Govl, the conditions ol service alb the

existing Divisional Auulml uts 4 Daveaomd Accounts Ofticers shall be segulated as
follows:

(1) Scades ol Pay- L\l'.(m[' Diviaonal \\\Ulllll s £ Divisional Acconits Officers-shall
cotinne 1o be placed in their exizting pay seatess However, in the event ol any wevision of
pay seales olexisting. Divisional Acconntnats £ Divisional Acconnts Otlicers by the Govt,
of India with elfeet from o date puor w the date ol Ekiog over the cadie contral, the
existing, incumbents shall be entitled o suclevised scdes of pay o the said date. Any
subscquent revision of piy scale by the State Govt shalt be applicable W them,

(1) Ape of Supesaimuafion- Since the ape ol Sepenmoation in espect of r\u.(m,
Divisional Accountants / Divisionad Acconnts Oteers working: uirder the adimindiative
contiol of A.G. (A&E) Mephalaya is 60 years as apiplicable o the Ceutral Govt,

“cmployees, they shall be, as a special dispensation, allowed @ genernd extension of service

without any discrimination fortwo yeus vver tie existing ape ol superamation ol 48
years applicable to the employees of state Govt of Aranachal Pradesh, subject (o the
condition that the setitement ape of the Divisional Accomntants £ Divisionn] Aceonots
Otficars wansfened (o the State Service vAll be as is ordered by the Central Govl. tom
time 1o time for their cployes. '

(1) Seaiority under State Gove- The mter-se ..Lmunly ol Divisional Acconntants /
Divisional Accounts Officers taken over ta the cadre of State Govt. shall coutinue (o he
the sime as existing on the date of tking over the cadie by the State Govt, :
(iV) Recirmitment- "The sceruitment to the post ol Divisional Accountant alter taking over

L,ycvr. of State Governomwent who are o deputation o the pn“!" ol Dol

"’f” ‘h,_

I

(/ “:‘j :l;f

- the_gadie by the-State GoyL_weonld_be_as _per. pull() degided by the, goxt. oL Avwmachad o -

I 1.:(](.' Ix.

(V) Pramotions- - Alter taking over the cadee, the State Gavl, shall fonmmlate suikble -

wles wndar the Anamachal Priddesh Sérvice J\ulvs o |1I(|\'it|(:‘:Itll'.clll.'ll(' promationl
avenues for the -cadic: which shall, hupbever, not be tess advantageous than whiat i
available under (Le 'ulnmn Sative contiol of /\( (AL l\]q dudaya, Tl such wales e
Gamed, the promotions shail be regulated Ly the extunt ales / m'.nm.lmn'. apphicable

uior to.the date. ul'l.lkm[, over.the cadie,

(V1) Training [ Dep: whmental Exanition - State Uovt s ||l wilh o view o provide
adequate - qualificd thanpower to the taken over cadie of Dyvisional Accountints
Divisional Accounts Officers, cyuhve a system of theorelical / practical trning in Publi:

Voilis ALLUIIII“H{_, systens wnd ln"ulmnmb ol Public Works Divisions and g suitable
departmental exanination comparpble to the existing Waining aud exmmition lo ensine
that the existing quality and 1cpolanty ul rendition of accounts lo the AG(A&E)

Fephalaya is maintained. :
(V1) ‘Transters and postings- The toe ']u A postings ol Divisional Accountant; [/

_Dvisional Accounts Officers still be madehy the State Government. Mo cimployee from
the atate Gov shall e pasted 1o the repuba charpe of oy division walens le /oshe
completed the special feining requeed i allic Watks Acconnting systea as welbas the

ol the Taltic: Waort - Divrioms s T sabsequently gqueditiod ae

fuse trossng,
itcoduced by the Seate Gove, af Avsectil

sty depaitinental et Do g b

LA bod 0y et b tiar o it ing\F I‘u preveers o ot oy

l'tj)l(lwl u] the e lm.l, s I e oo canant / Froviotonnd A cooapt. O e car
vy pepalbi

Icm;mmlv Tnend o llfu Doasdn Jor woope ot pesiond, Gl the post g Billed 1

ot -nu| Tresaanie:

quullhv “« e [honne '

Ay ot tndioge dhs |un\'i:;iun, the Drivector of



¢ e ler of the e ta the state Liavt,

Pradesh ot shall b the
s Divicienal  Accounds

(VHLL Diseiptinney Autin ity Submequent o th
the Ditectar of Accouns and Teasanivs, Avwiaihial
digciplivey wuthority inaespeet of Bivisioosl Accotntnts
Officers, ‘ ; ,
(EN) Reprarting s Reviewing Overs T Laesative bapineers ol the i,
divigions shall continue 1o be the weputing ollicer lae the pugpose ol waitagy of Anal
> Confidential Jepurts irrespeet of Divisional Accountnts / Divizioual Acconnts Ofticess
working under them, The FAZLQU ol the concerned depantient shall be tle Reviewi
_Olficer wnd Direetor of Accotmts and Tricasunies, Aromachal Pradesh shall Tunction as the
aceepling aunthoity, : "

5. ‘Pransitional Provisions- Tl such e the
concerning, conditions uf sevice of the tiken over cadie, the
governed by the ales hithento in foree. :

(¢) Power o relax- Whee the Guvt ol Avaachal Posdesh
it s neeessiy ot expedient o do so, it shall, alier con
Comptioller & Auditor General ol India, by an vwder for acasons (o be

. reeorded in writing, telax any of the provisions of these tenms and conditions

State Govt Tewnes appoopriate oales
inctnbents shall be

ol the oprnion that
aultation with the

willi sespeet to any tlass or category ol pegsons.
‘¢
+ ' "'
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255 2007 The ‘-Apb'licants“"are working  ag
:_'.., , Divisional Accountant op deputation - basis
\ - under the administrative control of AgG.
' - N (ALE), Meghalaya etc and they are posted in
’ different divisions at diHerent places The
A.G. (A&E), Meghalaya, A.P. etc. was
requested to transfer the cadre of Dlwsmnal
Accountant to the State of Arunachal Pradesh.
Their deputation period was extended as per‘

orders of this Tribunal. The Comunissioner of

Fm.mc_e, Govt. " of AP, requésted the
:( ' Respondent No.2 - to allow the sé_rVing
? g Divisional Accounts on deputation basis to
continue, QOp 28.3.2005, 31 Divisional
Tl Accduntants . Were granted extension 'of

deputation " period including the present

Contd..
oy
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: o 25.5.2007 '

' Applicants. ‘On 15.7.2005: Respondent No.2

" ‘ . ', was requested to reconsider its decision on
repalna'uou -o[ the deputatlomsts A scheme
was submxtted befor° the Reapondent No.2 by

the Govt. of AP. for talung over the

. .adxmmstrabve control of Accounts set up from
thé Respondent No.2. Respondent No 2 |
informed that C&AG has framed a draft

L | _ o S .7 scheme regardmg proposed transfer of D Ass
and the same’ was forwarded to the State of
A.b. forits commenls While so, the 1mpugned

order dated ¥ 5.4.2007 has been - passed

¥

directing recpvery of the alleged excess

salary 1o the #{_\pphcants due to alleged

ovorstay on députation which is challenged in

this O.A.

Heard Mr.M.Chanda, learned ‘counsellfor

the Applicants. He submitted that as per | ;

e o ' orders of thiee Tribunal which was upheld by

oo M o ' ~ the Hon ble ngh Court the deputation period

of the Apphcants was extended and the ,

Lo R ‘ Respondents are now attempting to recover
NI AN ¢ 'g‘, /107' the alleged excess payment made during that

of App\icatlon LG i . :
e PO TR 7/5"(,7' period also. Mr.G.Baishya, learned 5r.C.G.S.C.
oonwhich om0
y¢ op whieh Lepy T oL o B
crtifiec 10 be. Um e

rep c.senhng. the respondents submitted that

v not 'ce should be 1ssued to the Respondents

uﬁ»h ofiie u\ﬁhs ot Issue notice to the Respondents. Post
€. A.T. Guwabat Bene¥ the case on 12.07.2007. Howevet, 1 direct the
Gwi&‘i'SJ Qor)/ Respondents to maintain status quo in so far
’?/ﬂ as the Applicnnts are concerned till the next

dato.

e —————— -

arimpr

Sd/VICE CHAIRMAN

e+ st
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IN THE CENTRALADMINISTRATIVE TRIBUNAL:
GUWAHATI BENCH, GUWAHATI

/

IN THE MATTER OF

IN O.A NO. 144/2007

AR ok e ¥ v b 5 g 3

. ~ F
TTET L wmree o g
brgees ERNRTG W, L

Cential Actuininiiaij. e Troibosid SHRI R.PRATAPAN-

[ T P

APPLICANT . «

-y at(’:{:! AR

@u LR DA YA ) "VS"
A"i'" (B EAS

THE UNION OF INDIA & OTHERS -

RESPONDENTS
\ ' AND
IN THE MATTER OF :

WRITTEN STATEMENT SUBMITTED BY THE
RESPONDENTS NUMBERS 1 AND 2.

WRITTEN STATEMENTS
The humble Respondents submit their written statement as follows :-

I. That with regard to statements made in paragraphs 1 to 3 of the Original
uApplication, the Responderits humbly submit that they have no comments to
offer. |

2. That Wit;l regard to statements made in paragraph 4.1. of the Original

’_Application, the Respondents humbly submit that the Applicant is an °
employees of the Government of Arunachal Pradesh who was appointed on
deputation basis for a specified peridd only.

3. That with regard to statements made in paragraphs 4.2 and 4.3 of the Original
Application, the Respondent humbly submit that the Applicant is ‘a regular
employee of the Government of Arunachal Pradesh. Since there were
vacancies in the cadre of Divisional Accountants administered by Respondent,

No. 2 and since direct recryitment (as provided in the Recruitment Rules 1988

e L
Court Cficer. ; \ ‘é‘
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for Divisional Accom'MﬁppemiHMmughme Staff Selection

Commission to fill up vacancies would take time, Respondent

No. 2 from time to time called for applications from the experienced staff of
Public Works, PHE, RWD, I&FC, Electricity Department serving under the
State Governments of Tripura, Arunachal Pradesh and Manipur who were
willing to serve as Divisional Accountants on deputation basis in the States of
Tripura, Arunachal Pradesh and Manipur. Accordingly, the Applicant has
been selected and posted as Divisional Accountant on deputation basis under
the adminvistrative control of RespondentNo.2. The letter of Respondent No.2 ,
while appointing the Applicant as Divisional Accountant on deputation
categorically stated that the period of deputation was initially for one year and
that the Applicant was liable to work as a Divisional Accountant on
depufation basis in any of the three States of Tripura, Arunachal Pradesh and
Manipur. The period of deputation was extended for a maximurﬁ upto three
years and in no case it was extended beyond three years. However, the
Applicant is still continuing in his deputation posts.

Recruitment Rules 1988 - Appéndix I
Appointment letter dated 27.12.1995 - Appendix 11
That with regard to statements made in paragraphs 4.4, 4.5 and 4.6 of the

Original Application, the Respondent No.2 humbly submitsthat in January
2000 the Government of Arunachal.Pradesh submitted a proposal to
transfer the cadre of Divisional Accountant to the control of the Director
of Accounts & Treasuries, Govt. of Arunachal Pradesh and stated that the
formal notification in this regard would be communicated by the State
Govt. in due course vide their letter dated 12.1.2000.(Appendix ~I1I)
However, no such notification was issued by the Govt. of Arunachal
Pradesh till date. It may be pointed out here that State Govt. cannot
unilaterally take over the cadre of the Divisional Accoun;:ant which is
~under the control of any State Accountant General without the prior

consent and approval of the Comptroller & Auditor General of India. Only

d



3

a\‘t
‘ after the State Govt. acceptall the terms and conditions laid down by the ‘é
C&AG of India for such transfer and with the approval of the Comptroller ;é
and Auditor General of India, the administrative control of the cadre of
Divisional Accountant can be taken over by a State Govt. The Respondent QE
No. 2 humbly submits that on completion of the Applicant’s deputation \z
period, the repatriation order to his parent department was issued to the
Applicants. However, the Applicant, instead of reporting back to his
parent department filed "a petition against the repatriation order in
Guwahati High Court which was subsequently transferred to Hon’ble
Central Administrative Tribunal, Guwahati Bench. The Hon’ble Tribunal
vide its order dated 22/6/2001 passed an order that as the State Govt. of
Arunachal Pradesh had taken a decision to absorb the Applicants in the
state cadre by order dated 12.1.2000 nothing is left to be decided by the
Hon'ble CAT Thereafter, the Respondent No. 2 filed a writ petition
before the Hon’ble Gauhati High Court challenging the impugned

. judgement of the learned Tribunal vide WPC (C) No. 3992/2002 .
Letter dated 20.1.2000 Appendix -111
5. That with regard to statements made in paragraphs 4.7 and 4.8 of the

Original Application, the Respondent No.2 humbly submits that in this
connection in reply to letter No. DA /TRY/Part/15/99 dated 12.4.2005 ( G
Appendix-1V) received from the Director of Accounts & Treasuries,
Govt. of Arunachal Pradesh, then reaffirmed vide letter No. DA Cell/1-
8/Court case/2000-2001/147 dated: 24.5.2005 (Appendix- V) the decision
to repatriate 12 Divisional Accountants on deputation in the light of the
Hon’ble Guwahati High court., Itanagar Bench order dated 1.2.2005 and
repatriation orders had been issued to 12 Divisional Accountants.
However, these 12 deputationists had filed petition in the Hon’ble
Tribunal vide O.A. No.114/2005, 115/2005 and O.A. No.238/2005 for
. absorption under the administrative control of the Respondent No.2. The
Hon’ble Tribunal vide his common judgement dated 21.3.2007 held that
“ the Govt. of Arunachal Pradesh have proposed a scheme for taking
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entire Accounts set up from the Aceouhtant General ( AKE) Meghalaya,
Arunachal Pradesh’ etc., Shlllong and the proposal is under active
consideration but ﬁnal approval is awalted Accordmgly we direct the
Applicants to make individual comprehenswe representatlon before the
concerned Respondents forthwith and on receipt of such representatxons,
the said Respondents shall consider and dlspose of the same and take a
decision thereon within a time frame of three months” (Appendix VI )
However, no such representation have been received by the Respondent

No.2 till date.

No. DA /TRY/Part/15/99 dated 12.4.2005 Appendix-1V
DA Cell/1-8/Court case/2000-2001/1 47 dated 24.5.2005 -Appendix-V
Hon’ble CA Ts order dated 21.3.2007 — Appendix —VI

That with regard to the statement made in paragraph 4.9 of the Application, the

Respondents humbly submlt that the Director of Accounts and Treasuries vide
his letter No. DA/Try-27/2000/1060-63 dated 30.7.2005 (Appendxx VII) had

forwarded a scheme stating the cabinet decision of the State Government for

taking over administrative control of the Cadre of Sr.DAOs/DAOs/DAs from .

the Accountant General (A&E) Meghalaya, etc Shillong which was sent 1o
the Comptroller and Auditor General of India who has prepared a draft
scheme taking into account of the regular Sr.DAOs/DAOs posted in the
Arunachal Pradesh vide thlS ofﬁce letter No.DA Cell/1-1/2000-2001/1509
dated 25.11.2005 ( Appendlx -VIII )The said scheme was forwarded to the

m;y(j,«
>

Govt. of Arunachal Pradesh for approval/comments.- In response to this -

efﬁce'letter dated 25.11.2005, the Govt. of Arunahal Pradesh only recently
conveyed the decision to formally take over the cadre of DAs/DAOs/St.DAQOs

from the adm1n1strat1ve control of this office with modlﬁcatlon of some of the

clauses of draft scheme vide letter No. DA /TRY/15/99/1921 dated 8.9.2007

(Appendix-I1X) ‘and requested  to modify said scheme accordingly for

~ smooth handing over and taking over of the.admini strative control of cadre of

Siat gy
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DAs/DAOs/Sr.DAOs which has already been forwarded to the Comptroller -~

- & Auditor General’s office for perusal and comments.

letter No. DA/Try-27/2000/1060-63 dated 30.7.2005 -Appendix VII
letter No.DA Cell/1-1/2000-2001/1509 dated 25.11.2005 - Appendix -VIII
Letter No.DA /TRY/15/99/1921 dated 8.9.2007 -Appendix- LX

- 7. That with regard to the statement made in paragraph 4.10 of the Application,
| the Respondents humbly submit that in the light of the Hon’ble Guwahati
High court,‘ [tanagar Bench order dated 1.2.2005, repatriation orders had
) : been issued to 12 Divisional Accountants. However, these 12 deputationists
had filed petition in the Hon’ble Tribunal vide O.A" No.1 14/2005, 115/2005
and O.A. No.238/2005 for absorf)tion under the administrative control of the
W Respondent No.2. The Hon’ble Tribunal vide his common judgement dated
\-1 21.3.2007 held that “ the Govt. of Arunachal Pradesh have-proposed a o
\'1 scheme for taking entire Accounts set up from the Accountant General (
A&E) Meghalaya, Aruhachal Pradesh etc., Shillong and the proposal is under

\
|

&
% active consideration but final approval is awaited. Accordingly we direct the

Applicants to make individual'comprehensive representation before the
concerned Respondents forthwith and on recelpt of such representations, the
3 said Respondents shall consider and dxspose of the same and take a decision |
"thereon within a time frame of three months”.
8. That with regard to the statement made in paragraph 4.11 of the Application,
- the Respondents humbly submit that the Djrector of Accounts and Treasuries
. vide his letter No . DA/Try-27/2000/1060-63 dated 30.7.2005 (Appendix-VII)
had forwarded a scheme stating the cabinet decision of the State Government
for taking over administrative control of the Cadre of Sr.DAOs/DA(%s/DAs
from the Accountant General (A&E) Meghalaya, etc Shillong which was sent
t‘d the Comptroller and Auditor General of India who has prepared a draft _
scheme taking into account of the regular ,Sr.DAOs/DAOs posted in the
. Arunachal Pradesh vide this office letter No.DA Cell/1-1/2000-2001/1509
o = dated 25.11 .2005.(Appehd§x —VIII) was forwarded to the Govt. of Arunachal

Pradesh for appre‘val/comments. In response to this office letter dated
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25.11.2005, the Govt. of Arunahal Pradesh only recently conveyed the - g

decision to formally take over the cadre of DAS/DAOs/Sr.DAOs from the
administrative contro! of this office with modification of some of the clauses
of draft scheme vide Iletter No. DA /TRY%'S/99/ 1921 dated 8.9.2007
.(Appendix- IX ). The said scheme has been forwarded to the Comptroller and
Audtor General’s office for perusal and c.omment's‘vide this office letter No.

DA CEIl1/1-1/2000-2001/569 dated 28.9.2007 (Appendix - X )
Letter No. bA CEl/1-1/2000-2001/569 dated 28' 9.2007 -Appendix - X

* That with regard to the statement made in Paragraph 4.11 of the '.

Application, the Respondent No. 2 humbly submits that the Recruitment Rules
for Divisional Accountants do not provides for such absorption and all the
Divisional Accountants on deputation after completion of their deputation
periods are required to be repatriated back with;)ut any"exceptions. The
Comptroller and Auditor General of India vidle D.O No. 925-
N.G.E.(App)/10-2005 dated 6.7.2005 (AppendiX XI) has also confirmed that
the Recruitment Rules for Divisional Accountar}/té cadre do not provide such

absorption. The Respondent No.2 humbly submits that on compliance of the

- Government of India ,Ministry of Personnel, Public Grievances and pension’s

Office Memorandum No.AB14017/30/2006-Estt.(RR) dated 29.11.2006 the

recovery orders of excess drawal of pay and allowance on over stayal on

‘ deputation periods were issued to these deputationist as their deputation term

expired long back
D.0 No. 925-N.G.E.(App)/10-2005 dated 6.7.2005 - Appendix XI
*That with regard to t'he. statement made in paragraphs 4.12 and 4.13 of the
application, the Respondents humbly submit that in compliance of the D.O.
P&T circular dated 29.11.2006 the orders for excess recovery of pay &
“allowances drawn on “overstay on deputation periods' was issued to these
Applicants vide this office letter No. DA Cell /2-46/DDA/Vol.111/2007/10-15
- dated 5.4.2007 (Appendix —XII ) as they have been continuing in the
deputation post on expiry of deputation terms..
Letter No. DA Cell /2-46/DDA/ Vol 111/2007/10-15 dated 5.4.2007 Appendix — XiI
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That with regard to the statement made in paragraphs 4.13 .and 4.14 of the }
application, the Respondents humbly submit that on compliance of the Hon’ble GS—
_ Tribunal’s interim order dated 25.5.2007 passed in the O.A. No.130/2007

(filed by Shri Tashi Namgey & other, Divisional Accountant on deputation), \
the implementation of Goverﬁment of India ,Ministry of Personnel, Public \3
Grievances and pension’s Office Memorandum No.AB14017/30/2006-
Estt.(RR) dated 29.11.2006 has been kept in abeyance until further orders and
the concerned Chief Engineers havé been requested to communicate the action
taken in this regard immediately vide letter No. DA Celi/2-46/DDA/Vol.IIl/
86-90 dated 29.62007 (Appendix-XII ) with copy forwarded all the
Executive Engineers of the Govt. of Arunachal Pradesh and the Divisional
Accountants on deputation. |
letter No. DA Cell/2-46/DDA/Vol 11l 86-96 dated 28.6.2007 Appendix-XIII
That with regard to the statement made in paragraph 4.15 and 4.16 of the
application, the Respondents humbly submit that they have no comments to
offer. '
- Grounds for relief(s) with legal provisions
That with regard to the statement made in paragraphs 5.1,52,53,5.4,5.5,
5.6,5.7 and 4.8 of the application, the Respondents humbly submit that they are
not entitled to get relief as they are continuing in the Deputation post on
expiry of the deputation terms against the rule. '
That with regard to the statement made in paragraph 6,7, 8 and 9 of the .
. application, the Respoﬁdents humbly submit that they have no comments to
offer. _
In view of the facts and circumstances stat_g:d above, the Réspondents most
respectfully and humbly pray that the present Application as filed be
dismissed and the inteﬁm order dated 7.6.2007 granted in the case be vacated
and order dated 5.4.2007 be allowed to be implemented.
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I, Jogendra Prasad Rajak, Sr.Deputy Accountant General (Admn) Office of
the Accountant General (A&E) , Meghalaya, Arunachal Pradesh and Mizoram
Shillong do hereby solemnly declare that the statements made above in the
written, statement are true to my knowledge, belief and information and [ sign
the verification on 5% November of 2007 at Shillongevwd % v awe wtb

Sucfrn‘asa«_«\ ﬂWT ui:)?g-y&-&l dr-u, <k .

Deponent.

p &r Depu!y Aeccountant General { Admn )
Ce ﬁfflﬁnlayn elc., Shillong '
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15 THE TOWRDE confarre rvo clnuse (S of ~
x Loung Zon <O 2T el ter conmiil calion vl the 34
Compiroelier and iudiior Gaperkl of indls, <he President heren mukes s
the Zollioving ruler & reoulute ohe nethod of soorul tmant to the
post of Divigions! Ascountsnt under the Gsdre control of the rocou- |
- Ut and Entitlement Offices of the Sndler Audit mnd Acoouncg Departe
ment, namely fe '

Lo—_Short titie snd -commoncement « Ik Thess —ulwes may bu culled

‘Ehe Indisn Audit and hooounts Deperiment (Divigional Recountsat)
Racrultment Rules, 3888, - R . _‘ |

(2) They shell come inte force op the date of theixj-pnhiicatﬁom
in the 0fficisl Gerrette.

<. Bumber of post, clupsifiontion snd s-cele of pey. = The mumber »
of the .8mil post, its cleesiSicution nnd the sosie of pay ettachsed
therste shall be =g wpecifies in columne Z &0 4 of the Schedule
-annemeod to thest rules, :

. 3e Method of recruitment, ‘age Iimie, qualificetions, etce - The ‘

© 'mathod of recruitment, age Limit, qualifications .ang other ‘metters :
reluting to ‘the paid post shell be us specified in columne 5 to 14

.+ of the Beid Echedule i ir poow ' - .

&0 Disquelisications " e ermon, - o
{8} who has entered into or contracted & merrisge with e parsgon
" hsring o £pouss Lliving, ar

(b} who, heving = cpouse living, hes en

& merriege with eny pesgon, mewikod
-8 Py iy

RS s e

tered Lntc or contracted
R - . mm’ . .
shall be cligible-for ‘eppointmant ‘to the Beit post ¢ .
‘Provided thet the Comptrolles snd Auditor Oenersl of Indiz mny,

-5 3 autiaf&wﬁ,.___thntmnuc}g;.gaar;i;-aga, 45 permissible under the ‘

personsl law. epplicable to puch & person wnd the other parsy
to the marriege 2nd-thet thers sre other groundis £for a0 _ ,
: ‘ .aoinge_:wg;ggmnriw;gg‘fgmm the operation of thig rule, .
. B, Tower to reles.= here-tht Comptroller snd Auitor Genersl of N
' Indie is of the opinior that $x.it {5 necessary or expedient go to

e

| or category of PeTEOnEL T
Ba SWing - thhj_ng in ‘thhm

En)‘i’é; féﬁail -effect reservetions, ree

laxztion of ege limit“wnd pther” concessions required to be provided
Zor the Scheduled Cestes,® the Ccheduled Tribex, LXeSservicaman snd
other p=pecinl crtegories of persons, in vocordence with the orders
issued by the Cantrel Government €rom +ime to time in this. regara -

Departmente -7 PR PR sl :
e DT e SCHEDULE

1l d

®=-8 epplicaoble 4o persols employed in the Indisn Aufit #nd hooountg

et

Heme of  lo. of popt Clmpoificotion tcele of thether Whothor -

post S T TIUT . pay selectis bongfit of
R N on post 0f added
. ] TRV Cr NOn= years of
SN e selectie pervice ade
(/‘i Nl S on post missible -
v under rule
32 of the
Central

Civil Terw
" vice(Pepe
- plon}Rules }
SIRT2
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2504* (1987} General m.i400-40~ Not Ho Hne
——plntant *Subject to Central 1500~50- applicable . -t
varlation Survice Z2h00-21-00 .
dependent  Group'C' - 2600
0T Worlke Non-'" 226
land, tted
Minlaterial s

Age| limit f£or  [Educational amd ather Whether age and Period of A
—ddrect Tecrubttsqualifivations Fegule educational tua=- probation, N
Ted for direct recru-~ lificotions pre- Af BIY-- '
ditsy - ’ o scribed for -
- direct recruits
will apply in . _ 0

case 0f promow
tees. '

74 -sﬁ ' '9. - 10. :
Between 18 and ""*! ' Bachelor's . Not ‘applicable ' 2 years
25 yenrs degree ©f & recognised
Notes: The  University. ,
crucial date :Notes The educationsl
for determin- quslifications is

ing -age 1imit xelwxable under the or-
shall be as -ders -of the Comptroller
advertised. and Audltor General of
India for spexified ca-
tegories of staff in the
Indian Audit and A-ccountsg
Depariment and State Public
‘Works Accounts Clerkg.

:M:‘.t:ho‘d of recrultment whether by diTect 1n case oF recrultment by
. Tecrultment or by promotion or by depu- promotionsdeputation/trans— i
tatiolxytransfnr and percentage -0F the ter grades £rom which PLO-
& cies ¢o be £illed by various motion/deputstinn/tyansfer
g3 ' +t0o be made. - : .
— 1. T gL T T -

>t Recrultment. . s staped in colum 11

e
1

1.  The direct recruits will ‘be selected on the ‘basis of an
""" gntrance -examination conducted by an authority/by the i

8. . Comptroller snd Auditor General-of- Tndis. During the
* 7 L, period of probation, _they should qualify 4n the pros-

, 1. —~Cribed Deparimental Examination.

-2 Vacancies—ctaused by the incunbent ‘being away on trans-fer

0N ‘deputation or long 1llness or swdy leave .or under .other

ircumstances for a duration -of -one YEear or anore may -be - A e
"¥111ed on transfer on deputation Lrom - ' '

o (1) " nccountants (rs.1200-2040) and sendor Accountants
R (rs.1800-2600} {belonging to the Accounts and Entitle— .
T ment 0ffice dn whose jurisdiction the vanciancies
. have arisen) who hove passed the Departmental Exami.
“nation Tor Accountants and have & Years regular ser—
vice as Accountant/senior Accountant including 2 years
experience in Works section or

... e :%—_—-'—f_—.—-—--_-:----‘:-:-.—-- - - . » Contda s e p 03‘5




- .
S 4 State Public Works Clerks holding posts equivalent to or
‘» K{ camparable with thet of Accountant/Senior Accountant on &

reqular basis for § yaans 4 ncluding 2 yowrs esperience in
S Public Works Mccounts.

[REFIEE

The period of dG')Ut"iu."r‘ including L‘ne perdod of deputation
. in apother ex-cadre post held lmmsdliately preceding this
P appolntment in the rfam;;-: or some other orgunlgationsDepart-
ment of the Central Goverument shall ordinarily not excesd
3 yezrs. :

‘v:;i;".,composi-tiom ‘dn which Union

" Public Service
.Comhission is

to be consulted
in making recru~-

' U itment,
ig-q ' . 14'0
Group 'c' Departmental FPromotion cOmmittee _ Not =pplicable
{for .confirmations) consisting of 1= e e -
} “Senior Deputy Accountant General/Daputy L

' Accountant General (ddaling with the . T
" cadre of Divigional Accountants).

‘2) Any -other Senior Deputy Accountant General or
Deputy Accounsiant General or officer of equi- - -
valent raok (from an office other than the one
in which confirmations a-re considered) :

(3) An Accounts Officer. S
Rote: These senior officer amongst (1) ard (2) above shall be the
Cheirmane.
PuNo4#=12018,/13/86-E5-1)
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OFrICE OF THe ACCOUNTANT GeNuakhkl (b&p) MEGHAELAYEA, nRUNhCH.AL

.  PRal#SH END  MIZ0ReM
SHIL ONG,
E v ' o % R —
EO He DA Cell/ }(:“ Dateds ©) : \ E ) x

Consegueny on his selection for the post Divisional
hccount ant (on deput ation basis) in the pay scale of . 1400-40-.
1600-50-2300 00—%00/ .in the combined cadre of Divisional
accountants' under the administrative control of the Oifice of

the hccOuntant Ucasr ol (a&..J,Meghalaya etc, Shillong, Shird

SR pﬁ“au\ e WNI\\ ‘j%h - at present worki ﬂ
(Q) L \L[’&\'

should

’0 e g Basta
join the aforesaid post of Divisional sccout ant on d@putatiori
within 15 days from the déte-of issue of this order, failing

which his pustiay on deputation 18 liable to be cancelled

wi
without any furthezr communicetion &@nd the postlon may ‘pe uﬂxﬂn’t

offerred to some other eligible and islected Candldate. No
reprcsentatlon for a change cof the place of posting w:l.ll be

entertains=d under any circumatances whatsoever.
o 7N,

3. The period of deputation of Shri

will be for a duration of l{on€)

ar only from the(édte of joining in the Ofrfice of the’

/L}Q(/_ CA ‘\—/‘(&k Qe (/Y"(g""ﬂ\ﬂ e Brf\ t\f‘&\ﬂk C\ Q’W{, .ﬁ,‘%&’zéx\ gf/
D WSRO “ o s
s 4. k&he P Kjaﬁﬁléﬁgﬁ‘Jéz éﬁty%ﬂéi dwaﬁLeS 3; resﬁhc CL%LKPL\‘

shri WL ﬁ’f-’d\l@d@: AN

- will be governad by the ﬁovernment of India, Ministry of

Finance,Public OGrievances and Pension (Department of Persone]_ 7
and Training ) letter No. 2/12/87-Estt (Pay.II)dtd.29.4.1988

contd . ~P/; 4,-

6’ O O\il«og\n A,

in the Offige of th\e S}(J?fég"f LGy \iey V\f\(\- c.\},{)
is pogted 3 _ i Aré%’s Qvi-Sionﬂ AccountaL; '
4n  the office of the \( = “\"\ﬂéé 't><.; N e ( e AN
-;\-Lfm\b?\u ; (“_1 Eone, ArLER ’!Qﬂf QLD- )\/‘ L& h"}\‘bu(&iim_f\'t\' Vilen



- jor- hl.S.baSlC pay 1n the parcnt ccdrt. Plusﬁ{p*rsf pazt if any.,
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and as amené:a end modified from time to time. While on deputetion, | ’

L , v—
Shri (\\\ ! "R.k N IR ' may elect to
W elther the pey in ﬁhe scale of pay of the deputation post

dra

VA &4
pilus deputetion (dutY) 1lowance. Shri ORCaN ’Qif\a\‘gﬂ) AV
. ’ \
. ) c’m Geputation, s_-hpgld
s regard within a period of 1 {one) month

.. the a.foresaid

exarca.se 0ptlon in thi
from “the date ‘of _]on.nlng -the -assignment (i
ppst ol eputgtion) . The option once exercised by Shxi _

- "?)"’(&/L\/\Q\_l)ae,v\ - shall be treated

as flnsl and nn cannlt be altered/changed later under any

P

~ 5 ~The Dapraess Alloance, CC4, @uldren Lc,ucrtmn &kmmmﬂ,

Allowance,; T.&.,L0C, L‘_;ve,PEnSlon etc will be gov::L ned by the

Ministry of Fipance OM Nu . F1 (6) E—IV(IJ//GZ

Govt.of India,
. of lndn.a '

dtd. 7.12.1962 (Ancorporatsd as AURSXUTE to GO\rt

_decision t.u.L in kppendix 31 of Choudhury s C. S R Vo l‘-““e ;,j

4. mOdlflEd from time. to time. )

1V(13th eréxin) gd as amended an
. " - .F
6. Shri _ Q\DQ”\/\ . N on‘t:

- -deputation will be 11able to De transferred to any place
within the b5tzte of hrunachal . Pradesh Manlpur and Trl.,u:caa‘

51onal Accoantants under the

1n the comblned cadre of Divi

admin"ﬁstrlatlve control of the J-.._f-o\mtant G.n- rol (h&l‘-l) NEghalaya

etc, Shillong.
rempce. of. this . office st be obtalned b_y the

R { 'bﬁfmm GL/\/\ 3
(or; deputatlon) is’ enérusl
os,t/btatlon

7. Prigr concur

Divisional Officer before Shri

Cr

polnted or transferred to a P

adgitional, charges,ap
hment Offlcer.

(ZA*

Sr. Accounts Ottlcer,
i/c Dh Czll.

other than that cited in this mstablis

- B
C1rcumstance what—soeverp S : ‘

v
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memo No.Da Coll/2-
Copy forwarded for

1) The &ccountant
2) The nccountant

3) The Cuietr pngin€

Hs is -reguested t

“1 - e A

" -3 - \\ ;%5 \
\‘T‘ -

49/94-95/7 " 4 .~.J}r83~ a2 S

information Qnd necess ry action to s-

Gen L.l (e&B) Manipur,Imphal.

Gencral (ateb), Ilrlpura,.-eartala.
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1 3
o} raleas; “Shri Q*\’ \mw ﬁ( . LY N ("\

) —

immediately with the direction to report for duty to his place

of posting on dpput

a}i(cm under intimstion to this o;;,;ce.
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rxpeutiwe—BErgintTl, - xﬂub,J\_’) i’&\gi_)_\u ?‘ﬂ
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with the direction to Iep

ap deputation
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Shaltong - 765 001,

Suis - Transfer of the Cadre of Divisional Accounts
Ofiicer / Divisional Accountants 1o the State of
Arunachat Pradesh - regarding.

1t was under acbve consideravon of-the Governmen:
of Amonachal Pradesk: {o: somefims te taks over the Cadre of the
Divsional Accounts OfDicers [/ Divisiona. Accountanis of the Worls
Dezparmmeni  Totaiing 1 ¢ Nimerv one ) posls from the .exisung
combined cadrs being conirolied by vor, Now. the Governmeni of
_b.nlua:hal f radzs gecigzd i itz over the above said Ladre under
ol the Direcior of Account: 4o Treasunes. Lovi OF

willh immediate eifac

3 e
il a

PraQCAl, SWL alin, WO Ly

kel Over on SRR gUC SuINEC LG KEC2PWNes Ol 10 silaty GOVErmmen:.,
ii 1& alsc decided tha: zzenc-aw_.ﬁ_!. ne irast ._)zvslc-n:é Acoouriantis: on
jeprtaton wili be o e e . Zeser of ose WDO i presenuy on

deputation .anc ‘Serving .in Ln..: staie shall be examined .ai this end ior ¥
their-fumre continuaton ever afier compienon o the exisung temm of
-geputaiion.

it 13, thersfors, Teguesied 40 lake Trecessary meUon Al
your level so thai e process of the transfer of the Cadre along with the
wiliing personnel can bz compleled immediately.

Formz! noulcation i unde; issue and shali Dbe e
commurucaled 1n Gue courss.

R,
Yours {aithinlv,

.
[ - N il

{3 Meg )
Direcior of .—‘.C’ Jh.ﬂ" &
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DASTRY Mart/15/99 Dated Ngharlagun the April*05
To

The Accountant General (A&E),
Arunachal Pradesh Meghalaya etc.,

- Shillong. -
Sub:- Divisional Accountants on deputation — reearding,
. v
Ref- Your No. DA Cell/1-8/Court Case/2000-01/1909 dated \*iwb
March’24 05.

Sir,

While inviting a reference to your letter no. & dated quoted above,
] am directed to request you to furnish detail list of 12 Divisional Accountants
on deputation in whose cases Divisional Bench of Guwahati High Court has
ordered for repatriation / reversion back to their parent departiment. Similar
mformation also be furnished in respect of 19 Divisional Accountants whose
cases are pending n the Court/ CAT In order ic persuade the officials to
withdraw the cases.

An early response is solicited.

(C.
Director of Ace
Govt. of Amnachal Pmdeshv
Naharlagun.




OEF,"{CE OF THE ACCOUNTANT GENERAL (A&E) ::
MEGHALAYA, ARUNACHAL PRADESH @ SHILLONG 793001,

No.DA Cell/1-8/Court Casesi2000-2001//4 Z Dated:-20-3-2005.
_ - 24 .8 s
To o
Shri C.M.Mongmaw,
Director of Accounts & Treasuries, |
Govt. of Avunachal Pradesh,
Naharlagun. -

Sub:- Divisional Accountanis on deputation- regarding.
[
Sy

In inviting a reference to your letter WNoDDA /TRY/Parfil$iou dated
April, 2005 on the subject mentioned above, [ sm to inform you that, in lght of the
order dated 1.2.2005 passed in 12 cases by the Hon'ble Gauhali High Court,
[tanagar Permanent Bench, I\Iahzmlz-lguﬁ, repatriation orders in respect of 12
(Twelve) Divisional Accouhlan:ls on deputation . to their parent department  are

© bewny issued. ‘

Further, in respect of another 19 (Nineteen) cases of a similar
nature regarding Divisional Accountants which are pendmg in the Hon'ble High
Cowt/CAT Guwahati, the standing  Counsels bave been requested to take

. necessary steps to trénsfcr these cases to the Hon’ble High Court Itanagar

Permanent Beneh, for specdy disposal

Yours faithfully,

[/ _ (5. A Blthew)
St Dy Accountant General (Adio,
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Origiigd Application Nos. 114/2005, 115/2005 & 238/2003
UaLL of Order : This, the 21st day of March 2007,

B

CHE NONBLE SHRI K.V, SACHIDANANDAN, VICE-CHAIRMAR

TIHE HOR ‘BLE SHRI TARSEM LAL, ADMINISTRATIVE MEMBER-

cndl Chatung /
[ Lane Lendi Sala

,/u the Exceutve Engineer, Along Electrical Dlubzon
Deparunent of Power, Along.

1
L
“.)

/
Tuillteswar Borah \/
54 ¢ Lawe Golap Chiandra Borah

0/ o the Execunve Engineer

Tezu Public Works Division.

Sanchayvan humar Dain /
S/o Late Subodh Kumear Dam

0/o the Executive Engineer

Seppa Electmnical Division.

Louve Rao /

5/0 Luxmi Rao

(jo the Exccutive Englueer

tiydro Power Development Department. .

S lmnum

>/t’ J.Lj } l\.vLJJ-.LLLll—
frriganon & Flood Conmol Department
Daporijo Division, Upper Suocu:lsm

_Daporigo. — —— e

Dilip Kumar Dey . /
0/o the Executive Engineer g
Public Works Department, Bolcng

Fast Slan;, Distnict. -

Tashi Namgey /
{3/ o dic Execuuve Engmeer :

PWLD. Division Sepa
Bast Kawueng District, Seppa.

Leuii Bhiusan Karmakar .
S/ ¢ Late K.M. Karmakar -

PoWL D, Division, Dumporijo
Lippes Subaasint Disuict
21 .

o Applicants in O.A. No.i14/2008
Shyi L Appal Swau S o T
S/0 Law L.A.Naudu Y )
Presenth working as Divisional Accountant

o IL: ut L, g uhVL L.Ll&ll.lth.; V
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PG Wier Supply Division, Khunsa
Irst- o, Arunachad Pradesh.

SRV ]\ TV N e

Working as Divisional Accountant
(/o the Exceuuve buglieer

Pododnione POV Division .
Lrimi. Vaoost ey, Aruiachal Fradesi.
3. Shirt Suntanu Ghosh g//.l
Siu L e 5. Ghosh
wWorlkinyg as Divisional Accountaul
(1o Executive Bngineer
WD, ‘\'muifjuug Uppcr Siauy

Sortirgcbad Pradesh.
) Applicauts i1y O.A 115 /2008
! Siod Pradip Kwwar Paud </

S/o Lat Paresh Chandra Paul

ivisional Accouniant

(/o the Executve Engineer

i'll’..riUL)ll and Flood Conuol, Resowrce Division
Panrchamukly, P.O: Agartals =

West Tripura - 799 003.

Applicinrin QA No 23

Conies $7 5l M. Chaada, S.Nath & G.N.Chakraborty.

ir
~—
7

e

Uinion of fndia .
TThrough die Comprrolicr o Anditor Generad -of lndasi—o. - o —.
10 Bahadur Shall Zalar Marg, New Delhi.

The Accountant General (A&E)
Aruuachal Pradesh, Meghalava, Mizoram efc.
Shillong - 793 003.

e Sl of Arunachal Piadesh
irepresenicd by the Secrciziy to the
Governuuciil o Arunachal Pradesh -

Depwment of Power, [umagar. :
A The Comumissioner, Mmance Departiment

Oovernuient of Arunachal Pradesh
femagas — 791 111

5 The Chiel F“ugmtcr (T&D)

~

Uepouune 1 of Power
-1t of Arunachal Pradesh

apPublic \v’r’(_u £S5 .L)LlJc-u it

et Chd.l Pradesh — —TmImme

2L];1-&3 U
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The Direclor of Al
Govermuent of Al
Naharlagun - 79

Union of India
Through the Con
10 Bahadur Shal
New Delhi

TLe Accowitant

Arunachal Prade
Shillong - 793 0f

The State of Aral

Feprescated by

_Governunent of A

Frealth B

48}

ﬁQJQ‘;.

vicering Department

I linginger

unachal Pradesh

Ruwral Works Departnent
ranachal Pradesh

r, 1FCD

wniacheal Pradesh

cr
clopwent Deparuuent

ccounts & Treasunes
runachal Pradcsh
1 110. R

Rcspondcnts in'O.A. Nos.114/20(55 & 115/2005

pptroller & Auditor General of Indla
) Zafar Marg

General (A&E)
51, Meghalaya, Mizoram etc.
D3.

hachal Pradesh
e Secretary to the
Lugachal Prad csh

o

I}

3.

::.‘:b
-L_::—”.L- she 0.."‘-

”_wlg ...Ju.luh_, Cog
‘ng-‘l,uu_l(_bu‘l,‘ ..

Departupent of Pc

e Conuuission
vovertunent of A
Riwaga - 791 ]

Thie Chwl Enginge:

Governinent of A
luanagor

The Chief Enging

Government of 11
Agarals.

The Clnel Engine

PWD (R&B), Age

I'ripuara.

The Dibcclor of A
Govertnnent of A
Nalwualagun - 79

syC

hwer, Itanagar.

1, Finance Department
Cunachal Pradesh
te.

, 1&FCD
unachal Pradesh

er, 1&FCD
Fipura

rteda

ccounts & Treasunes
-unachal Pradesh

1 110. )
Respondents in O.A.

No.23
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ORDER({ORAL)

SacmiDANARDAR, K. V.(V.C.):

There are

¥

[
-

cince retiels sought for are common.

Uradte et
Doernplay g

working as Divisional Accountant under the diff

CLA 1152006 and one in 0.A.238/2006. Al the

8 Applicants in  OA114/2005, 3 in

U

cases:are taken up

Bl the Applicants arc

of the PWD of Arunachal Pradgsh and are presently

grent units of PWD on

deputatian basis under the administrative contrd! of Respondent No.2.

further contended that as it was under

thre Government of Arunachal Pradesh to ta

active consideration of

Divisional Accountants/Divisional Accounts Officdrs totaling 91 {Ninety

Cne) posts fram the existing combined cadre bleing controlled by the

Fesponcent Na.2 and now the ‘Respondent No.

avel

Respondent ‘Wo.11 with immediate effect

regular absorption in the higher pay scale, cadre,

though the resultant vacancies were going to |

cther  persons  on depulstion. Hence these

(0.A 114 & 2115 of 2005) seeking the following g

“g.1 The applicants are ent
their cases for

dated 28.03.2005.-

[

the said cadre and place thus under thg

pefmanent
continuation as Divisioha! Accountant in the
light of the decision dontained

3 had decided to take
direct control-of the

However, orders of

' r’é"pa't.i"‘ia*ti‘on“—h'ave'—-been—--pas-sed----w-hen--Lh.ey.-_u.er.e_antic_ipatinq_ their

rank and status even
be filled up by bringing
Original Applications

imilar main reliefs: -

lled to consideration of

absorptions/

in the letter

liable to' consider the

8.2 The respondents are
cases of the appligants for . permanent
N absorptions/continuation as | Divisional
Accountant in the light of the decision

':j-vf,::‘?_-*:.:,c_oﬁﬁé;ined in the letter

dated 28.03.2005 and

P Y

ke over the cadre of

—y
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any action to repatrizte the dpolfc:cmtc prior to
such consideretion is arpitrary, unfair and bad
in law

b Ok Ro.238/2008 the sole Applicant has sought the following main

Rt ne apphcant
czse TOr pEr ;
et Divisione! -
gecision  conteinesd i the lelter  gated
o 28.03. 200_)!_.dated 15.07.2005 as welﬁ s letter
dated ni il July® 2005.

8.2 The respondents are liable to consider the case
of the applicant for permanent absorptions/

continuation as Divisional Accountant in the.

light of the decision contained in the letter
dated 28.03.2005, dated 15.07.2005 as well as
letter dated July’ 2005 and ‘any action to
repatriate  the applicant  prior to  such
consideration is arbitrary, unfair and bad in

faw.”

Z Respondents have filed their written statements.

«

plicants also submitted additional affidavits In the cases. We have

e Clreaae—teaned—counsel_for the Applicanrs and Mr,

HE S L

Buzarbaruah, learned counsel for the Government of -Arunachal

Pradesh. P.a'ragraph 5 c_zf_the_writtén statement filed by the Respondent

Ne.11, which is relevant for this cases, is reproduced herein below: -

"5 vn. the State of Arunachal

vDradesh througH its  Principal = Secretary

(Finance) Government of Arunachal Pradesh
has formulated & scheme for taking over the
Administrative control of the cadres of Senior
DAO/DAC Grade-1/DAC Grade-II and DA of
working divisions alleging to
PHE/RWD/IFCD/PWD/Power  Department of
Arunachal  Pradesh  from the® control of
Accountant . General {ARE) Meghalava,
Arunscha! Pradesh, etc. Shiliony., The seid
scheme has been sent to the Accountant
. General
gre  Shillong  for  teking  over of ths

-

—

| {ARE) Meghalays, Arunachal Pradesh
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administretive cantrol of the cadre of Divisional
Accountanty from the later vide office letzer
dated 30.7.2005. This has been done in

-1

consonance to  cebinet decision taken  on

= e Lolew. Lol " 1T - [ =L < Y=
. 1 - B - - . . .
ic - . T IS Pmr RiMC et nt e (ol eiilno

hece cases and the Government of Arunachal Pradesh have proposed
& schems for taking entire Accounts set up from the Accountant
Ceneral {A&E), Meghalaya, Arunachat Pradesh, etc. Shillong and the
proposal is under active consideration, but final approval is awaited.
her submitted that considering the development tock place in

A1 these matters Applicants will be satisfied if they are permitted to

witiie & Ure irare. Counsel for the Respondents has no objection in

[0 R

__'__—__—____‘__-———-—_—*“——

4, Accordingly, we direct the Applicants to make individue!
comprehensive representstions before the concerned Respondents

forthwith and un receipt of such representations, the said Respendents

shall consider snd dispese of the same and take & decision thereon
within @ Ume frame of three months thereafter.
S0 LIl the O.A.s are disposed of accordingly. No order as to

gf vice O A LRPIAK
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S = GOVERNMENT OF ARUNACHAL PRADESE I; oY

P * ) OFFICE OF THE DIRECTORATE OF ACCOUNTS & TREASURIES
- NAHARLAGUN — 791110 W\, n@_

~NO, 1)§¢g$i527/2()no/ Jobo(3

To, -
/
N / The Accountant General (A&TE),
N Meghalaya, Ar unachal Pradesh, efc,
Shillong.
Su'b i Submission of scheme for taling over the administrative ccm.t(ﬂ] 07 The §
cadres of ‘Sr. DAO/DAQ Grade — 1 DAO, Grade - IT and Divisttinal
Accountant — thereof, i
Sir, o

I am directed to submit herewith the propr;sed scheme for taking over the
administrative control of cadre of Divisional Accountants comprising Sr. DAQs./ DAOs
" Grade — [-& 1I-and Divisional Accountants by the Government of Arunachal Pradesh presently -

vested under your-kind control.

I am further directed ‘to state that the State cabinet had since approved the '
proposal to take over the cadre and the Departments of Law & Judicial, Personnel &
.-Administrative Reforms of the state-have duly vetted the«schcme after thorough.examination.

In view of the progrcss as stated above, I am directed to request you to convey
your approva] facilitating smooth tal(mg over of the cadre of DAs/ DAOs / DAOs Grade - 1 &I
from your kind control.

Kindiy acknowledge the receipt of the scheme enclosed in quadruphcate

Enclo : As stated above.

n ‘ » ‘ . Director of ‘Accounts & Treasuries,
- Gowt.-of. Armmachal Pradesh,
Naharlagun 791110(A.P)

Memo. NO. DA/TRY-27/2000 . + o o Dafted &g July’ZOOS.

Copyto ;-

1. P:S.to Principal Secretary (Finance) io the Govt. of Arunachal Pradesh, ltanagar
for information. ' :

i w\ g 2 The Secretary, Law.& Judicial to the Govi. of Arunachal Pradesh for information
((\ please.

\\
OJ}V 3. The Secretary, Personnel & Administrative Reforms, to the Govt. of Arunachal
Pradesh, 1tanagar for information piease.

| (C M. Mongmaw IR
Director of Accounts & Treasuries,

Govi,| of Arunachal Pradesh,’
Naharlagun — 791110 (A.P)

N
RN




Public_ Works Department / Rural Works Deparlment

_i.e. appointment, transfer, posting &

. of cabinet.decision of the State for-taking over 0

. ~-05°
The Scheme for taking over of the Administrative Control of the Cadres of
Sr. DAO/DAQ Grade-1/DAO Grade-JI and DA of Workine 'Divisions_belonging to
PHERWD/ARCD/PWD/Power Department of Arunachal Pradesh from the control of
the Accountant General ( A&LD), nghninvn. Arumachnl Pradesh, efc. Shillong.

s were created by the State Government in the
3 / Public Health Engineering
Department /irrigation & Flood Control & Power Department, but the administrative control
disciplinary control, efc. vested with the Accountant
General (A&E), Meghalaya, Arunachal Pradesh ctc. Shiliong. The Divisional Accountants
comes under the immediate control of the Executive Engineer of the Divisions. They assist
the Exccutive Engineers while rendering accounts 1o the Accountant General (A&E),
Meghalaya, Arunachal Pradesh, etc., Shillong. Their pay and allowances and other service
condition are at present governed by the Central Government rules in force, but they are paid
from the state Government’s exchequer. The question of taking over the cadres of the
Divisional Accountants from the administrative -control of the Accountant General ( A&E),
Meghalaya, Arunachal Pradesh etc. Shillong had been under active consideration of the state
Government for quite sometimes past in order to have proper control over expenditure and
other accounts mattets of the works Divisiops, since.it has become essential for the state
Government to Lave better control on the heavy expenditure incurred In various engineering
divisions of the state. Now, the Government of Arunachal Pradesh has decided in pursuance
f the admiinistrative control of the cadres of
gr. DAO/DAO/MA from the Accountant General ( A& E), Meghalaya, Arunachal Pradesh,

etc., Shillong.

The posts of Divisional Accountant

visional Accoﬁnts Officers/Divisional Accounts
ministrative control of the Accountant General
hillong, shall be subject to the following terms

To take over the cadre of .Sr. Di
Officers/Divisiondl Accountants from the, ad
(A&E), Meghalaya, Arunachal Pradesh,« 5., §
and conditions. o

1. Absorption of DA/DAQ and Sr. DAO( Regular ) borne on the cadre of
the A.G to State Cadre. _ .

1.1 gr. Divisional Accounts Officers / Divisional Accounts Officers / Divisional
. Accountants ( Regular ) borne on the cadre of the Accountant General who
are presently working in the State of Arunachal Pradesh may opt to serve in
the State cadre on status quo. The willing Sr. Divisional Accounts
Officers/Divisional Accounts Officers /Divisional Accountants ( Regular )
" wotking in the “State may “submit their options to the Secrelory to-the
B _G_ovwnmwx‘ of Aarmochaly-Prodesty, -Department of
Tinance, Arunachal Prodesdy, Itnnagos through  the
concerned Executive Engineers within 2 (Two ) months from the date of
issue of the ‘Notification’ under intimation to their parent departiment.

1.2 The Sr. Divisional Accounts Officers / Divisional Accounts Officers
/Divisional Accountants ( Regular ) who do not opt for state service
condition, but willing to continue in the post shall be allowed to serve on
standard terms and conditions of deputation duly approved by the state
Government for period up to 3 ( Three ) years which may be extended up to 2
(Two ) years in the .interest of Public Service. They shall be reverted to their
parent Department immediately on expiry of their respective deputation
period.

Accounts Officers/Divisional Accounts Officers /Divisional
erve in Arunachal Pradesh shall continue
for pension and other retirement benefits

1.3 The Sr. Divisional
Accountants ( Regular ) who opt to s
to be governed by the Central Rules
as applicable from time to time.

Divisional Accounts Officers / Divisional

Accounts Officers/Divisional accountants ( Regular ) who opt for the State
Service shali be fixed in the state cadre basing on thelr inter-se- seniority as
. =St Divisional Accounts Officers / Divisional Accounts Officers Grade-]
Niciciamal Annmunte Officer Firade-Tl/Divisiona) Accountants on the date of

1.4 The inter-se- seniority of the Sr.

-

taking over of the cadre.
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Sr. Divisional Accounts Officers/Divisional Accounts Officers Grade-
1/Divisional Accounts Grade-Ti/Divisional Accountants (Regular) are now
drawing the foliowing scale of pay as per central pay pattern.

SIS Rs.5000-150-8000/-

"TA) Divisional Accountant

B). Divisional Accounts Officer (Grade-II) Rs.5500-175-9000/-
C) Divisional Accounts Officer (Grade-I) Rs.6500-200-10,500/-
D) Divisional Accounts Officer (Sr. Grade) Rs. 7500-250-12000/-

The cadre of Sr. Divisional Accounts Officers/ Divisional Accounts Officers
Grade-I & II/ Divisional Accounts who are working in Arunachal Pradesh on
regular basis shall be allowed to continue for drawal of their pay and
allowances in the existing scales of pay even afier taking over by the state

Govt. .
The Accountant General (A&E), Mcghalaya, Arunachal Pradesh, -etc., Shillong

shall obtain the.option in triplicate in the prescribed form as annexed herewith
from the Sr. DAO/DAO Grade-] DAO Grade-I/DA bome on his cadre and

serving in the state of Arunachal Pradesh on the date of taking over the cadre .

‘by-the 'state’ Government ‘through the Executive Engineer ofthe Divisions and
furnish one .copy..of :each option_exercised by .th Sr. Divisional Accounts
‘Officers/Divisional “Accounts * Officers - Grade-I -Divisional Accounts -officers
“GraesIl/Divisional Accountants to the Secretary to Government of Arunachal
Pradesh. Department of Finance, on receipt of the options.

‘Divisional Accountants on Deputation

Divisional Accountants who are working in the works divisions in Arunachal .

Pradesh ‘on deputation shall be .allowed to continue serving in the post of
Divisional Accountant on deputation til] they complete their normal terms of

deputation.

The Divisional Accountants ( on deputation ) those who have completed the
existing term of deputation will be continued as Emergency Divisional
Accountant for the time being as working arrangement. But for their absorption
as regular Divisional Accountant they :shall-have to qualify themselves in the
-Divisional-test -examination ‘within two years from the date of taking over the
cadre from the administrative control of the Accountant General (A&E),

~Meghalaya; -Arunachal -Pradesh, -etc., ‘Shillong, for which they will ‘be given’

three chances to qualify in the Divisional test examination. If any body fails to
gualify-in-the-Divisional _test_examination, shall be reverted to their parent

5.1

department as and when qualified hand become available.

Adminisﬁaﬁve- Control

The _.adminisu:aiive control of Sr. Divisional Accounts Officers/Divisional
Accounts -Officers/Divisional Accountants shall be vested with the Finance
Department, Government of Arunachal Pradesh, Itanagar and will be

. exercised by the Secretary, to the Government of Arunachal Pradesh,

‘Department gf Finance.

Recruitment

The state 'goﬁemment through Arunachal Pradesh Public Service Commission
shall fill up all the vacancies of Divisional Accountants of works divisions.

Method of Recruitment:

The Arunachal Pradesh Public Service Commission shall make recruitment 1
the Cadre of Divisional Accountani by selection on merit adjudged from the
following sources through writien and competitive and gualifying test calied
fhe Inifial Recrnitment Examination for Divisional Accountant ( Annexure-I)

v
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5.5

~_provided that the initial age lim
incase of APST candidaies in accordanc

.The-Secrétmy to the Gow

probation for a period of 2 ( Two) years

<Y -

Aee Limit for © Thirect Reeruitment®:

not be less than 18 years and more than 28 vears of age,
it may be reiaxed up 1o 33 {(thirty three) years
e with the order of the state
government from time 10 time. In case of existing / working Divisional
Accountants, upper age limit is relaxable upto 52 years.

Candidate should

Education Qualification:

ualifications for direct recruit shall be a University
one of the subjects namely Mathematics, Statistics,

Minimum Educational g
Degree / graduate with any
Commerce, Economics, from a reco gnized University.

Note:- Age Limit and Education as-prescribed at serial 5.2 & 5.3 above shall
not be applicable in case of eligible departmental candidate(s).

Appointing Authority:-
ernment of Armunachal Pradesh Department of

Finance shall be the appointingauthority subject .to the approval of the-

-Government.

Probation and Training:-
Candidates recruited through the Initi

before their absorption in the cadre of
During this period he/she shall be given training for a
Administrative Training Institute and thereafter
aspects of public works accounts for a further

Divisiona! Accountant.
period of 6 six ) months in the
intensive-practical-training in all
petiod of 6 (-Six ) months.

ates are Tequired to pass the Divisional test,

which will be conducted by Director of Accounts and Treasuries. Till such
time as the trainees, they are posted s Divisional Accountant on -probation.
Affter “passing “the Divisional Test Examination supernumerary posts equal to
the_number of such trainees will be de ‘

After this training , the candid

- -on-completion-of probation period.

Transfer & Posting 1'_.‘__.__..., e

“Accourtants / ~Pivisional Accounts -Officers are to serve

Arunachal Pradesh and are liable for transfer to the
f Engineers /Director of Accounts & Treasuries whereon

Divisional
anywhere within
establishments of Chie
such posts exists.

Transfer of record:-

The Accountant General ( A&E), Meghalaya, Arunachal Pradesh etc. Shillong
shall take necessary action to transfer the relevant records to the Secretary to
the Government of Arunachal Pradesh Department of Finance within 3 (Three)

months from the date of issue of the notification.

Sd/-
( Tabom Bam ),
Principal Secretary (Finance)
Govt. of Arunachal Pradesb
ltanagar.

al Recruitment Examination will be on’

emed to be created for their absorption
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RFICE OF THE ACCOUNLANT GENERAL (A&T) MEGHALAYA,ETC,
' | T SHILLONG :: 793001

o DA Cell 1-1/2000:2601/ 1509 Dated:- 25,11.2005

Jo
.. ShrftCvEiongmaw -
- Director-of Accounts.an Treasiries.
, , qucmm:nt.df Arunachal Pradesh,
- ~=——gharlagun—791 110.
- Arnnachal Pradesh.
. Sub:- Scheme for transfer of cadre of DAs/DAOs fbm the Administrative control
of A.G.(A&E) Meghalava. eic, Shiliong to the Govt. of Arunachal Pradesh,
b mvmng; reference to this office letter NcT.BA‘“C‘eﬁi"].ﬂéf'ﬁouﬁﬁasefﬁv'{al.- 11045

dated 23.8.2005 on the subject cited above; I-amio state that the draft scheme framed by

the C&AG's office regarding proposed transfer of D
- :this office. A Copy of ths draft scheme is forwarded herewith for acceptance of the terms

and conditions embodied in the scheme by Arunachal Pradesh Government. '
the-government -1may be communicated to this
office for onward ransmission to the’ O/c the TEAG of India for tohsideraﬁcnfapprovai.
Government on this office letter No, DA Cell/1-

As cadre has been received by

" Commedtguggestion if any, of

Also the action taken by the State
1/2000-2001/1390 dared 31.10.2005 ( Copy enclosed) may also pléase be communicated

at_an early date.

Enclo:- As stated above.
Yours faithfully.

,75; et G"ﬁj | (A.K.Das)
o Dv. Accountant General (Admn)



e GOVT. OF ARUNACHAL PRADESH @
7 ' FINANCE DEPARTMENT
ITANAGAR
) ] . | S Sept
"NO. DATTRY/15/99 //%’Z | Dated Naharlagun, the A:g/zum.
To,

' Ae Accountant Genersl (A&E);

Meghalaya, Arunaclia! Pradesh, étc.,

. Shillong — 793 001.
Sub:-  Takingover-of thie calire of Divisional .AoéountanstDivisional
Account Officets./ Sr. Divisionil Accbiisit-Dfficers. \
ol
Ref :- Your D.O. No. DA. Cell/1- ]/2000 2001/1509, dated 25:11.2005

NQ.-DA -Cell/Annual Trans /2006 07~V ol-II/601-dtt. 5:9.2006
i R R
. 'While referring to your lettér quoted above, 1 am to convey the
decision of the Govt. of Arunachal Pradesh to formall_y take over the cadre of the
DAs / DAOs / SDAOs from your administrative control with the follovwng

modification in concerned clausés of the draft scheme.

- Clause 4(X) Scile of viy..; Existing DA/DAO’s shall contine to be placed

in their ‘-existin'g pay scale till a separate scale of pay is introduiced bv the State

Govt. However, any subsequent revision of;pay scales by .Central Govt. after

" taking over $hall not be binding on the State Govt and such matters shall be

governed-with ‘the-ordets issued by Govt. of Anmachal Pradesh for its employees

.uuurtuuc tU l.u.uo = ) ) o T

-Clause 4@1) Age of Supemnnuatwn i 'Ihe existing age of superannuatnon

._.__o;fé!)_y_@@_rﬁ_@enpl_@ablg_ in Central Q_OXP;__ss_ry_l_@ssmll. continue to be applicableto

 the Cadre as a specidl dispensation fot those who are appointed by AG, Shiliong on

et _.\W. ‘renolar'bé‘éi:s Before issiie-of this order; @thers’v‘vﬂl tétire uridet the- superanmiation -
% policy of State Govt. | ’ '

YK“ - .Clause 4IV) Recruitment: - The recriiitment aftér taking over of the

; _cadre -would .be done as per policy of the State ‘Govt. through Amnachal Pradesh

@ Public Service Commission (APPSC) under proper recruitment rules framed by the

p}./ M  Director of Accounts & Treasuries (DAT) in consultation with Finance
/61' Department. Those who dre on 'oeputat-ionfs' shall be reverted back in due course of

744 time as and when regular appointmert is made’by the State Govt.

Contd. next page
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Clause 4(V) Promotion: - Matters of promotion shall be regulated by the

rules/instruction issued from time to time by the Govi. of Arunachal Pradesh and

as applicable to its employees.

- Claunse 4(VII) Transfer.and Posting: - Shall be done by the State Govt.
through DAT in consultation and concurrence df Finance Departmient.

_ I it :'-‘The Commissioner (Financé) and
the DAT shall be the disciplinary authonty ‘in respect of Gazetted and Non-
Gazetied posts of the cadre respectivély.

Commssxoner(Fmance)/ DAT/ Executwe Engmeer concerned shall be the
Acceptmg/Rewewmg/Reportmg Omcer in casé of Gazetted Officers and the DAT
/ Supermtendmg.Engmeer / _Exec.uhve.Engmeer_ hall.be the Accepting / Reviewing

/ Reporting Officéer in respect of the Non-Gazetted posts of the cadre respectively.

Othet tetms and conditions a$ ldid down in the draft scheme (copy
enclosed) forwarded by you are found acceptable other than those mentioned

.above.

In view of the Govt.’s decision to;take over the cadre with the above
modifications, your high o&ice is requested to modify the dforesaid scheme

- »accordmgly and extend your: klnd adv1ce for 'smooth banding over and mkmg over

: foﬁheadmxmstxatlve ‘conitrol-ofthe cadre: oTDAsZDA@s/SDA@s

‘Enclo : 1 copy scheme - ’ Yours faithfully,

( KX Sharma)
DevelopmentComm:ssxoner (Finance)
Govt. of Arunachal Pradesh,

Itanagar
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| i OFFICE. OF THE aCCL & MIZORAM

N _ —_ ARUN A,L,BA.L"RLJ)ESB S

. x) ~8 ) MEGBALAY A A e 705 0 |
~~73682 (0) Fao. - (364 2223103

et ‘ Phone : (1364-222

W - %
ANT GENERAL (A&E), K:\Z \'l«(

Y &
"

No.DA Cell/1-1/2000-2001/569

Dated: September 28, 2007

. To |
) Shrj Saurabh Naratn, /
Asstt. Comptroller & Auditor General (N), ?2 8 ;{P 2067
) Office of the Comptroller & Auditor Geperal of India. R &
10, Babadur Shah Zafar Marg, )
Indraprastha Head Post Office,

NEW DELHL 110 124.

Subj:- Take over of the Divisional Accounts cadre by the State Government of
Arunachal Pradesh. :

' Ref. Headquarters D.O.letier No.618-NGE App.)/66-2003 dated “Outober 2005.

oIz,
tante cadre in that State. The said scheme was
in turm under D.O.letter No.618-

taking over of a Dmsmna] Accountan

forward d o HQrs for _comme ents. ‘HQrs.
NGE( App)/66 ”003 forwarchd a draft scheme Tor acceptance by the State Government

A response ‘10 T.hlS hes tecently been received from the State GOV‘*mmem vide

Governmeni of Arumachal Pradesh, Finance Department letter No.DA/TRY/15/99/1921

" dated 8.9.2007, a copy of which is enclosed herewith.
2. Iheucmmmemsmfaimeawﬁ‘hzﬁamncp 40 the-modifications proposed by the

In Jnly 2005 the Government-of. Arunachal Pradesh had forwarded a scheme for

. Staie Government t0 the vanous clauses of the scheme prepared by HOTs. 15 enclosed as

T T Appendix-l Itxoay please b° notcd that the State Government in its letter has Teguested

+that the scheme for the transfer of the Divisional Accountants .qadxc as was proposed by

HQrs. office, be modified to the extent 2s suggested by the State Government.
3. . HQrs. decision/further suggestions in the matter may please be commumicated at

2.
an early date.
4. This issues with the approval of Accountant General.

Yours sincerely,

- ‘{I/ A g!% Sr.Dy.Accountant craﬂ?’ﬁﬁ;ﬁn.’) C

. ' | : (\‘\\ \\

'



- Ly g ' _ '
- R L X SR o e [ () ([}

L /C_..":“/ O S o Y — '.'.\';" .
o =N o Y= B J‘\»é/\\/‘; Y jg<e d }/q/{ - TRTTCET E‘[ ?m'm'zr .
T 7 /| < ~ ( - e o w7y
) F L 2 ‘ o, . 16 OO' ’ 4%2
\j"g ' Manish Kumar. - PV T O:FI\C‘:I' D*ITTH"B 9
Sl s IR o i [ O el
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g New Delhi - 110 002
P ' feaim s DATE. 6 -1 2008 '
£, 22~
/ : 4. - ARl
/ Dear S ' W
. Kindly refer to your D.0. letter No. D.A. Cell / 1-8 / Court
‘ Case/ 2000- 2001 / 415 dated 13,06.2005 regarding. absorption of 31
employees of the state-Govt. of Arunachal Pradesh, working .as Divisional |
Accountants -on deputation, in the Divisional Accountant Cadre. I.would |
- - -lilu:iﬁ—mpnﬁonilere-tha‘rﬂle*above-issue*has-bctnfemmncd’in-this—oﬁcg;jf’ B
 As ‘the Recruitment Railes for the ;post of Divisional Accountant do not |
provide for such abserption, it has not been found possible to accede to \
the request of the State Government of Arunachal Pradesh to absorb these |
_____ ) ersonnel in the Divisional Acconntant cadre. ... e e e
\/\};/‘Hf\ [\ﬂ\ﬁOJJ/) /
\jo'urs sincerely, .
v

" (MANISH KUMAR) o

Shri A. W .X Langstieh
v , A G.(A&E)
ST T Mepghalaya;

Shillong.

T / Jelegram | ARGEL NEW DELHI

N2V ANT A

3231440, 23281761

~—_— = e S T oL T A tatalal i N A ) -

e e~ ~eo
i emeee— e ey

LA J IGIEA , W 1T OO TU ) W T T P

A,,"r.'do_ Ao/ Phone .
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OFFICE OF THE, ACCOUNTANT GENERAL (A&E) MEGHALAYA =
SHILLONG.-793001.

. No.DA Cell/2-46/DDA/NOLIIL2007/10 - 15 Dated- 54 . 2cof

Ta
Chief Engineer
PWRPHE, 1&FCD, RWI, Rower Department
Government of Arunachal Pradesh.
Ttanagar.

Sub:- Implications of overstay while on deputation.

Sir, ' .
Plcase find horewith a copy of the Officc Memorandum of Gowvt. of India,

Ministry of Personnel Public Grievances and Pension Department of Personnel
and Training No. O.M.No. AB 14017/30/2006-Estt (RR) dated 29.11.2006
regarding, ixnplidations of overstay Whﬂé on deputation without the approval of
Competent Authority. The Gowvi. of India has decided that all the cases of
deputation should be regulated as per the conditions. laid down in the above O;M.
In this connection I am to state that a good number of employees of the

Govt. of Arunachal Pradesh who hiave overstayed their deputation period inspite

~of Their deputation period whiclt “had alrgady expired-are not witling tojoin their
parent department even afier repatriation, They are enjoying the higher Central

pay scale for Divisional Accountant compare 0 the pay scale “of the Statg
Govermnment.

As per para I of the office memorandum, the Govt. of India has
docided that in the cvent of the deputationist over staying for any rcasou
whalsoever he is liable (o disciplinary action and other adverse Civil/Service
consequences which should include that the period of unauthorised overstay shall
not count against service for the purpose of pension and that any mcrement due
during the period of unauthorised overstay shall be deferred , with cumulative

effect til] the date on which officer rejoins his parent cadre.

by



Y -

These will equally apply io all deputationist including State Govi, Officer/All
India Services Officers joining Central Govi. Post on deputation and 1o officers
proceeding  on  deputation to  state govl. Jautonomous &  statutory

mstitutions/foreign bodies etc,

Therefore you arc requestcd 1o take action in regards to the scale of pay of

all Divisional Accountants 1o be re-fixed in their respective scale of pay in the
State Govt. from the date of their unauthorised over stay on deputation. (ii) cxcess
drawl of pay & allowance and increments drawn after the date in every case to be
recovered. (iii) Increments due in the staie scale of pay to he deferred with
cumulative effect till the date on which the officer rejoins his parent department.
You are therefore, kindly requested to take action as regards to para 3 of
the GOI order against the deputationisi (List enclosed) who have overstayed

their deputation periods under intimation. to this office.

Enclo:~- As stated above.

Yours faithfully,

por—

Memo No, DA Cell/2-46/DDANV ol ITI/2007 / Dated:-

Copy lorwarded to:-

The Pr. Accountant General {Audit), Meghalava etc., Shillong with the

request to kindly issue instruction to the field parties to verify with reference -

to the instructions passed by this office regarding over pavment of pay &
allowances to Divisional Accountant on deputation .

P s

Dv. Accountant General (A)

. Dy.Accountant General (Admn) ... _



Memo No, DA Clel]/2-46/DDA/'Vol.III/'ZOOT'/( 1-8]  Daied:- 5 A« 206,

‘(%9\/

Copy forwarded 10 the -

1.

b

The Exccutive Engincers, P.W.D./ R W.DA & F C/P.H.E/ Elcctricity

Department

Shri

DA

Office of the Executive Engineer, P.W.D./ RW.D./ 1&FC/ PHE/

Electricity Department,

v )
JOR
Sr.Accounts Qfficer

Ve DA Cell.
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Subject:  Implications of overstay while on deputation.

% has besn brought to notice .of the Government that thal even
fhough the terms and conditions of depulation issued by the various
Ministries/Departments/Offices specify the period of deputation, -there
have been & number of cases of overstay without the approval of the
competent authority. A number of proposals tor regularization of such
overslay are also being received for approval by the Competent Authority.
Itis necessary o ensure that there is no lzidity on the part of the controliing
“authorities in relieving the deputationist and the daputationist should not
go by the: presumption that he neads to join his parem cadre only after
betng formally relieved by the. borrowing department. | has, therafore, //
been decided that in future all cases of depuiation Shall be reguiated by
the following conditions viz.:-

- {i) The terms and conditions of deputation shall cleatly lay
down not only period of deputation as per the Recruitment
o Rules for the post or as approved by the competent authaority
y but also the date of relisving of the deputationist. No further
. ' orders for relisving the officer will be NECcessary;
IO .(}_i)_'_,_:fbﬁ._d.QQU.tEﬂiQJ]iS,t__O.fﬁcﬁr -ir.mli.td.ing those who are -presently- —— - - oo
oL on deputation would be deemed to have been relievad an

- the date of expiry of the deputation period unless the
o competent authority has with reguisite approvals, extended

- the period of deputation, in wriling, prior lo the date of its

expiry. i will be the responsibility of the: immediate superior
officer 1o ensure that the dgeputationist does not overstay. in
cases where offices are on deputation on the date of issue of
these orders and the normal tenures are getting over in z
period of six months, the concerned officers/Organisations
may be allowed an exlension of not more than one month,
on a case o case basis with the approval of the DOPT.

-lﬂiii) That in the event of the officer overslaying for any reasor
whatsoever, he is jable o disciplinary action and other =~ . .
adverse Civil/Service consequences which would include

: hat the period of unauthorized overstay shall not count j
-f%%\ﬂ( Aagainst servicé for the purpose of pension and ihat any o —
AT ‘incrameant due during- the period of -unauthorized overstay

}(\})U shall be deferred, with cumulative sffect, tilf the date on
3 W&\B - which the officer rejoins his parent cadre.
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3. These instructia}is Wiﬂ'af)ply to al deputationists including. State

‘Government ‘Ctficens/Al dia - Services  officers joiniog Cental
Governmant posts on deputation and to officers procesding on depiitation
o Siate - Government/autanamaons & stalutory - instituticneforeign Bodies,

atc.

4.7 {t-the borrowing Organisations would fike a redaxation from these
terms, they should oblain approval of DoPT to jL prior {0 the start or

deputation.
5. Hindi version foliows.
- . . /(#’._.L_L "',“".-\":‘:—(" pa——;
{(Smita Kurmar)
Drirector
To
1 Al Mimistries/Oepantments of Gevernmoent of tndia
<2 Chief Secretaries of All State Go Veriments :
3. The Pmsident’s Becratarial, New Delhi,
4. The Prime Minigter's Office. New Deihi.
5. The Cabinat Sewatariat, New Dealb,
6. The Rajya Sabha Secretaridt, New Deihi.

Copy 1o -

LTan [

7. _The Lok Sabha Secratarial, New Delb. -
‘& The Comptrolter and Auditor Geneval of India, New Exelhi.
9. The Union Public Senice Lommission, Nesr Delhi.

1. Al Attached Offices under the Ministry of
- Personnel, Public Grievances and Pentsions,
Establishment Officer and Secretary, ACC (10
Copies). ~
3. All Officers and Seclions in the Departaient of :
FPersonnel & Training
4. Secretary, Staff Side, Mational Council (JCMY,
13-C, Ferozeshah Road, New Diaalhi
§. Al Staff Members of National Counail (JCMY
6. All Staff Members of the Departmental Council
~ (JCM), Ministry of Personnel, PG and.Pansiang
7. Establishment (RR Division) (200 copies) '

4

R

A.J.J.Y—/Jz"
{Smited Kurmary™
Dirsctor
{ ri:%—: 2 .
feneyvaur [rfranto mmsim oo oo o
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List of the employees of the Govt. of Arunachal Pradesh appomted as
Divisional Accountants on Deputation

SI [ Name of D A Farent Division/ Date of Date of Remarks.
No< | on deputation Diepartrnent State where | joining es expiry '
of Arunachal presently posted | DA on Deputatio
Pradesh. & post deputation | n periods.
from which the
_person came on
deputation
1. 2. 3. 4. 5. 6, 8.
L Shn V.E Nair the CE.PHE, Electrical 471999 31.3.2002
Itanagar. Division
(Power),
Head Asstt. Bomdila
2 Binith Kr.Das C.E.(Power) Ziro PWD. 11.2:1997 | 11.2.2000 | Released from
Aumahcal the Division on
Pradesh. 30.6.2001
uDC
3. U.C.Debnath The CEPWD EWD. 9.9.199% 9.6.2001
Itanager, Tawang,
JDC :
4 Radheshyam The CE. Pasighst RWD | 25.8.1998 | 25.8.2001
Tias. Power,ltanager
5. | Takong Taboh The CE. | YingkiongP 14109 | 1.4.2002
S e e A UTECHE T PHE e e e e o
:{ Pradesh
. - LDC |
5. Bimal Biswas The CE. I&FC Tez, RW.D 1.11.1909 | 31.7.2002
Tienagar. _ .
UDC .
7. Debobrata Roy .| The C.E Power, Roing I&FC 18.3.1999 | 18.3.2002
ltanagar,
UDC '
8. "T.K.Barua CE. Khonsa, 21.6.1999 21.6.2002
"PWD, Ilunagsr, RWD. ’
Upc
9. C.E(EZ) Tawang, 14.6.1999 | 14.6.2002 |
N.R.Nath PWD, Itunugur PHE.
-Upc -
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)
10. L.Appal Swaimi | CB. | Khonsa PHE | 371000 372002 Released from
P itmn amr Divi. on
l 31.1.2006.0n his
I retire3ment.
| UDC
il M.V K Nair, i CE.(WZ) Kataktang PWD 14.3.1996 14.2.1900 ,
! PWD, ltanagar,
{ LDC R . .
12, Santanu Ghosh | CE. Yingkiong, 15.10, 15.10.200%
. RWD,tanagar RWD 1999
Asstt,
13 Lendi Chatng C.E. Power, Along Elect. 12.4,1999 | 12.4.2002
Itanagar Division
uDcC
14. | Jenkeswar CEELPWD | Tezu PWD 32,1997 32.2000 Retire on
Borah Itanagar. 30.5.2005
uDnc
15. | SK.Dam C.E.(LZ), Seppa,, 7.4.1997 7.4.2000
FPWD, Electrical
i Ttanagar, Divigion
; .
(UDC
16. | T.ove Rao ; C.EPWI, Along Civil R.4.1999 8.4.2002
i Itanagar Divn.
(Power)
LDC v
17. | Jummi Kamumm | CEPWD, Daporijo, 5.8.1998 5.8.2001
I&FC
upcC Division.
18. i . Diiip Kr.Dey CEFWD, Boleng 13.4.1999 31.3.2002
] Itanagar PWD
i
' upcC
19, !'IashiNamgu}: C.E. Seppa, 28.7.199% 28.7.2001 -
PWD ltanagar PWD
UbC
20. | Lemi Bhusan CEPWD, Dumporijo, 1251999 | 12.5.2002
Karmakar Itanagar, PWD
ubDC :
— i




Yo -

2). [ PradipKrPauwl |CEI&FC, | | Resource” 5.8.1999 9.8.2002
: Departiment. | Division I&FC,
: © | Agartals,
: uDC | Tripure
2z Tage Murtem CE. I&FC Y omicha., 9.1.19%7 | 9.1.2000
. Department. PWD
, _UDC
237 | Mihir Des -C.EPower igekn Civi {ivn | 14898 1492001 | Hewasnot
1o - e Fudne : relc-.{aacd from the
v . 5 1 Division.
(JG“,’% %M}QPWL/ However he was
Croba, 01 release on
. . 8.8.2005
24. | R.Prathapan CEERZ)PWD | Ziro Civil Divn | 29.1.1996 29.1,1999
' (Power) .
25. | 'HabungLelin - CE Power Bameng PWD | 13.1.1997 13:1:2000
| Itanagar |
'27. | Rathindra CE(EZ) PWD Tezu [&FC 21.1.1997 21.1.2000
Kr.Deb L ‘
28. | Malay BrnDey CERWD Tawang I&FC | 10.2.2997 10.2.2000
75, | Hage Mubi Tads | CE 1&PC Papumpoma, | 14.2.1997 | 14.2.2000
L - KWD : :
0. | Keshab Ch.Das CEEZPWD | Bomdila RWD | 22.2.1997 | 22.2.2000 | Refired on
‘ - 30.4.2006.
31, | Hage Tamin CEJI&FC,Deptt. | Daporijo 1 14.1.1997 14.1.2000 »
. AP Elect.Divn
32. | Debabrato Roy CE Power Roing [&FC 133.1900 | 18.3.2002
| ‘LEPIL.
o
SrAccoumts Officer
DA Cell.
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'OFFICE OF THE AC‘COUN'I AI\"I GENERAI (A&E) MEGHALAY A

&

No. DDA Cell/2-46MD ANV oL TTT/2007 g{ Se Dated -
To ¢ S
|, Chief Engineer o
PWD,PHE, 1&FCD, RWD, Power Dcparlment
Government of Arunachal Pradesh
Itanagar.

v e SE fefe Siln T, agied

‘Sub:- Implications of overstay while on deputation.

Sir,

With reference to this office letter No. DA Cell/2- 46/DAANVoLII/2007/10-

15.dated 5.4.2007 -en.the. sub_;cct above, I.am to staic that the instructions contained
 therein regarding rccovery of the excess pay allowance etc drawn by the Divisional
Accountants on deputation during over stayal of depuration periods etc may be

kept in abeyance uniil further orders.

ACthl’l taken m ﬂus regard may be communicated to this office immediately.
o " T Yours Taithfully,

et

Dy. Accountant General (Admn)
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QA No. 144 of 2007.

R. Prathapan & Ors.

....Applicants
-Versus- ‘

Union of India & Ors. |
...Respondents

| | | /
WRITTEN STATEMENT ON BEHALF OF RESPONDENT No. 4 and 7.

I Shri J.Tayeng, son of late KTayeng, aged about 50 years,
presently serving as Joint Director in the Directorate of Accounts and
Treasuries, Naharlagun do hereby sdemnly affirm and state as follows:

1. That a copy of the Qriginal Application being No.144 of 2007 has
been served upon Respondent No. 4 and 7. That | have been authorized

by the respondent No. 4 and 7 to file this wrjtten statement on their

behalf. Being Joint Director of Accounts and Treasuries, Government of
Arunachal Pradesh, Naharlagun | am familiar with the records of the case
and as such competent to file the present written statement.

2.' That applicants in their original application are aggrieved by the
Order dated 5.4.07 issued by the Office of the Accountant General (AE)
Meghalaya, Arunachal Pradesh etc, Shillong dated 5.4.07. Hence, the
reliefs sought for by the applicants are agaihst the Office of the
Accountant General (AE) Meghalaya, Arunachal Pradesh ete, Shillong. In
view of the subject matter of the original application the respondent No.4
and 7 do not have any comments to make with regard to various facts
stated in their ofiginéi application. However, in order to clarify the role of-
respondent No.4 and 7 and of the Govemn?ent of Arunachal Pradesh in
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 the matter, some of the relevant facts are stated herein below for the

sake of records.

3. That the $State of Arunachal Pradesh through its Director of
Accounts  and  Treasuries, Government of Artinachal Pradesh,

‘Naharlagun has formuiated a scheme of takihg of the administrative

control of the cadres of Senior DAQ/DAD Grade-/DAO Grade-ll and DA
from the administrative control of Accountant General (A&E), Meghalaya,
Anma;ha! Pradesh etc Shillong. The said schéme has been sent to the
Accountant General (A&E) Meghalaya, Arunachal Pradesh etc Shillong
vide forwarding iétte_{ No.DA/TRY-27/2000/1060-68 dated 31.7.05 issued

by the Director of Accounts and Treasuries, Government of Arunachal

Pradesh which has been done in consonance to the cabinet decision
taken on 28.11.01.

Copy of the lefter dated 31.7.05 is
annexed hefewith and marked as
A_NNEXURE:RM.

4.  That pursuani to the letter No DATRY-27/20001060-68 dated

- 31.7.05, the Accountant General (A&E), Meghalaya, Arunachal Pradesh

etc Shillong vide letter No. DA/Geli/1-2/2000-20011508 dated 25.11.05
forwarded a draft scheme framed by the Comptroller and Auditor General

of india to the Direétof of Accounts and Treasufives, Government of

| Aruriachai Pradesh, Naharlagun for comments and-acceptance in regard

to taking over of the administrative control of the cadres of Senior
DAQ/DAQD Grade-I/DAO Grade-Il and DA

Cony of the draft sr:.heﬁ‘i_e framed by the
Gompir'oner and Auditor General of india
forwarded to the Direétqr of Accounts and
Treasuries, Government of Arunachal
~ Pradesh,  Naharlagun, through the
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Accountant General (A&E), Meghalaya,
Arunachal Pradesh elc ﬁhillqng, is

annexed herewith and -marked as
ANNEXURE:R/2.

5. That in response to the letter No. DA/GellN-2/2000-2001/1508
dated 2511.05 of the draft scheme framed by the G&mptmﬁér and
Auditor General of India forwarded to the Director of Accounts. and
Treasuries, Government of Arunachal F’[adeshk, Nahaﬂagun, through the
Accountant General (A&E), Meghalaya, Arunachal F’rédesh ete Shillong,
the Development Commissioner (Finance), Government -of Arupachal
Pradesh, Itanagar forwarded the draft scheme with certain modification
vide its letter No. DA/TRY/15/99/1921 dated 8.9.07 to the Accountant
General (A&E), Meghalaya, Arunachal Pradesh etc Shillong for their
formal approval, which is still awaited.

| 8. That it is an admitied fact that the Gavernm_ent of Arunachaf
| Pradesh has decided to take over the c.adre of the Divisional Accountant

from the administrative control of the Accountant General (A&E)
Meghalaya, Arunachal Pradesh ete, Shillong. That decision of the

- Government of Arunachal Pradesh was conveyed to the Accduntant

General (A&E) Meghalaya, Arunachal Pradesh efc, Shillong vide leiter
dated 8.9.07. In the aforesaid letter while conveying the decision of the

Government of Arunachal Pradesh to formally take over the cadre of the

DAS/DAQS/SDAOs from the administrative control of the Accountant

General (A&F) Meghalaya, Arunachal Pradesh ete, Shilleng the

necassary modifications in concemed clauses of the draft scheme were
also mentioned. However, it is clarified that the cadre of
BAS!DA@SISDA@S with its establishment related matters -ha\}e not been
taken over by the Government of Arunachal Pradesh as yet from the
Accountant General {A&E) Meghalaya, Arunachal Pradesh etc, Shillong
because the Government of Arunachal Pradesh is still awaiting the formal

approval of the maodified draft scheme submitted to the Accountant
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General (A&E) Meghalaya, ArunacﬁTff’r;d;fs. m—éﬁ}ugng de its letter
" dated 8.9.07 by the Deveiopment anmisseaner (Finance), Government
of Arunachal Pradesh ltanagar. However, it is further stated that the
entire estabhshment matters of the cadre of the Divisional Accountant is
st;!! dealt with by the Avcountant Genera! (A&E) Meghalaya Arunachal

Pradesh etc, Shillong as deemed fit by him.

Copy of the letter dated 8.9.07 is annexed
herewith and marked as ANNEXURE:R/3.

7. That the office of the Accountam‘ (General (A&E)/ Meghalaya,
Arunachal Pradesh etc Shillong issued circular No. DA/Cell/81 dated
16.1.07 wherein under clause 10 it is categorically stated that the
“E;nployees of the State of Arunachal Pradesh appointed on
. - deputation basis as Divisional Accountant will be -under
| adiministrative control of the Accountant General (ALE), Péleghalaya,
An,inachal Pradesh etc Shillong, till finalization of Court cases
- pending in different Courts/Central Administrative Tribunals or tili
such time the State Government of Arunachal Pradesh has not taken
over the cadre“ . ‘
éopy of ‘the. ciroular dated 16.1.07 is
annexed herewith for the perusal and
convenience and . is marked as
ANNEXURE:R/4,
8. That the‘entire‘establishment matters of the cadre of the Divisi_onal :
- Accountant are still solely dealt by the Accoﬁntant General (A&E)
‘Meghal aya etc, Shillong as deemed fit by him, which is évident from‘the.
Circular  No. DA/Cell/81  dated 16.1.07 and from the preceding
paragraphs. Therefore the respondent No.4 ((“"ommlssroner (Finance),
Govemnment of Arunachal Pradesh) and respondent No.7 (Director of
Accounts and Treasuries, Government of Arunachal Pradesh) ‘bas no say |

in the matter.
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'VERIFICATION

|, J.Tayeng, working as Jéint Director, Director of Accounts and‘

Treasuries, Government of Arunachal Pradesh do héreby solemnly affirm

and state as follows-

1. That, | am competent fo file the present ve;‘iﬁaation on behalf of the

" Respondents No. 4 and 7 as authorized and | swear the same. | am well

ponversant with the facts and pircumstances of the case.

9 That the statements made in this verification are true to my
knowledge, information and belief derived from relevant records, which 1

believe to be true and the rests are my humble submissions before this

| ~ Hon'ble Tribunal.

And | sign this verification on this 13" day of December, 2007 at

Guwahati.
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‘ “[hie Accountant General (A&E), ~ § AP N e
Meghalaya, Arunachal Pradesh, etc, Ce A
“Shillong. * ' S A .
Sub - Subuiission of scheme for taking o_vcr.t’lT’é’:Td-m-mis.{_i;'g\*l_ix"c; dontretof the [ - ’
; cadres of Sr. DAQ/DAO Grade -1 DAO, Grade-11 andflj’i'i*"lﬂpﬁ‘ﬂ»lu :
' Accountant = theieol. , : &
Sir,
I am directed™to submit herewith the proposed scheme for léki’:mg ovef ll'lp
. : administralive pqnlrdl of cadre of Divisional Accountants comprising St. -DAQs /. DAOs
Grade — 1 & 11 and Divisional Accountants by the Government of Arunachal Prixdcsh presently
vested under your kind control. b .
1 ’ : . . . ) ‘ i
v [ am further directed 10 state that the State cabinet had since apliro\-'ccll-'lkic
proposal 1o take over the cadre and the Departments ol Law & Jud_icini, Personnel &
Acminjstrative Reforms of the stale have duly vetted the scheme after thorough examination,
- “In view of the progress as stated above, [ am directed 1o request you to convey
your approval facilitating smooth taking over of ihe cadre of DAs / DAOs/ DAQs Grade - P&t
from your kind control. ' ' L
Kindly acknowledge the receipt of the scheme cnclosed in quadruplicale-
Enclo : As slated above. Yours faiii&hfuliy
. d / '
. : : (CM. Mo maw, ),
\ o : '\/Direc\or,of/\ccounts,& '['r-‘c_gsuries,
. ' Govl. of Arunachal Pradesh,
Naharlagun —'i'i‘)l 110 (AT
nemo. NO. DA/TRY-27/2000 Dated ___1 July'2005.
Copyto:- = ‘ | ‘ o .
1 P.§. 10 Principal Secretary (Finance) to the Govt. of Arunachal 1}1‘adesh, llanagar.
for information. o ! o
2. The Secretary, Law & Judicial o the Govt. of /\runaclm!-1’|'udcsh for inl'a,n'lgnli‘nn
jleasc. : " -
3. “I'he Sccretary. Personnel & Adminisli‘alivc Reforms, (o lh? Gowvi. of A f(mntji'.\\ :
Pradesh, lanagar for information pleas:. i
t\\@.— - -
' M : G.MeMonpmaw).
/) . ' . Divectorol Accaounts & ‘Prénnnvies]
L [ wt : Govl. ol Arupachal Pradesh,
A s - G\L/” Naharlagun - 7911 A
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The Scheme fur .i:llii']lﬂ 0\"1;-:‘ of the Adlllilxisli"\i}\c C. : C ¢y
L e ‘ . ative Contrul of the Cadreés u({
S:r. DT\O/DAQ Grade-1/DAQ . Grade-l! and DA of. Waorking Divisions betuny
il‘lE/R_WDIlI'Cl)!l’:\‘v'l)/l’nwcr,I)cmu'lmcm of Arunachal Pradesh
the Accountant General ( A&, Meghialaya, Arunachal PP

—

_ The posts of Divisional Accountants were created by the State Governm
Public Works Department / Rural Works Department / Public Health Ej
Pc;par,im(_zm /lrrigation & Flood Controt & Power Department, but the, administrati
1.e. appoinument, transfer, posling & disciplinary conltrol, etc. vested with the A i
General (A&E), Meghialaya, Arunachal Pradesh elc. Shillong. The Divisional A¢countants “’""""""*twl.-l
comes under the immediate control of the Executive Engineer of the Divisions. 'l hey assisl |
the Execulive Engineers while rendering accounts to the Accountant General (A&E), ’

Megl}gla)’a. Arunachal Pradesh, etc., Shillong. Their pay and allowances and otlier service .
. condilion are at present governed by the Central Government rules in force, but_lhe;y' arc'paid 7‘
from the state Government's exchequer. The question of laking over the cadres of the -
Divisional Accountants froin the administrative control of the Accountant General ( A&LD),
Meghalaya,' Arunachal Pradesh ete. Shillong had been under active consideration of the stale
Government for quile sometimes pasl in order to have proper control over expenditure and
other accounts matlers of the works Divisions, since it has become essentjal for the stale
Govertunent to have belter control on the heavy expenditure incurred in various c:hginccrin'g.
divisions of the staté. Now, the Government of Arunachal Pradesh has decided in ?[’)ursuancc
of cabinet decision of the State for taking over of the administrative control of thé cadres of

Sr. DAQ/DAO/DA from the Accountant General ( A& E), Meghalaya, Arunachal Pradesh,
elc., Shillong. ‘ : .

pt .
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To take over the cadre of Sr. Divisional Accounts Officers/Divisional: Accounts
Officers/Divisional Accountants from the administrative control of the Accountant General
{A&E), Meghalaya, Arunachal Pradesh, cte., Shillong, shall be subject to the following terms
and conditions,

S

1. Absorption of DA/DAO and Sr. DAO (Repular ) borne on the cnfdrc of
the A.G toState Cadre. : e

1.1 Sr. Divisional Accounts Officers / Divisional Accounts Officers / Di'[visionz\l

Accountants ( Regular ) borne on the cadre of the Accountant Ge.ncral who

are presenlly  working in the State of Arunachal Pradesh may opt {o serve in

the Stale cadre on status quo. The willing Sr. Divisional | Accounts
Officers/Divisional Accounts Officers /Divisional Accountants ( :Regular }
working in the State may submit their options to the Secretowry o the
Governiment of Arunachal Pradesh; Departiment of
Finonce, Arunachal Pradesh, Itanageosr through the -
concerned Exccutive Engineers within 2 (Two ) months from the date of 7
issue of (he *Notification” under intimation to their parent department. _ : -~/

12 The .Sr. Divisional Accounts Officers / Divisional Accounts O['ﬁc_cr.s_
/Divisional  Accountants ( chular') who do not opt [or slate service
condilion, but willing to continue in the post shall be allowed to serve on,
siandard terms and conditions of depulation duly approved- by the slalc

Governmént for period up to 3 ( Three ) years-which may be extended up l02

5 ' (Two) years in the intercst of Public Scrvice. They shall be 1'5:vcri:cd o lh‘gt_r

. parent Department imimediately on expiry of their respective deputation
period. :

1.3 The Sr. Divisional Accounts Officers/Divisional Accounts Qfficers /Divisional
Accountants ( Regutar ) wao opl Lo serve i Arunachal l’;‘:xdcsh shall conuiue
{o be f,-ovemcd by the Central Rules for pension and other retirement benclits
as applicable [iom time to time.

) ol _
1.4 The inter-se- seniorily of the Sr. Divisional Accounts Officers / nyysnonal ) o _ ?
Accounts Officers/Divisional accountants ( Regular ) who opt for lllxg §lzltc o ;
Servicé shall be fixed in the state cadre basing on their inter-se- seniaiity as-
Sr. Divisional Accounts Officers / Divisional Accounts Oflicers Girade-] _
Divisisnal Accounts Officer Grade-1l/Divisional Accountants o e date ol

v gver of the eadre.
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I\er l.)'xl\'isional Accounts Ofﬁccrs/Divisibnal Accounts Officers
ivisional Accounts Giade-11/Divisional Accountants (Regular)

visional: Aceol _ e now.
drawing the foilowing scale of pay as per central pay pattern.

b1)

! %
; i
. A) D}Vf's‘:"-‘!lal Accountant Rs.5000-l<r0-80v Oll 5o D
! B) ny@pnal Accounts Officer (Grade-11) 5. 5500-175-9400/- ST
C) Divisiohal Accounts Officer (Grade-1) [(s.GSOO-ZQU-l(BTﬂT/“" Gt v

- p W]
“""’n,,.’_i

D) Divisional Accounts Officer (Sr. Grade) Rs. 7500-250-12000/-
The cadre of Sr: Il)ilvisional Accounts Officers/ Divisional Accounts Ql"{]ccrs
Grade-1 & 11/ Divisional Accounts who are working in Arunachal Pradesh on

. regular basis shall be allowed to continue for drawal of their pay and

glowances in the, existing scales of pay even afler taking over by ‘the stale
ovt. L

t.0 l‘ The Accountant General (A&L), Meghalaya, Arunachal Pradesh, elc.i, Shillong
siiall obtain the option in triplicate in the prescribed form as annexed herewith
‘ from the Sr. DAO/DAO Grade-1 DAO Grade-1l/DA borne on his gcadre and
serving in the state of Arunachal Pradesh on the date of taking aver the cadre
by the state Government through the Executive Engineer of the Divisions and
furnish one copy of cach option exercised by th Sr. Divisional! Accounts
Officers/Divisional Accounts Officers Grade-l Divisional Accounts olficers
Grade-11/Divisional Accountants 1o the Secrefary 1o Government of Arnnachal

Pradesh. Depuriment of Finance, on receipt of the options.

,//2. Divisional Accountants on Deputation
2.1 \/DIVlSlOHZ)l Accounlants who are working in the works divisions 11 Arunachal
Pradesh on deputation shall be allowed to continue serving in Ilhe post of
Divisional Accouniant on deputation till they complete their norpjal_terms of
7‘_________’___._——————/--7"— :

2.2 The Divisional Accountants ( on deputation ) those who have cu{mp\ctcd he
existing term of deputation will be continued as Emergency: Divisiopul
Accountant for the time being aw}mwwwd
as regular Divisional Accountant they shall have 10 qualify themsclves in the
Divisional test examination within (wo years {rom the date of taking over the
cadre from the administrative control of the Accountant Gcn;cml (/\&E‘),
Meghalaya, Arunachal Pradesh, elc., Shillong, lor which they will be given
three chances 10 qualify in (he Divisional test examination. 1f uny‘;bod)‘/ fails o

. qualify in the Divisional test examination, shall be reverted {0 their parent
department as and when qualified hand become available.

3. Administrative Control . |

The administrative control of Sr. Divisional Accounts Ofﬂcjcrs/DixjsionM :
Accounts Ofﬁccrs/[)ivisional Accountants shall be vested with'the I'u‘uufce o
Department, ‘Government of Arunachal Pradesh, [tanagar and )wsH brL
excroised by he Secretary, {0 the Government of Arunachal Pradeyit,

Department of Finance.

4, Recruipuent
l C Pre ! v SERION,
/ The state government through Arupquha\ Pradesh 1\1’ .\L' o :viull‘\s' 3
shall fillup ail the vacancies of Divisional Accountanis YRR
3. Melhod of Recruitment:
5.1 The Arunachal Pradesh Public Service Commnussion shall make recruitment

the Cadre of Divisional Accountant by selection on merit m!jm.j‘ged from 11\\“:'
ipllowitiy sourees through written and compeliive and qualifying test ealica

18 il o anon Lor Divisionab Ac ant | wesie-l)
the itk Pecniiiment \-,.\.anmmuon {or Dy isionab Accountanty AV e-1)
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Age Limit for “ Diyect Recruitment”: ‘ S -‘*‘T*r-"f .
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Canxﬂdulc should not be less than 18 years and more WQS(-)*GAR».QLJE e
Ip.m'.'ld"S(iwhal the initial age limit may be relaxed. up to 33 (thirty three) ycugm“—_“‘““‘.
mease of APST candidales in accordance wilh the order of the stale ‘
government from- time 1o time. In case of exisling / working Divisional

: A‘ccoumanls, upper age limit is relaxable upto 52 years. ’

i

Education Qualification: !
Minimum Educational qualifications for direct recruit shall be a L!Jnirversily
Degree / graduate with any one of the subjects namely Mathematics,{Statistics,
Commerce, Econoniics, from a recognized University, : : )

Note:- Age Limit and Education as prescribed at serial 5.2 & 5.3 above shall
not be applicable i case of cligible departinental candidate(s). '

Appointimg Authority:-

The Seeretary to the Government of Arunachal Pradesh Departmient of
Finance shall be the appointing authority subject to the approval of ihe
Gdvernment. ’ ‘

i
i
|
i
|
i

Probation and Training:-

Candidates recruited through the Initial Recruitment Examination*will be on
probation for a period of 2 ( Two) years before their absorption in the cadre of
Divisional Accountant. During this period he/she shall be given tegining [or o
period of 6 six ) months in the Administrative Training Institute and thereatter
mitensive practical training in all aspects of public works accounts for a further
period 0 6 ( Six ) months. ‘

. Aller this training , the.candidates are required to pass the Divi:sional test,
which will be conducted by Director of Accounts and Treasuries. Till such.
time as the trainees, they are posted as Divisional Accountant.on probation.
‘After passing the Divisional Test Examination supernumerary jio!is_ls cquil to
the number of such trainees will be deemed to be created for their absarption
on completion of probation period. :

|

Transfer & Posting:-

Divisional  Accountants / Divisional Accounts  -Officers wre 0 serve:
anywhere within - Arunachal Pradesh  and are  liable {or  transfer 0 the,
establishments of Chicl Engincers /L irector of Accounts & Treasurics whercon
such poslts exists.’ ; '

v

Transfer of record:-

The Accountant General ( A&L), Meghalaya, Arunachal Pradeshétc: Shilleng | :
shall tnke necessary action to transfer the relevant records to the ‘Secrelary Lo ,
thé Government of Arunachal Pradesh Department of Finanee within 3 (Three) ™ 7 ~ ‘a
months from the date of issue of the notification. -

Sd/- .

( Tabom Bam ),
Principal Seeretary (Finance)
Govt. of Arunachal Pradesh -

A
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OFFICE OF THE ACCOUNTANT GENERAL @i MEGHST A%, |
SHILLONG :: 793001 -i T .
No.DA Coll 1-1/2000-2001/ 1509 Dated:- 25.11.2005
To o

Shii C. M.Mongmaw,

, Director of Accounts and Treasuries,
Government of Arunachal Pradesh,

} Nahatlagun - 791 110,

5‘ Ar l_l_llﬁlulhl[ l’mdu’h.

il L - Co
,a! N Sub: Suhcme for transfer of cadre of DA&/])AOH fom the Administrative contro]
B S ofA C: (A&L) Meghal

Y T

o

aya, utc Slulloug to the Govt. of Arunachal Pradesh.

"y

nio sta te lhat lhe dmﬁ scheme framed by .»

ansfﬁr of DAs cadrc has been reccncd by |

.-‘ i AI\DOS) i
: DV Accountant GLHCI al (Admn)
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. Draft Scheme for the transfer of the cadre of Divisional Accountants / Divisional
i.Accounts Officers from the administrative_control _of A.G.(A&E) Megha]ava

o Shlllong to the Government of Arunachal Pradesh.

The? Governrncnt of Arunachal Pradesh has decided to take over the existing
f.x‘-cadre of Divisional Accountants / Divisional Accounts Officers from the administrative
i ontro] of the Accountant General (A&E) Meghalaya Shtllong to 1ts admm1strat1ve

‘Admlrﬁstratlve Control:‘--, : : L “ 2
,-The admmxstratlve control.of the D1v131ona] Accountants / D1v1sxona1

'ccounts ofﬁcers who are resently governed under. the Central . Civil: Servme Rules -
dmlmstratwe contxol oft, Accountant General (A&E)
_;,tmnsfer 103 seryl_c_es of Govt of- Arunachal Pradesh,

R A At s et

i et g = T2 v 4 o et =y S =%

TR N TR T

Scale of Pay (Rs) < | Percentage’ composition ’ -
, C e ofcadrestrength .

'*55,90<:_1Z§%9990:e:'

5 'After takmg over 1t67the” servlce of Govt"o’f .Arunachal Pradesh,r‘ thefexist]
: '-LDmsxonal Accounts"Ofﬁccrs 'wou]d’-\_ : ue;

RN

’"'ithex‘preSmft)ed profonna’

’-h".ICWIth through‘ the respectWe, executlve &engmee'rs ‘withiti ‘gt ‘f)enod ofitwo month:for:
. gomg over to thc semce “of the*State. Govt of Arunachal Pradesh of for their contmuance._
i the Central Govenunent Serwce under the admxmstratlvc contro) :0f A.G.(A&E)
3 Lghalaya The option. sO* cxerc1sed shall be ﬁna] and-in no case whatsocver it shall be
alter ed; Those who -do ‘riot -exercise - such optzon ‘within the speCJﬁcd period for whatever
sons' shall be decmed"t "'have made. an optlon to remain in the Central Govt. Service

Administratiy control of “A.G. (A&E) Meghalaya ‘The ~perision and ‘other . B

4«appended

TN OO e e ‘ement liabilities of those"who opt for the- State Service shall be borne by the Govt of

_.;‘;dﬁ‘?ﬁﬁl"_@ @naqhal Pradesh. *' ruese P
_:;@;\6‘:’;.\‘: . (B) .+~ THose Divisicnal Accountantﬁ‘ D1v1siona1‘ﬁ§ccounts Officers who—opt -for their - .o
S b

e Tt e

continuance in-the Central Government Service under the administrative control of the BV
A.G. (A&E) Megha}aya w111 be posted n Ma1pur / Tr1pura o

/7\,(/t W"-ﬂ—""){ - : ‘ . oE

fos

At o e b —
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. " The cmployces of ofﬁce of the Accountant Gcneral (A&E) Meghalaya, Shlllong \
. . * ' and the employees of State Govermnment who are on deputation to the posts of Divisional
jr ]( “Accountants / Divisional Accounts Officers shall not be allowed to exercise any option to’
e _go over to the state Govt. Such employees, if rcquxrcd by:the state.Gowvt.,.may:be, allowed.
// ' to serve on the standard terms and conditions of-deputation: duly approved:by. thc“State
- Govt. ‘ :

.\,

o4 Regulation of Conditions of service
: Subsequent to-transfer to the State Govt., the conditions of service of the

i existing ‘Divisional 'Accountants / D1v1s1ona1 Accounts Officers shall be regulated as.
. follows:" -
(I) Scales of Pay- Lmstmg Divisional Accountants / D1v151onal Accounts Officers shall
continué:to be placed in their existing pay scales However, in the event of any revision of
. pay scalcs of, exxstmg Divisional Accountans / Divisional Accounts Officers by the Govt.
- of Ind1a with’ effect from ajdate prior to the date” of taking ,over the: cadre control, the
cx1st1ng mcumbents shall be .entitled to. such rcv1scd scales of pay from the said date. Any
bsequc,nt I'BVISIOII ‘of pay scale by the State Govt “shall be apphcable to them.
IL ge"o Superannuauon- Smce thc agc of Superannuatlon in respect of existing
mstonal_, ceountants./ §D1V151ona1 Accounts Ofﬁccrs working . under the administrative
,.of AG (A&E) -.Meghalaya 1S 60 ycars “as “applicable 1o -the -Central Govt.
; .(:rnployces they shall be; as'a special dlspcnsatton allowed 2 general ¢ extension of service
° . without any discrimination for -two -years*over the existing-age of superannuation of 58
years applicable to the employees of state ‘Govt. of Arunachal Pradesh, subject to the
.condition. that the retirement age of the Divisional Accountants / Divisional Accounts
- Officers; "ansfcncd to the- State Servme w1ll be as 15 ordcrcd by the Contral Govt. from
tnne_to tnnc for thcir ernployecs e ‘z e e
( ‘.-"'Sen;ont} undex State Govt 'vThe"1ntcr¢se=}scn10r1ty of Dmsmnal Accountants /

‘(F\‘ pathari

Dmstona]‘ CG 'mkcn‘ovm 10" thc

""Pradesh ST A : D
i ):"PrOmotmns— wAftcr taklng .over: the cadrc the State-Govt -shall formulate sultable o

f}l,légn’u d@t._;_,«thé;iAi'run'tha ‘P_I‘&ldﬁS,b.__{’-_SBI’}(lCG" tules«‘to provu:ic zadcquatc;;promottonal ;
vC) ' howcver not"bc‘;“_,_“ ‘_ ' than’ 2

4.%_. prade '.._i 7 ;,,Af

admxmstratw 'dontro]\_

i:_.

L pnoruto tho date ofial:mg ow:r.thc cadxc,.,tt:__

{ ui{j‘-

5 :,gwj(VI) T,rauung h Department Exgmmatlo_n State
"”adcquateg quahﬁcd manpowcr *to* the takcn_, Vel
’Dt\ustonal Accounts Ofﬁccrs ‘evolve o’ syslcm ‘of thcomtnc..t

W‘orl\s Accoun’ung systcm and functionmg of Pubhc Works D1v151ons and 2 smtablc

ppropnate' epartmcn b
~Pradeshas referred to n clause 4(VI) Notw1thstand1ng thlS provxslon, the D1rector of
'._:aCCOunts -and Treasunes Ar.unacha] Pradcsh Gov‘r “shall have the powers to appomt any
"'cmploycc of the State'Govt:4s Dmsmnal Adcou. .-/jDNlStonal "Accounts Ofﬁccrs ona”
“temporary and .ad- hoc bdsxs for ga"s;)ccd'c,d pcuod. il the post 8% ﬂllcd by rcg,utar

qualified pusonncl M T

ol v

%\\QJ (7“ 3 ’ -
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. lT) Disciplinary Authority- Subsequent to the transfer of the cadre to the staté Govt.
L the Director of Accounts and Treasuries, Arunachal Pradesh Govt. shall be the
T g disciplinary authority in respect of D1V151011a] Accountants / Divisional Accounts
Ff ‘ Officers.
‘ (IX) Reporting and Reviewing Officers- The Executive Engmeers of the various
divisions shall continue to be the reporting officer for the purpose of writing of Annual
Confidential Reports in respect of Divisional Accountants / Divisional Accounts Officers
working under them. The FA/CAQ of the concerned department shall be the Reviewing
- Officer and Director of Accounts and 'Ireasurxcs Arunachal Pradesh shall functlon as the
P accepting authority. :
o 5. Transitional Provisions- T11] such, time the State Govt. framcs appropnatc ru]es
concerning conditions of service of the' taken over cadre, the’ mcumbents shall be.
gnvcrncd by the rules hitherto in force. | |
(e), Power to relax- Where the Govt. of Arunacha] Pradesh is of the opmlon that
it is necessary or -expedient to do so, it shall, after consultation with the
Comptrollcr & Audllor Gencral :of India, by an order forL rcasons to be
recorded in wntmg, relax any of the provisions of these terms and condltlons-'

w1th respect to any olass or category of persons

LIS R
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50\0 W = Public Ser\nce Commlssmn (APPSC) under prope1 recruitment rules framed by the'

- : ll//’

- FINANCE DEPARTMENT
ITANAGAR

NO. DA/TRY/IS/99/ {q(ﬂ Dated N'lharlagun, ﬂ‘e>
To, . '

The Accountant General (A&E),
Meghalaya, Arunachal Pradesh, etc.,
Shillong — 793 001

Sub :- Taking over of the cadre of Divisional Aécou\ﬁfants/DiVISJ’o*xf .
: | Account Officers / Sr. Divisional Account Ofﬁcers T B

Ref :- Your D.O. No. DA. Cell/1- 1/2000 2001/1509 dated 25.11.2005 .. "~
NO. DA. Cell/Annual Trans./2006-07/Vol-111/601 dtd. 5.9.2006 . .

Govt. Howevez, any subsequent 1ev131on of pay soales by Central Govt fteré,

1 ‘.".\4 .1;‘1} ’f”lﬁ‘!
pEA

ta.kmg over shall not be bmdmg on the State Govt. and such matters sh_allibe 3

- pt,f!& oY u,g-ﬂ-;

ﬁom tlme 10 tune

Clause 4(I1) Age of Superannua‘tion The exxstmg age of superannuatlon %

of 60 years as applicable in Central Govt. services will continue to be app_hcablop to

~ the Cadre as a specxal dlspensatlon for those who are appomted by AG, Shlllong on;

;‘|pg§x

O‘ b oCadle would be done as per pollcy of the State Govt through Arunachal Pradcsh
T\ A

11(

—~—

time as and when regulal appomtmcm is made by the Stat~

L ' | | Contd next page»
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Clause 4(V).Promotion: - Matters of promouon shall be regulated by the

1ulcs/mstruct10n 1ssucd from t1mc to time by the Govt. of Arunachal Pradesh and

as apphcable to its employees.

through DAT in consultatlon and concurrence of Fi inance Department
] .

Clause 4(VIII) Dlsclplmary authorlty The Com}rﬁssiéner (Finah.c;j:ez z;mgi

Gazetted posts of the cadre respectwely

Clause  4(IX) Reporting & -Reviewing Officers:

. n;-"sﬂ_,{*. {
Commlssmner(F inance)/ DA/ Executive Engmecr concemed shall pe the;j'- X

X Foea

Acccptmg/Rcwewmg/Reportmg Officer in case of Gazetted Officers and the DATJ},
b

-

Enclo : 1 copy scﬁeme - ,' : . Yours faithfully,

| ’ b(_,}j.w
_

(K.K. Sharma ) e
Development Comumissioner (Finan q)g.j

oty

-
b ——

,.xg,qf“r — Govt. of Arunachal Pradesh
i D K [
C&Hl;dl Admag,,; Sy g.tl\: II* *D?U[ ‘WKC/ Itanaga
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o) v ¢ REGISTERED POST. -\(’9

OFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAYA ETC.,
_SHILLONG ::: 793001, ]

No. Circular No. DA Cell/ 81 | Dated:- 16.1,2007.
B | C
Consequent upon the decision of the Comptroller and Auditor General to
‘separate the cadre of Divisional AccounLants/D-ivisionuljAccoUnts Officer Grade-I &
II/SLr. Divisional Accounts Officer in the States of Arunachal P::nc!ésh,’l‘ripura and
Manipur w.ef 01.052007, all regular DAs/DAOs/Sr.DAOs under - the
administrative control of the Accountant General (A&E) Meghalaya, Arunachal
Pradesh and 'Mizoram, Shillong are hereby required to exercise option for permanent
allocétion tc); -the office of their choice in the prescribed Option Form enclosed
herewith.
1. The pj'oposcd Sanctioned Strength and Person- in- position in the tl‘u'cc:slules

1.e. Manipur,Tripura and Arunachal Pradesh is shown below:-

Name of | No. Strength of the cadre and men on roll
the state | ol :
DlVl ‘ e e revre et vt eperem e et | aaent te @ einns e \- =
Si- Sr. DAO DAO-I DAQO I Regular DA,
on .
oxp, | Sancti | Men | Sanc | Men | San- | Men | Sancti- | Men
stat -oned | on Li- on ction- - | on ed on
e Stren |roll |oned |roll jed roll | Stren-" | roll
| gth Stren - | Streng gth
: 4 . gth -th ' ;
Arunachal || 91| 13 16 23 9 23 2. 32 0
Pradesh k ‘ '
Manipur | 79 | - 12 8 20 4 20 1 27 0
Tripura 52 8 8 13 0 13 0 - 18 0
AGA&E) | 01 0l
Shillong. :
223 33 32 56 13 56 3 78 0

2. The Sanctioned Strength will be determined [or the States ol Manipur Tripura
and Ar.uﬁachal Pradesh on the basis of number of existing Divisions for which
post of DAs/DAOs/Sr.DAOs have been sanctioned for these States.

_— Contd..2
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’3. Pcrmancnt wlloc'mon of existing DAS/DAOS & Sr.DAOs to the States of their

choice will be made by the present cadre Controlling - Authority i.c. the

\ Accountant General (A&E) Meghalaya, etc., Shlllong

4. Allocation ol DAS/DAOS/ST. DAO opling Lo a particular Stales will be made on

the basi-s of_thclr seniority in the concerned grade starting from the senior first.

s, If lhe number of optees for u viate is more than the sanctioned posts in a grade,
e junior most person in the grade in excess of the sanctioned strength of that
-St'ltc‘ who can not be accommodated in that State against the existing posts shall
be posted temporarily fo the State for which the number of optees is less than the
sanctioned strength .Such persons will 11 be posted to the State for which they have

exercised their options on availability of subsequent vacancies in-that State.

0. ,Aftf:x' scparation of the cadic, the scniority of the cadre members will be fixed as
per the cxistring intl:r-sc écniority. |

7. The vacax"lcies femaihing unfilled in a Slalc afler separation of cadre will be
filled up by the concerned Accountant General office as per Recruitment Rules

for the concerned post.

8. Dircct recruitment will be done - in the deficit State only against the requisition

alréady placed/to be placed to the Stalf Selection Commission.

9. Afier final scparation of the cadre , the cadre of Arunachal Pradesh will be

co.iit_follcd by the present Cadre Controlling Authority 1i.e, Accountant General

(A'&E) Meghalaya, clc., Shillong till  such tme a scparate Accounts &
Entitlement office is not functioning {rom ltanagar. |

\)40 Employecs of the State of Arunachal Pradesh appointed on deputation basis as

DlVlSlonal Accountant will be under administrative control of the Accountant

_ Genual (A&E) Mcgnhya Slnllong (ill finalisation of court cases pending in
different courts / Central Administrative Tribunals or Gl sueh time  the State

Government of-Arunachal Privdesh has not ml\cn over the mdm

{’ - TT ,Jrh B STl (,‘Uﬂld..}
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11. There is every hkehhood of taking over of the cadre of DAs by the State

Government of Arunachal Pradesh in the near future.

L.

12. All the Dlvxsmnal Accounts 01116\.1 Grade | & Gmde 1l and Sr. DlVlblUIml

Accountants Ofﬁcer are 10 exercise histher one time option in the enclosed

Option Form and submil the same (o the undersipned within one month from the

date ol issue of this Circular.

13. If suct! option is not received within one month from any person, such person
will be allocated to the State for which number of opleces in the concerned grade

are less than the sanctioned strength.

14. The option once excrcised will be treated as nal and cannot be revoked under
© any circumstances.

-

15. The oonn to be exercised by the regular Divisional Accounts Officer Grade-1 &

Grade-11 and Sr. Divisional Accounts Officer and not by the Divisional

Accountants appointed on deputation husis.

Authortiy:- C&AG’s letler N0.909-NGE(App)/32-2006 dated 17.11.2000.

Y ;ff e -
Ce LAt A=
Vobang Dy. Accoum‘mt General (Admn)
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Memo No. DA Cell/BOC/2006-2007/927-937 ' Dated:-

Copy forwarded to for information and necessary action:-
TN
" o . R : o)
] T'he Accountant General {(Audil) Tripura, Apartaia, '/.1/1/ Zir

2. The Accountant General (Audit) Manipur, Imphal. ,

3. The Sr:.Dy.Accountant General (A&E) O/o the Sr.Dy.Accountant General
(/\&E)’,’f_I‘ripura, Agartala.

4, The Dy.Accountant General (A&I) Ofo the Sr.Dy.Accountant General
(A&E) Manipur, Imphal.

5. The Secretary, PWD, I&I'C, RW.D. & Electricily Department, Govt.

. Tripura, Agariala, |

6. | The Secrelary, PWD, I&FC, RWD. & Electricly Pepartment, Govt.
Arunachal Pradesh, [tanagar. ,
o7 The Secretary, PWD, 1&[C, RW.D. & Electricity Department, Govt.
Manipur, Imphal '
8. The Chief Engineer,PWD,I&FC,R.W.D.,Eiectrcity Department of the .States
of Manipur Imphal.. ‘ :
. -‘-A . / ‘ 7 ) ]
9. The Chief Englncer,PWD‘,I&FC,R.W.D.,Elecl;cxiyﬂspaxﬁnent of the States
| ‘ of ,Arunachal Pradesh, ltanagar. )
| 10. “The Chicf Enginccr,l’WD,l&FC,R.W.D,,li",lcclrci(y Department of the Stales
of Tripura, Agartala. '
11, The Executive Engineer,
| 2.  Shri_
'Olo the Excculive Engineer
13.  Sparc,Copy. ' ' L
4 Ceviial e " RN ' : Q"_,;)Nﬁ
f Wi atnve 5 pg, Sr. AecOunts Olﬁwhﬂ/
. ’ 1/e DA.Cell.
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L Form of Option

-
In the event of separation of Divisional Accounts Olficers/Sr. Divisional

4o

Accounts Officer cadre in the States of Manipur/ Tripura/Arunachal Pradesh,

L Shri/SmtiMs | . -

‘working‘ as o ' ’ : » ~ (designation) under he

g -
-

‘administrali«ve ccinfgrol ‘of Accountant General (A&E) Meghuldya, Mizoram and
Arunachal Pradeﬂi, Shillong do hereby opt to be finally allocated in the State of

(name of the Stalc),

under the héfminislmlivc control ol the (\ca;()inllllnllt ﬁ‘;}cnwcn‘zl.l
(A&E) L _in knowing fully that the option so

exercised shall be final and no further change in the above option shall be allowed in
any casc.

Date

Station : | .

(Signature)

Name

Designation /

Division

State

- T am oy
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